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111 ANNEXURE-R3 791

—— HARYANA STATE POLLUTION CONTROL BOARD &Q_
-« EIESD
H8P@EGurgaon North Vikas Sadan, 1st Floor, Near DC Court, s s
Gurgaon Ph.0124-2332775 Email:-
hspcbrogrn@gmail.com
Website: www.hrocmms.nic.in E-Mail - hspcbho@gmail.com
Telephone No.: 0172-2577870-73

No. HSPCB/Consent/ : 329962323GUNOCT E40433438 Dated:17/08/2023

To.
M/s: SHOPPING/ COMMERCIAL BUILDING ON 32.36 ACRE SITE (MALL OF
INDIA) IN BLOCK V DLF CITY PHASE || SECTOR 25
BLOCK 5DLF CITY PHASE 3 SEC 25A GURUGRAM
GURGAON
122002

Sub. : Grant of consent to Establish to M/s SHOPPING/ COMMERCIAL
BUILDING ON 32.36 ACRE SITE (MALL OF INDIA) INBLOCK V DLF
CITY PHASE || SECTOR 25

Please refer to your application no. 40433438 received on dated 2023-08-08 in
regional office Gurgaon North.
With reference to your above application for consent to establish,M/s SHOPPING/
COMMERCIAL BUILDING ON 32.36 ACRE SITE (MALL OF INDIA) IN BLOCK V DLF
CITY PHASE Il SECTOR 25 is here by granted consent as per following specification/Terms
and conditions.

Consent Under AIR/WATER

Period of consent 17/08/2023 - 08/04/2033

Industry Type Building and Construction projects having waste water generation more
than 100 KLD in respective of their built-up area

Category RED

Investment(In Lakh) 356300.0
Total Land Area (Sq.| 130956.1

meter)

Total Builtup Area(Sg. | 875074.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 1192.0 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic Recycling/Reuse
2. Trade 0

Per missible Domestic Effluent Parameters
1. BOD |10 mg/!
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2.COD 50 mg/l
3. TSS 20 mg/|
4. pH 5.5-9.0

5. Faecal Coliform| Lessthan 100

(MPN/100 ml)

6. Total Nitrogen 10 mg/|

7. Total Phosphorus (for | 1 mg/l

discharge into Ponds,

L akes)

Permissible Trade Effluent Parameters
1. NA mg/|

Number of stacks 1

Height of stack

1. Stack attached to|6 meter

D.G.Set above roof

level

Permissible Emission parameters

1.NA |

Capacity of boiler

1. NA. | Torvhr

Type of Furnace

1. NA. |

Type of Fuel

1. Diesel |05 KL/day

Regional Officer, Gurgaon North
Haryana State Pollution Control Board.
Termsand conditions

1 The industry has declared that the quantity of effluent shall be 1192 KL/Day i.e
OKL/Day for Trade Effluent, 0 KL/Day for Cooling, 1192 KL/Day for Domestic and
the same should not exceed .

2. The above 'Consent to Establish’ is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit
startsits trial production whichever is earlier. The unit will have to set up the plant
and obtain consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery. The effluent
should conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air
Pollution before commissioning the plant. The emitted pollutants will meet the
emission and other standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention &

Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act,1981 as amended to-date-even before starting trial
production
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The above Consent to Establish is further subject to the conditions that the unit
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its functionaries in all respects before commissioning of the
operation and during its actual working strictly.

No in-process or post-process objectionable emission or the effluent will be allowed, if
the scheme furnished by the unit turns out to be defective in any actual experience

The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act.

Unit will raise the stack height of DG Set/Boiler as per Board's norms.

Unit will maintain proper logbook of Water meter/sub meter before/after
commissioning.

That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
controlled area under Town and Country Planning laws CLU or Municipal laws hasto
be obtained from the competent Authority in law permitting this deviation and be
submitted in original with the request for consent to operate.

That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body
against the unit's pollution; the Consent to Establish so granted shall be revoked.

That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Establish.

In case of change of name from previous Consent to Establish granted, fresh Consent
to Establish fee shall be levied.

Industry should adopt water conservation measures to ensure minimum consumption
of water in their Process. Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

That the unit will take all other clearances from concerned agencies, whenever
required.

That the unit will not change its process without the prior permission of the Board.

That the Consent to Establish so granted will be invalid, if the unit fallsin Aravali
Area or non conforming area.

That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to
dispose off the same except for pit in their own premises or with the authorized
disposal authority.
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23. That the unit will submit an undertaking that it will comply with all the specific and
genera conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

24, That unit will obtain EIA from MoEF, if required at any stage.

25. In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

26. That unit will obtain consent to operate from the board before the start of product
activity.

Specific Conditions

Other Conditions:

1. Unit will take Consent to Operate before starting the occupation/ oper ation of the project. 2.
The unit will install the project only on the premisesfor which unit hasapplied for NOC. 3. The
unit will install adequate acoustic enclosures/ chamberson their D.G. setswith proper stack
height as per prescribed normsto meet the prescribed standards under EP Rules, 1986. 4. Unit
will comply the conditions mentioned in the letter dated 25-10-2019 of CPCB regarding
mechanism for Environmental management. 5. This CTE expansion SO GRANTED is subject
to the outcome of CAQM Decision w.r.t. letter No 16014/13/2021/M ERD/C& D/SCN/ H,760-
14761 DATED 03-08-2023. 6.Unit will register on Dust control & management app and will
install anti smog gun and will submit the proof of the same. 7. Unit will run generator only on
approved fuel in compliance to the direction of CAQM.

KU LDEEP SDli’EI;l;:IIy signed by KULDEEP
Date: 2023.08.17 14:41:20
Sl '\é?%gl_ilonal Officer, Glifgaon North

Haryana State Pollution Control Board.
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ANNEXURE-R4(COLLY) 795

HARYANA STATE POLLUTION CONTROL M‘-\.
BOARD UIARAYE
Gurgaon North Vikas Sadan, 1st Floor, Near DC s
Court, Gurgaon Ph.0124-2332775 Email:-
hspcbrogrn@gmail.com
E-mail: hspcb@hry.nic.in

g
FSPCE

No. HSPCB/Consent/ : 329962324GUNOCT0O71731010 Dated:23/07/2024

To.

M/s :SHOPPING/ COMMERCIAL BUILDING ON 32.36 ACRE SITE (MALL OF
INDIA) IN BLOCK V DLF CITY PHASE Il SECTOR 25

BLOCK 5DLF CITY PHASE 3 SEC 25A GURUGRAM

Subject: Grant of consent to operate to M/s SHOPPING/ COMMERCIAL BUILDING ON
32.36 ACRE SITE (MALL OF INDIA) IN BLOCK V DLF CITY PHASE Il SECTOR 25.

Please refer to your application no. 71731010 received on dated 2024-06-30 in
regional office Gurgaon North.With reference to your above application for consent to
operate,M/s SHOPPING/ COMMERCIAL BUILDING ON 32.36 ACRE SITE (MALL OF
INDIA) IN BLOCK V DLF CITY PHASE Il SECTOR 25 is here by granted consent as per
following specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/10/2024 - 30/09/2029

Industry Type Building and Construction projects having waste water generation more
than 100 KLD in respective of their built-up area

Category RED

Investment(In Lakh) 148754.0

Total Land Area(Sq.| 130956.1

meter)

Total Builtup Area(Sqg.| 875074.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 500.0 KL/Day

Number of outlets 1.0

M ode of discharge

1. Domestic Recycling/Reuse

2. Trade

Domestic Effluent Parameters

1. BOD 10 mg/|

2. COD 50 my/l

3. TSS 20 mg/|

4. pH 55-9.0

5. Total Nitrogen 10 mg/|

6. Fecal coliform| Lessthan 100

(MPN/100ML)
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7. Total Phosphorus | 1 mg/l

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. Stack to DG sets|6 METER
2250 KVA x 8

Emission parameters

1. NA |

Product Details

1. NA | Metric Tonnes/day

Capacity of boiler

1. NA | Ton/hr

Type of Furnace

1. NA |

Type of Fue

1. Diesel | 2.4KL/day

Raw Material Details

NA | Metric Tonnes/Day

Regional Officer, Gurgaon North
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
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7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions:

1. Unit will run and maintain it's STP/ETP/APCM regularly and properly, will provide
separate energy meter on their STP/ETP/APCM and maintain the Log Book for energy
consumption of STP/ETP/APCM and chemicals used daily for the STP/ETP. 2. That the unit
shall keep all the parameters within the prescribed limits and shall comply with all the Norms



1124 798

and Rules as prescribed in the Act 3.That the unit will adopt cleaner technology thereby
reducing pollution load. 4. That the unit will provide inter locking arrangement of DG set with
STP/ETP/APCM and shall have separate D.G. set to ensure regular and effective running of
pollution control devices. 5. That the unit will not discharge any untreated effluent inside and
outside its premises. 6.Unit will provide separate flow meter at Inlet/ Outlet of STP/ETP for
which separate log book will be maintained if required. 7. That the unit will not add any air
polluting process/ machinery and also not to add any process which increases the water
pollution load. 8. That the unit will comply with all the provisions of Hazardous Waste Rules
and submit return under HWM Rules on yearly basis. 9. That the CTO so granted shall become
invalid in case of violation of any of the above/ any law of the land. 10. Unit will apply for
consent to operate for further period 90 days before expiry of this consent otherwise penalty
will be imposed as per policy. 11. Unit will submit compliance report of general & specific
conditions mentioned in CTO aongwith fresh analysis report within 03 months. 12. Unit will
install Emission control measures on DG set of capacity more than 500 KV A having minimum
specified PM capturing efficiency of atleast 70% approved by CPCB recognized labs or shift to
gas based generator in compliance of HSPCB office order no. 4230-44 dated 25.06.2020. 13.
Unit will deposit any balance CTE/CTO fee, if found at any stage and time. 14. Unit will
comply with direction of CAQM w.r.t DG set NIRMAL Digitally signed by NIRMAL

KUMAR

KU MAR Date: 2024.07.23 16:51:09
+05'30'
Regional Officer, Gurgaon North

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL M_
BOARD UIARAYE
Gurgaon North Vikas Sadan, 1st Floor, Near DC s
Court, Gurgaon Ph.0124-2332775 Email:-
hspcbrogrn@gmail.com
E-mail: hspcb@hry.nic.in

g
FSPCE

No. HSPCB/Consent/ : 329962325GUNOCT 0100060594 Dated: 28/06/2025

To.

M/s :SHOPPING/ COMMERCIAL BUILDING ON 32.36 ACRE SITE (DOWN
TOWN GURGAON DT BLOCK 4) IN BLOCK V DLFCITY PHASE 11l SECTOR 25
GURUGRAM

BLOCK 5DLF CITY PHASE 3 SEC 25A GURUGRAM

Subject: Grant of consent to operate to M/s SHOPPING/ COMMERCIAL BUILDING ON
32.36 ACRE SITE (DOWN TOWN GURGAON DT BLOCK 4) IN BLOCK V DLF CITY
PHASE |1l SECTOR 25 GURUGRAM.

Please refer to your application no. 100060594 received on dated 2025-05-29 in
regional office Gurgaon North.With reference to your above application for consent to
operate,M/s SHOPPING/ COMMERCIAL BUILDING ON 32.36 ACRE SITE (DOWN
TOWN GURGAON DT BLOCK 4) IN BLOCK V DLF CITY PHASE Il SECTOR 25
GURUGRAM is here by granted consent as per following specification/Terms and conditions.

Consent Under BOTH

Period of consent 28/06/2025 - 30/09/2026

Industry Type Building and Construction projects having waste water generation more
than 100 KLD in respective of their built-up area

Category RED

Investment(In Lakh) 1407.05

Total Land Area(Sq.| 130956.1

meter)

Total Builtup Area(Sqg.| 291234.34

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 135.0 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic Recycling/Reuse

2. Trade

Domestic Effluent Parameters

1. BOD 10 mg/|

2. COD 50 my/l

3. TSS 20 mg/|

4. pH 5.5-9.0
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5. Total Nitrogen 10 mg/|

6. Total Phosphorus 1 mg/l

7. Fecal coliform| Lessthan 100

(MPN/100ML)

Trade Effluent Parameters
1. NA

Number of stacks 1

Height of stack

1. Stack to DG sets|6 METER
2250 KVA x 5

Emission parameters

1. NA |

Product Details

1. NA | Metric Tonnes/day

Capacity of boiler

1. NA | Ton/hr

Type of Furnace

1. NA |

Type of Fuel

1. Diesdl | 1.75 KL/day

Raw Material Details

NA | Metric Tonnes/Day

Regional Officer, Gurgaon North
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
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6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
8. Theindustry shall comply all the direction/Ruleg/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions:
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1. Where ever it come to the notice of the Board at any stage that any unit, that unit has done
any construction work after expiry of validity of CTE and EC , legal action under the relevant
provisions of Water Act, 1974 and/or Air Act, 1981 will be taken against such unitsin that case
for such violation and this CTO is prejudice to the action to be taken in respect of any violation
found at any stage and time and this CTO also do not grant any relief to the unit in matter of
applicable actions/ pena proceedings under water act , Air act ,EP act including forfeiture of
performance security. 2. Unit will run and maintain it's STP/ETP/APCM regularly and
properly, will provide separate energy meter on their STP/ETP/APCM and maintain the Log
Book for energy consumption of STP/ETP/APCM and chemicals used daily for the STRP/ETP.
3. That the unit shall keep all the parameters within the prescribed limits and shall comply with
all the Norms and Rules as prescribed in the Act. 4.That the unit will adopt cleaner technology
thereby reducing pollution load. 5. That the unit will provide inter locking arrangement of DG
set with STP/ETP/APCM and shall have separate D.G. set to ensure regular and effective
running of pollution control devices. 6. That the unit will not discharge any untreated effluent
inside and outside its premises. 7. Unit will provide separate flow meter at Inlet/ Outlet of
STP/ETP for which separate log book will be maintained if required. 8. That the unit will not
add any air polluting process’ machinery and also not to add any process which increases the
water pollution load. 9. That the unit will comply with all the provisions of Hazardous Waste
Rules and submit return under HWM Rules on yearly basis. 10. That the CTO so granted shall
becomeinvalid in case of violation of any of the above/ any law of the land. 11. Unit will
apply for consent to operate for further period 90 days before expiry of this consent otherwise
penalty will be imposed as per policy. 12. The inspection of the unit will be carried out by the
authorized officer within a period of 3 months of grant of CTO for collection of samplesand in
case of failing of the same this CTO stands revoked automatically besides further necessary
action will as applicable as per policy of the Board. 13. The unit will apply for authorization
under HWM rules, 2016. 14. Unit will deposit any balance CTE/CTO fee, if found at any stage
and time. 15. Non- compliance of any conditions of CTO, if found at any stage and time, this
CTO deemed revoked/cancelled automatically. 16. Unit will comply with direction of CAQM
W.r:t DG set. AKANSHA TANWAR mawan - 4

Date: 2025.06.28 17:05:23 +05'30"
Regional Officer, Gurgaon North
Haryana State Pollution Control Board.
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Project Details

1. Details of Project

1.1. Name of the Project

AN

on Form

XURE-R5(COLLY) 803

Expansion of Shopping/Commercial Building On 32.36 acres (DLF Downtown
Formally Known as Mall of Indic) To 36.36 acres At Sector 25A, Gurugram,
Haryana

1.2. Project Proposal For Expansion
1.3. Whether proposal expansion is made under 7 (ii) (a)? NO
1.4. Project ID (Single Window Number) SW/229559/2025

1.5. Description of Project

Existing built-up area: 3,97,629.68 m2 Earlier Environment Clearance has
been granted to the project by State Environment Impact Assessment
Authority (SEIAA), Haryana vide EC Identification No. EC23B038HRI59125
dated 09.04.2023 for plot area 130956.07 m2 and builtup area 875074 m2.
Now, phase 2 of the project is being developed. Additionally, Environment
Clearance for Multilevel Car Parking (MLCP) on 4 acres in DLF City Phase-|l|,
Sector 25A, Gurgaon, Haryana was obtained vide Proposal No.
SIA/HR/MIS/150578/2020 dated 04.11.2020 for plot area 16187.4 m2 and builtup
area 112767 m2. Since, we have now received combined zoning approval for
both projects (attached as Annexure B3), we are applying for a combined
Environment Clearance. Hence, now the total plot area is 1,47,143.466 m2 and
builtup area will be 1127662.4 m2.

2. Details of the Company/Organization/User Agency making application

2.1. Legal Status of the Company/Organization/User Agency

Others

2.2. Name of the Company/ Organization/User agency

DLF LIMITED

Registered address

2.3. Address

At DLF Shopping Mall, 3rd Floor,Arjun Marg, DLF City, Phase-1, Gurugram,
Haryana

2.4. Village [Town [ City Gurugram
2.5. State HARYANA
2.6. District GURUGRAM
2.7. Pin Code 122002

2.8. E-mail address

diflftdcrest2@gmail.com

2.9. Mobile number

XXxxxx7201

3. Details of the person making application

3.1. Name

Akanksha Moudagil

3.2. Designation

Authorized Signatory

Correspondence address

At DLF Shopping Mall, 3rd Floor,Arjun Marg, DLF City, Phase-1, Gurugram,

3.3. Address Haryana
3.4. Village [Town [ City Gurugram
3.5. State HARYANA
3.6. District GURUGRAM
3.7. Pin Code 122002

3.8. E-mail address

difftdcrest2@gmail.com

3.9. Landline Number

xxx9000

3.10. Mobile number

XXXXxx7201

Project Location

4. Location of the Project or Activity


Manoj
Typewritten Text
ANNEXURE-R5(COLLY)

Manoj
Typewritten Text


4.1. Upload KML

dif kml

4.2. Whether the project/activity falling in the state/UT sharing

international borders

1130

804

5. Shape of the Project

Non - Linear

Location Details

Toposheet No State/uT District Sub District village Plot/Survey/Khasra No.
H43X2 HARYANA Gurugram Gurgaon DUNDAHERI

H43X2 HARYANA Gurugram Gurgaon NATHAPUR

H43X3 HARYANA Gurugram Gurgaon NATHAPUR

Remarks

N/A

6. Land Requirement (in Ha) of the project or activity

Nature of Land involved in (Ha)

Area Existing in

Additional Area

Total Area required after

Ha [X] Proposed in Ha [Y] expansion in Ha [X+Y]
Non-Forest Land [A] 13.0956 1.6187 147143
Forest Land [B] 0 0 0
Total [A+B] 13.0956 1.6187 14.7143
Project Activity Cost
6. Project/Activity Cost
6.1. Cost of the Existing Project at current price level (in Lakhs) [A] 349800
6. Cost of the proposed expansion/ modernization of Project at current price 474500
2. level (in Lakhs) [B]
6.3. Total Cost of the project/ Activity (in lakhs) [A+B] 824300
7. Employment likely to be generated
7.1. During construction phase
Permanent emp\oy‘mem
7.1.1. No. of permanent employment (No.s) [A] 100
7.1.2. Period of employment (No. of days) [B] 300
7.1.3. No. of man-days [x]=[A]*[B] 30000
Temporary employment
7.1.4. Temporary [ Contractual employment (No. of Man days) [Y] 4000
7.1.5. Total [X] +[Y] 34000
7.2. During operational phase
Permanent employment
Existing Proposed Total
7.2.1. No. of permanent employment (No.s) [A] 31703 47434 79137
7.2.2. Period of employment (No. of days) [B] 365 0 365
7.2.3. No. of man-days [x]=[A]*[B] N571595 0 28885005
Temporary employment
7.2.4. Temporary |/ Contractual employment (No. of Man days) [Y] 100 100 200
7.2.5. Total [X] +[Y] 11571695 100 28885205
Others
8. Whether Rehabilitation and Resettlement (R&R) involved? NO
9. Whether project area involves shifting of NG

watercourse/road/rail/Transmission line/water pipeline, etc. required?



site-specific component?

10. Whether any alternative site(s) examined or part thereof for the no X . . »
WI 1 3>flzppllccble as the project or activity is site specific 8 0 5

1. Whether there is any Government Order or Policy/ Court order relevant

_— . NO
or restricting to the site?
12. Whether there is any litigation pending against the project and/or land NO
in which the project is proposed to be set up?
13. Whether the proposal involves violation of NO

Act/RuIe/Regulqtion/Notificution of Central/State Government?



Application for ToR (Category A, Bl,1|r1l gzolotion)/EC (category B2) - Form 1 8 0 6

Basic Information

1. Category of the Project/ Activity

Expansion of Shopping/Commercial Building On 32.36 acres (DLF Downtown

11. Name of the project proposal Formally Known as Mall of India) To 36.36 acres At Sector 25A, Gurugram,
Haryana
1.2. Type of Proposal Expansion
1.2.1. Whether proposal expansion is made under 7 (ii) (a)? No
1.3. Whether violation is involved in the project No

1.4. Whether multiple items (Components) as per the notification involved in No
the proposal?

o 8(b) Townships/ Area Development Projects / Area
1.4.1. Item No. as per schedule to EIA Notification, 2006 e s
Rehabilitation Centres Development

Capacity 1127662.40 sgmtr
2. Whether project/activity attracts the General Condition specified in the N

o
Schedule of EIA Notification?
3. Whether any Protected Areas Notified Under the Wild Life (Protection) Act, N

o
1972 are located within 10 km of the project site
4. Whether any Severely Polluted Areas as identified by the CPCB from time No
to time located in proximity to the project site
5. Whether any Critically Polluted Areas as identified by the CPCB from time N

o
to time located in proximity to the project site
6. Whether any Notified Eco-Sensitive area notified under Environmental N

o
(Protection) Act, 1986 located in proximity to the project site
7. Whether any Inter-State Boundaries and International Boundaries N

. - . . o

located in proximity to the project site
8. Whether any Eco-sensitive Zone notified/proposed to be notified under N

o
Environment (Protection) Act, 1986 located within 10 km of the project site
9. Whether any forest land present within 10 km of the project site No
10. Category of the Project as per EIA Notification, 2006 Bl
10.1. Whether proposal is required to be appraised at Central level? No

1. Whether Proposal has interlinked / interdependent projects or activities? No

1.1. Reason thereof As it is a Building Construction Project
12. Whether any Forest Land involved in the project or part thereof No
13. Whether NBWL recommendation is required? No

14. Land Acquisition Details

Supporting documents

Type of In case of non-forest land, Type of privately Typeof land interms of ~ Document Status of Land
Land please specify owned land ownership Name Remarks Document Acquisition

Project Details

14. Details of Earlier EC/CTE/CTO of Existing Projects



14.1. Whether Environment Clearance available for the existing project [
activity?

133

14.1.1. Proposal No.

SIA/HR/INFRA2/418061/2023

14.1.2. Date of environmental clearance

09/04/2023

14.1.3. MOEFCC /[ SEIAA File Number

SEIAA/HR/2023/305

14.1.4. Upload EC Letter (in pdf)

ec letter _.pdf

14.1.5. Whether any amendment / corrigendum |/ transfer to the earlier EC
has been obtained?

No

14.1.6. Status of Implementation of Project or Activity

Project is operational for partial components/units envisaged in the EC

S. Reference Number of consent to establish obtained
No. from SPCB/UTPCC

Date of consent to
establish issued

Validity of consent to establish
(valid up to)

Copy of consent to
establish order

S. Reference Number of latest consent to operate
No. obtained from SPCB [ UTPCC

Date of latest consent to
operate issued

Validity of latest consent to
operate (Valid up to)

Copy of latest consent to
establish order

Details of Unimplemented

EC CTE CTO units Remarks
Built up area No. HSPCB/Consent/ : No. HSPCB/Consent/ : DT 4, DTS, DT 7, DT8 and N/A
875074 sgm 329962323GUNOCTE40433438 dated 17.08.2023  329962324GUNOCTO71731010 dated 23.07.2024  Retail

15. Whether the project/activity located in Notified Industrial Area? No

16. Whether the project/activity located in CRZ or ICRZ area? No

17. Whether the project proposed to be located in Territorial waters (Off- No

shore)

18. Whether project/activity attracts the Specific Condition specified in the

Schedule of EIA Notification?

Product Details
19. Details of Products & By-products
Quantity [ Capacity
Product [ By Mode of Transport |

Name of Product Product Existing Proposed Total Unit Transmission Remarks
Not Applicable as it is building Product 0 0 0 Not Applicable as it is Not Applicable as it is building
construction Project building construction Project  construction Project

20. Whether any other Environmental Sensitive area exists within 10 Km Yes

from the project/activity boundary?

20.1. Areas protected under international conventions, national or local Yes

legislation for their ecological, landscape, cultural or other related value

Name Shortest distance from the project boundary in Km Remarks
Qutab Minar 9. ENE
20.2. Areas which are important or sensitive for ecological reasons-

Wetlands, watercourses or other water bodies, coastal zone, biospheres, No

mountains, forests

20.3. Areas used by protected, important or sensitive species of flora or No

fauna for breeding, nesting, foraging, resting, overwintering, migration

20.4. Inland, coastal, marine or underground waters No

20.5. Routes or facilities used by the public for access to recreation or Yas

other tourist, pilgrim areas

Name Shortest distance from the project boundary in Km Remarks
National Highway (NH8) 0.001 West




20.6. Defence installations

Yes

1 1 é&es’c distance from the project boundary in Km

Name rks
Arjangarh Air Force Station 36 SE

20.7. Densely populated or built-up area Yes

Name Shortest distance from the project boundary in Km Remarks
DLF City Phase-lil 0 N/A
20.8. Areas occupied by sensitive man-made land uses Yes

Name Shortest distance from the project boundary in Km Remarks
Narayna Hospital 0.77 SE

20.9. Areas containing important, high quality or scarce resources No

20.10. Areas susceptible to natural hazards which could cause the project No

to present environmental problems similar effects

21. Status of collection of baseline data

Already collected

Period of baseline data collection

21.1. From 01/03/2022
21.2. To 31/05/2022
22. Seasons of collection Summer
23. Number of Monitoring locations for

23.1. Meteorology (Nos.) 1

23.2. Ambient Air Quality (Nos.) 5

23.3. surface Water Quality (Nos.) 1

23.4. Ground Water Quality (Nos.) 1

23.5. Ground water level (Nos.) 0

23.6. Noise Level (Nos.) 5

23.7. Soil Quality (Nos.) 3

23.8. Summary on the baseline situation

dif limited _.pdf

23.9. Map showing the monitoring locations

monitoring lovcation.pdf

Consultant Details

22. Whether QCI/NABET Accredited EIA Consultant engaged?

Yes

221. Accreditation No. / Organization Id

ORG000681

22.2. Name of the EIA Consultant Organization

Ind Tech House Consult

22.3. Address

6—8/6, Ground Floor, Sector 11, Rohini, Delhi — 110 085

22.4. Mobile No.

8860080363

22.5. E-mail Id

suman.ithc@gmail.com

22.6. Category of Accreditation (Eligible for Category A [ Eligible for
Category B)

A

227. Sector(s) of Accreditation

12,3,18,21,27,28,29,31,32,32 A,33,34,35,37,38,39,4,9,8,6,22

22.8. Validity of Accreditation

04/05/2028




Application for ToR (Category A, Bl,;ilmr gs'olation)/EC (Category B2) - Form 1

Project Details

1. Introduction of Project or Activity

11. Need for the project or activity and its importance to the
country/region

809

Will comply with growing need of the area and provide the employment .

1.2. Demand - Supply Gap and Domestic and export markets, if any

N/A

2. Social Infrastructure

21. Readily available

Site is well connected with the road and Metro network

2.2. Proposed to be developed

Need based activity

3. Connectivity to the project or activity

3.1. Nearest railway station and its distance (in Km) Gurgaon Railway Station 84
3.2. Nearest Airport and its distance (in Km) IGI Airport 5.9
3.3. Nearest Town/City/District head quarter and its distance (in Km) Within the limit of gurgaon City 0
4. Soil classification Sandy Clay

5. Distance from the HFL of the river in m, if any N/A

6. Benefits of the project

6.1. Social benefits of project or activity

Employment will be generated

6.2. Financial benefits of project or activity

The proposed project will increase the economic activities around the
areaq, creating revenues for direct/indirect employment in the post project
period. There would be a wider positive economic impact in terms of
generating opportunities for other business too.

7. Project/ Activity Construction Status

Under construction

7.1. Date of Start 13/03/2023
7.2. likely date of completion 12/03/2030
Resource Utilization
8. Use of resources for construction or operation of the project
8.1. Whether requirement of water involved in the project? Yes
Details of Water requirement during Construction stage
Quantity Distance Upload a
Quantity in KLD Method of from copy of the Reason fo
in KLD with water Source Modeof Detailsof Competent permission Status of Proof of non-

Sr.No. Source Present Expansion withdrawal inmtr

Transport Permission Authority

Treate
Tanker
1 d 10 20 5000 Tankers  N/A No N/A N/A N/A N/A
Supply
Water
Tanker
Fresh Supply
2 10 20 5000 Tankers  N/A No N/A N/A N/A N/A
Water Fresh
Water
Details of Water requirement during Operational stage
Quantity Distance Upload a
Quantity in KLD Method of from copy of the Reason fo
in KLD with water Source  Modeof Detailsof Competent permission Status of Proof of non-

Sr.No. Source Present Expansion withdrawal inmtr

Transport Permission Authority

1 Nrhor 120117 109 Nrhare 1NN

Dirmalilmoe

I

Mo NI INTIY ala TS

letter/NOC Permission/NOC application submissic

letter/NOC Permission/NOC application submissic



1 Other 136117 1583 Others 100 Pipeline  N/A No N/A N/A N/A N/A

8.2. Other information, if any 1 136 BJL

8.3. Whether requirement of Minerals and/or fuels involved in the project?  No

8.4. Construction material No

8.5. Timber No

8.6. Electric Power: Yes

8.6.1. Total Electricity requirement (MW): 31.95

8.6.2. Main Source: Grid supply of Dakshin Haryana Bijli Vitaran Nigam Limited (DHBVNL)
8.6.3. Renewable energy proposed to install (Kw): 959

8.6.4. Percentage contribution of renewable energy: 3

8.6.5. Standby arrangements (details of DG Sets): 47250 kVA (21 X 2250 KVA)
8.6.6. Stack heightin m (DG set): 73.02

8.6.7. Energy conservation measures: As per ECBC Norms

8.7. Whether any other natural resources [ other raw materials required?: No

8.8. Whether any use of substances or materials, which are hazardous (cxs
per MSIHC rules) to human health or the environment (floro, fauna, and Yes
water supplies) required?

Name of the substance or material HS Code Quantity (use appropriate standard units) Toxicity LD50 (mg/ kg) Remarks

HSD 27101930

8.9. Whether any resource efficiency [ optimization [ recycling and reuse

Yes
envisaged in the project?

8.9.1. Details Treated water will be used for flushing and horticulture

Physical Changes
9. Construction, operation or decommissioning of the Project involving actions, which will cause physical changes in the locality:

9.1. Whether any permanent or temporary change in land use, land cover

. . No
or topography due to project activity?

9.2. Whether any clearance of existing vegetation due to project activity? No

9.3. Whether any loss of native species or genetic diversity? No

9.4. Whether any demolition works involved in project activity? No

9.5. Whether any linear structures proposed for diversion or demolition due
to project activity? (e.g. roads, transmission lines, rail line, pipeline, No
conveyor, etc.)

9.6. Whether any closure or diversion of existing transport routes or

. . . . . No
infrastructure due to project leading to changes in traffic movements?
9.7. Whether any closure or diversion of water bodies present in project N
. . . o
area or realignment of water courses passing through project area?
9.8. Whether any dismantling or decommissioning or restoration works or N
o

reclamation works (Long-term/ short-term)?

9.9. Whether any construction works for temporary use for project activity? No



9.10.

Whether any cut and fill excavations proposed for the project c1cti\£‘ty31 )507

Air Pollution Source Probable Pollutants

DG sets PM, SO2, NO2 and CO

Transport of raw material/products PM, CO

10.2. Other information, if any

10.3. Generation of Noise & Vibration and mitigation measures

10.3.1. Whether any probable generation of Noise and vibration from the
proposed project?

1o/ 8 l ' l
9.11. Whether any underground works including tunnelling? No
9.12. Whether any dredging involved in project? No
9.13. Whether any offshore structures involved in project? No
9.14. Whether any new road, rail, seq, airports, helipad, etc. during N
. . o
construction or operation?
9.15. Whether any construction of new linear structures? (e.g. transmission N
. L o
lines, pipelines, etc.)
9.16. Whether any Facilities for storage of goods or raw materials? Yes
9.16.1. Covered area proposed for storage 400 sgm
9.16.2. Open area proposed for storage (sqm/Km) 500 sqm
9.16.3. Other information, if any N/A
9.17. Whether any Facilities for long term/ permanent housing of N
. o
operational workers/ staff?
9.18. Whether any Impoundment, damming, culverting, realignment or N
. o
other changes to the hydrology of watercourses or aquifers?
9.19. Whether any Stream crossings, temporary and permanent? No
9.20. Whether any Influx of people to an area in either temporarily or No
permanently?
9.21. Whether any other information would like to submit? No
Pollution Details
10. Release of pollutants to Air and Mitigation measures
10.1. Whether any probable air pollutants generated? Yes

Mitigation Measures

Adequate stack height will be provided. Ultra low sulphur diesel will be use for DG operation

Covering of Construction material, PUC Certified Vehicles

HSPCB/CAQM/CPCB norms will be followed.

Yes

Source of noise in the operational phase will be from backup DG sets (which

103,11 Sources of Noise will be in operation only during power failure) and pumps & motors.
10.3.1.2. Sources of Vibration DG Sets, pumps & motors.

10.3.1.3. Details of blasting, if any NA

10.3.1.4. Other information, if any NA

10.3.1.5. Whether any mitigation measures proposed for Noise & Vibration?  Yes

10.3.1.5.1. Mitigation measures proposed for control of Noise

All the machinery will be of highest standard of reputed make and will
comply with national/ international standards that take care of air and noise
pollution control/ vibration control.

Artivirctiem rmet i (AR mede will e meevidad F0 mbenrb FRha iR eeE e m e



Anti vibration mount (AVM) pads will be provided to absorb the vibration on
the foundation of DG set

A A DO
10.3.1.5.3. Other information, if any I I‘Old 1’ l 2

10.3.2. Whether any probable generation of Light and Heat? No

10.3.1.6.2. Mitigation measures proposed for control of vibration

10.4. Discharge of pollutants to water and mitigation measures

10.4.1. Whether any probable water pollutants generated? No
10.5. Probable sources of water pollutant No
Details of reuse [ recycle of wastewater Qty [ capacity
Details Present Upon Expansion
10.6. Quantity of waste water generation per day (KLD) 2364.6 2549
10.7. Quantity of treated water proposed to use per day (KLD) 2128 2294
10.8. Quantity of treated water proposed to discharge outside the premises 0 0
(KLD)
10.9. Purpose for which treated water is proposed to use Flushing, Cooling and Horticulture Flushing, Cooling and Horticulture
10.10. Whether it is proposed to opt/avail common off-site Sewage No
Treatment Plant (CSTP)/Effluent Treatment Plant (CETP) facility?
10.11. Whether it is proposed to setup on-site Sewage Treatment Plant Yes
(sTP)/Effluent Treatment Plant (ETP) facility?
10.11.1. Whether 100% of the waste water generated will be treated? Yes Yes
10.12. Type of treatment plant STP STP
10.13. ETP/STP Capacity Unit
STP
3500 KLD 3800 KLD
ETP
N/A N/A N/A N/A
10.14. ETP/STP Technology STP ETP
MBBR N/A MBBR
10.15. Whether the adequacy of the Sewage Treatment Plant (STP) or No
Effluent Treatment Plant certified by an independent expert?
10.15.1. Reasons thereof The same shall be done after installation of STP.
10.16. Whether any other mitigation measures proposed? No
10.17. Whether Dual Plumbing System proposed to be implemented? Yes

Dual Plumbing System is proposed and Treated water will be use for flushing,
Gardening, and Cooling

10.17.1. Details thereof

10.18. Whether any discharge of treated effluent involved? No

Water Requirements

1. Ground water intersection and water conservation measures:

11.1. Whether ground water table intersection involved in the project

R No
activities?
1.2. Area category from Groundwater availability perspective? Over Exploited
11.3. Whether Rainwater harvesting proposed Yes

11.3.1. Capacity of facilities provided 5927



la.l.  LUpULily Ol Tldeliities plruvideu QIS

_— . . o of RWH pits proposed (7 no. RWH already construct ang Rgig water
1.3.2. Description of facilities provided . pits prop ( y

ction Tank of 2860 CUM (660 CUM already construc
18 No of RWH pits proposed (7 no. RWH already constructed) and Rain water
collection Tank of 2860 CUM (660 CUM already constructed)

1.3.3. Description

1.3.4. Total Quantity of water requirements met from water harvestingin

0

KLD

1.3.5. Storage capacity of rain water harvested in cubic meters 5927
1.4. Whether any other water conservation measures proposed? No
1.5. Whether the ZLD is proposed? Yes

1.5.1. Details of ZLD Treated water will be used for Flushing, Horticulture and Cooling

12. Greenbelt
Description Existing Proposed Incremental Total after
Expansion
12.1. Area proposed for green belt (in Ha) 3.687999999999999
3.2815 0.4065 7
12.2. Width of green belt (in m) along the boundaryof the project or . 1 2
activity
12.3. Percentage of the total area covered under green belt 293 276 25.0600000000000
’ ’ 02
12.4. Details of the species proposed for plantation Will be submitted with EIA Will be submitted with EIA
Report Report
12.5. No. of tree saplings to be planted 1637 202 1839
12.6. Funds allocated for plantation in Lakhs. 16 2 18
Waste Generation
13. Production of wastes during construction or operation or decommissioning
13.1. Whether any generation of Solid waste (domestic wastes)? Yes
Qty Mode of
Name of the waste Source (TPA) Mode of disposal Transport
Municipal Solid From Project 452312 Biodegradable waste will be disposed off through on-site OWC and used as manure in Road
. oa

Waste Site landscaping area
13.2. Whether any generation of plastic waste? No
13.3. Whether any generation of e-waste? No
13.4. Whether any generation of batteries waste? No
13.5. Whether any generation of Bio-medical waste? No

13.6. Whether any generation of hazardous wastes (as per Hazardous

Waste Management Rules)? No
13.7. Whether any generation of construction or demolition wastes? No
13.8. Whether any generation of other wastes? No
13.9. Whether any generation of surplus products? No

13.10. Whether measures for waste minimization proposed? No



Risk Assessment

14. Whether any risks associated with project activities which could qffe;l h]nﬂ.nQeulth or the environment, -

14.1. From explosions, spillages, fires etc. from storage, handling, use or
production of hazardous substances?

14.2. From any other causes?

14.3. Could the project be affected by natural disasters causing
environmental damage (e.g. floods, earthquakes, landslides, cloudburst
etc)?

14.3.1. Details thereof

14.4. Changes in occurrence of disease or affect disease vectors (e.g.
insect or water borne diseases)

14.5. Could project adversely affect the wellbeing of people in project area
e.g. by changing living conditions?

14.6. Vulnerable groups of people who could be adversely affected by the
project e.g. hospital patients, children, the elderly etc.

14.6.1. Has cumulative risk assessment been performed?

14.7. Whether any likely impacts of the proposed activity on the existing
facilities adjacent to the proposed site due to generation of dust, smoke,
odorous fumes or other hazardous gases?

814

No

No
Yes

The study area falls in Zone-1V, as per the Indian Standard Seismic Zoning
Map. Suitable seismic consideration will be adopted while designing the
structures to mitigate the seismic impacts as per NBC/ IS Code. There are no
chances of floods and landslide.

No
No

No
N/A

No

15. Factors which should be considered (such as consequential development) which could lead to environmental effects or the potential for cumulative

impacts with other existing or planned activities in the locality

15.1. Whether lead to development of supportive facilities, ancillary
development or development stimulated by the project which could have
impact on the environment e.g.: Supportive infrastructure (roads, power
supply, waste or waste water treatment, etc.); housing development;
industries in supply chain and downstream; any other?

15.1.1. Details there of

15.2. Whether lead to after-use of the site, which could have an impact on
the environment? (e.g. mine void, dump sites, etc.)

15.3. Whether set a precedent for later developments?

15.4. Have cumulative effects due to proximity to other existing or planned
projects with similar effects?

156.5. Whether lead to growth of alien species, if any?

15.6. Is there any threat of the project to the biodiversity (including
displacement of fauna-both terrestrial and aquatic and avi-fauna or
creation of barriers for their movement)?

15.7. Will the proposed project in any way result in the obstruction of a view,
scenic amenity or landscapes?

15.8. Is there any impact on anthropological or archaeological sites or any
important site feature in the vicinity of the proposed site have been
considered?

15.9. Will the proposed project result in any changes to the demographic
structure of local population?

15.10. Will the project cause adverse effect on local communities,
disturbance to sacred sites or other cultural values?

Yes

The proposed expansion project will lead to development of the area by
providing employment of the local people during construction and operation
phase.

No

No

No

No

No

No

No

No

No



16. Building or Construction projects or Area Development pro}TdIs&ﬂ Townships Proposals

815

16.1. Major Project Requirement in terms of the land areaq, built up areq, green belt, parking needs etc.

Existing Expansion
16.1.1. Green belt Area (sq. m) 32814.57 36880
16.1.2. Paved Area (sg. m) N/A N/A
16.1.3. Total Land/plot area (sq.m) 130956.07 147143.466
16.1.4. Number of parking Required 9167 8048
16.1.5. Open Area (sg.m) N/A N/A
16.1.6. Total Parking Proposed 10416 11435
16.1.7. Unpaved Area (sq. m) N/A N/A
16.1.8. Build up area (sq. m) 875074 11227662.4
16.1.9. Total number of dwelling units N/A N/A
16.1.10. Proposed FAR N/A 532500.9
16.1.11. Surface Parking Area (sg. m) N/A 3250
16.1.12. STP & Solid Waste Area (sq. m) 400 500
16.2. Whether management of drainage in and around site is proposed as
per the Central Public Health & Environment Engineering Organization Yes

(CPHEEO) Manual on Storm Water Drainage System, 2019 to avoid flooding
or water logging?

16.2.1. Details thereof

The project falls in well developed sector and during operation phase 18 Nos.
of pits will be provided

16.3. Details regarding measures dare taken to prevent the run-off from
construction activities polluting land & aquifers? (Give details of quantities
and the measures taken to avoid the adverse impacts)

Details are given in Form 1A

16.4. Impact of the land use changes occurring due to the proposed project

on the runoff characteristics of the area in post construction phase on a
long term

Details are given in Form 1A

16.5. Will there be any significant land disturbance resulting in erosion,
subsidence and instability?

No

16.5.1. Reasons thereof

Details are given in Form 1A

16.6. Whether soil erosion control measures proposed to conform to best

management practices highlighted in the National Building Code (NBC) of  Yes
India, 20162
16.6.1. Details thereof As per ECBC
16.7. Breakup of water requirement for various daily uses
Daily Use Daily quantity (KLD)
Present Upon Expansion
Drinking Water 1361.17 1583
Green Belt N/A N/A
Flushing 0 2294
Dust Suppression 10 10
Daily Use Present Upon Expansion
Total Water Requirement 3881.36 3877

16.8. Details of traffic management at the entry & exit to the project site in
construction and operation phase with comparison to the present level of
traffic

Bell mouth shaped entry and exit point will be provided during construction
and operation phase.

16.9. Whether buildings or building complexes have a connected load of
100 kW or greater or a contract demand of 120 kVA or greater and are

Yes
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16.10. What is the Energy Performance Index (EPI) of a building in kilowuq—1 42

hours per square meter per year of the building and measures to minimize
energy consumption?

As per ECBC Norms

16.11. Whether Compliance to the ECBC norms is applicable? Yes
16.11.1. Whether compliance to ECBC
16.12. Details for Energy efficiency level
Building envelop
16.12.1. Fenestration
Parameter Details Remarks
U-Factor (W/m2 K) 0 As per ECBC Norms
Solar Heat Gain Coefficient 0 As per ECBC Norms
Visual Light Transmittance 0 As per ECBC Norms
16.12.2. Day lighting
Parameter Details Remarks
% Useful daylight illuminance (UDI) 0 As per ECBC Norms
Area per floor (sq. m) UDI requirement during 90% of the year 0 As per ECBC Norms
l?t:;dyiﬂirght area (sg. m) in building meeting UDI requirement during 90% 0 As per ECEC Norms
Building Envelope Sealing
16.12.3. Roof
Parameter Details Remarks
Roof assembly U-factor (W/m2 K) 0 As per ECBC Norms
Climate Zone 0 As per ECBC Norms
16.12.4. External Wall
Opaque Assembly Maximum U-factor (W/m2 K) 0 As per ECBC Norms
Climate Zone 0 As per ECBC Norms
Material 0 As per ECBC Norms
R Value 0 As per ECBC Norms

16.12.5. Energy efficiency in Thermal comfort systems and controls

16.12.6. Energy efficiency in Lighting and Electrical systems and controls

16.13. Does the layout of streets & buildings maximize the potential for solar
energy devices? Substantiate with details.

As per ECBC Norms

As per ECBC Norms

Solar PV panels of capacity 959 kWP will be provided to harness solar energy.

16.14. What extent the non-conventional energy technologies are utilized in
the overall energy consumption?Provide details of the renewable energy
technologies used

Solar PV panels of capacity 959 kWP will be provided to harness solar energy.

16.15. What are the likely effects of the building activity in altering the
microclimates? Provide a self-assessment on the likely impacts of the
proposed construction on creation of heat island & inversion effects?

The building will use energy efficient and environmental friendly designs that
will control formulation of heat island effect. There will be also green cover at
the site to reduce formation of heat island. Passive design concepts have
been used to minimize energy consumption and maximize the energy

16.16. What precautions & safety measures are proposed against fire
hazards? Furnish details of emergency plans

Given in complete report

16.17. Details of NOCs available for the project (if any) N/A
Enclosures

17. Layout Plan showing the components of the project and green belt

proposed; general location and specific location of the project along with site plan.pdf

coordinates

18. Conceptual Plan for Building and Construction project

conceptual plan.pdf

19. Schematic representation of the feasibility drawings which give
information for EIA purpose

site plan.pdf
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18. Additional Information 1 143 8 1 7

S. No. Document Name Remark Document
1 Complete Application Complete Application tor application dif.pdf
2 Submission Letter Submission Letter submission letter.pdf

Undertaking

21. ¥1hereby give undertaking that the data and information given in the application and enclosures are true to be best of my knowledge and belief and |
am aware that if any part of the data and information is found to be false or misleading at any stage, the project will be rejected and clearance given if any
to the project will be revoked at our risk and cost. In addition to the above, | hearby give undertaking that no activity/construction/expansion has been taken
up

21.1. Name Akanksha Moudgil

21.2. Designation Authorized Signatory

21.3. Company DLF LIMITED

21.4. Address At DLF Shopping Mall, 3rd Floor,Arjun Marg, DLF City, Phase-1, Gurugram, Haryana

21.5. Date 13/01/2025




DLF Limited 1144 818

DLF Galeway Tower, R Block, DUF Cily DLF
Phase |l Gurugram-122 002 Haryana
Tel  (+81.124) 4356000 BUILDING INDIA

Date: 11.01.2023

Tao,

The Member Secretary,

State Environment Impact Assessment Authority (SELAA), Haryana, #
Bay No. 55-58, First Floor, Paryatan Bhawan,

Sector-2, Panchkula, Haryana.

Sub.: - Approval of Terms of Reference for Expansion of Shopping/Commercial Building on 32.36
Acres [DLF Downtown Formally Known as Mall of India) Sector 25A, Gurugram, Haryana by M/s
DLF Limited.

Dear Sir,

We are proposing Expansion of Shopping/Commercial Building on 32.36 Acres (DLF Downtown
Formally Known as Mall of India) Sector 254, Gurugram, Haryana. We are hereby submitting the
dully filled in Form |, Form 1A and Conceptual Plan along with soft copy (CD) and all requisite
enclosures for grant of Term of Reference’ as per the requirements of the EIA Notification no:
£.0.1533 dated 14/09/2006 issued by Ministry of Environment and Forests, Govt. of India,

As per the Haryana povernment order dated 14th Oct.2021 we are hereby submitting the scrutiny
fees in the form of Demand draft bearing number 521520 from ICICI Bank dated 23.12.2022 along
with application.

We request you to consider our application for grant of ‘Terms of Reference’ to the project at the
earliest,

Thanking you.

Yours sincerely,

For DLF Umidted
o

w Aamhorisan 5 ignatory
Authorized Signatory

Encl: As abowve

Regd. Office © Shopping Mall, 3rd Floor, Arun Marg, DLF City, Phase-l, Gurugram-122 D02, Haryana
CIN - LTOV0HR1963FLC002484, Websiie - weanwdifm
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FORM-1, 1A & CONCEPTUAL PLAN 819

FOR

“Expansion of Environmental Clearance for Shopping/Commercial Building on
32.36 acres (DLF Downtown formally known as Mall of India) at Sector 25A,
Gurugram, Haryana”

Item: 8(b) Category: B1,
Plot Area: 130956.066 sg.m. Built-up Area: 875074 sq.m.

SUBMITTED BY

M/s DLF Limited
Gateway Tower (2nd Floor), DLF City Phase-III, Gurgaon- 122002, Haryana

ENVIRONMENTAL CONSULTANT

(%)
IND TECH HOUSE CONSULT

G-8/6, Ground Floor, Sector 11, Rohini, Delhi - 110 085
Tel: +91 11 46570361

(NABET/EIA/2023/SA 0174 Rev 01 Valid up to 29.04.2023)
ITHC/PRJ/22-23/EIA/72/Rev.00
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FORM-1, 1A & CONCEPTUAL PLAN
FOR
Expansion of Environmental Clearance for Shopping/Commercial
Building on 32.36 acres (DLF Downtown formally known as Mall of
India) at Sector 25A, Gurugram, Haryana

Project Proponent:

M/s DLF Limited
For and on behalf of: Ind Tech House Consult
Approved by: Mr. Soumya Dwivedi
Signed:
Position: EIA Coordinator
Date: January 2023

This report has been prepared by Ind Tech House Consult with all reasonable skill, care and
diligence within the terms of the contract with the client, incorporating our general terms
and conditions of business and taking account of the resources devoted to it by agreement
with the client.

We disclaim any responsibility to the client and others in respect of any matters outside the
scope of the above.

The document has been prepared for the titled project or named part thereof and should
not be relied upon or used for any other project without an independent check being
carried out as to its suitability and prior written authority of Ind Tech House Consult being
obtained. Ind Tech House Consult accepts no responsibility or liability for the consequences
of this document being used for a purpose other than the purpose for which it was
commissioned. Any person using or relying on the document for such other purpose agrees,
and will by such use or reliance be taken to confirm his agreement to indemnify Ind Tech
House Consult for all loss or damage resulting there from. Ind Tech House Consult accepts
no responsibility or liability for this document to any party other than the person by whom it
was commissioned.
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Project: Approval of terms of Reference for Expansion of Environmental Clearance for
Shopping/Commercial Building on 32.36 acres (DLF Downtown formally known as Mall of India) at Sector
25A, Gurugram, Haryana by M/s DLF Limited.

Form 1 Page: 1 of 47
FORM 1

(I) Basic Information

S. Iltem Details

1. Name of the project/s Approval of terms of Reference for Expansion of
Environmental Clearance for Shopping/Commercial
Building on 32.36 acres (DLF Downtown formally
known as Mall of India) at Sector 25A, Gurugram,
Haryana

2. S. No. in the Schedule S. No. 8 (b): Building and Construction Project

3. Proposed capacity/ area/ length/ tonnage to be handled/ command area/ lease area/ number of
wells to be drilled:

Type of project Shopping/ Commercial Building
Plot area 13,0956.066 m? (32.36 acres)
Built-up area 875074 m?
Number of floors Max: 5B+GF+15
Area utilization Floors: Office & Retail (including Hotel & Multiplex)
Basements: Parking & services
Project Cost Rs. 3498 crore
4, New/ Expansion/ Modernization Expansion
5. Existing capacity/ area etc. Existing built-up area: 247974.66 m?
6. Category of projecti.e. ‘A’ or ‘B’ Category ‘B’
7. Does it attract the general condition? If yes, | No

please specify.

8 Does it attract the specific condition? If yes, [ No
please specify.

9. Location DLF City Phase-lll, Sector-25A, Gurugram, Haryana
Plot/ survey/ khasra no. NA
Village Nathupur, DLF City Phase-IIl, Sector-25A, Gurugram
Tehsil Gurugram
District Gurugram
State Haryana

10. |Nearest railway station/ airport along with | Rapid Metro Moulsari Avenue Stn Adjacent, South
distance in kms Airport: IGI Airport, Delhi at 5.9 km North

11. |Nearest town, city, district headquarters The project is located within the Gurugram city limit.

along with distance in kms

12. |Village panchayats, zilla parisad, municipal | Municipal Corporation Gurugram (MCG)
corporation, local body (complete postal
addresses with telephone nos. to be given)

13. |Name of the applicant M/s DLF Limited
14. |Registered address Gateway Tower (2nd Floor), DLF City Phase-lll,
Gurgaon- 122002, Haryana
15. |Address for correspondence: Gateway Tower (2nd Floor), DLF City Phase-lll,
Gurgaon- 122002, Haryana
Name Ms. Neelu Goel
Designation (Owner/ partner/ CEO) Authorized Signatory
Address Gateway Tower (2nd Floor), DLF City Phase-lll,

Gurgaon- 122002, Haryana

ITHC/PRJ/22-23/72/Rev.00 Ind Tech House Consult
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Project: Approval of terms of Reference for Expansion of Environmental Clearance for
Shopping/Commercial Building on 32.36 acres (DLF Downtown formally known as Mall of India) at Sector
25A, Gurugram, Haryana by M/s DLF Limited.

Form 1 Page: 2 of 47
S. Iltem Details
No.
Pin Code 122002
E-mail goel-neelu@dif.in
Telephone no. 9953709678
Fax no.
Address for correspondence (2):
16. |Details of alternative sites examined, if Not Applicable

any. Location of these sites should be
shown on a topo sheet.

17. |Interlinked projects No

18. |[Whether separate application of interlinked | Not Applicable
project has been submitted?

19. |[If yes, date of submission Not Applicable
20. |If no, reason Not Applicable

21. |Whether the proposal involves approval/
clearance under: if yes, details of the same
and their status to be given.

(a) The Forest (Conservation) Act, 1980? [No
(b) The Wildlife (Protection) Act, 19727 No
(c) The C.R.Z. Notification, 19917 No

22. |Whether there is any government order/ No
policy relevant/ relating to the site?

23. |Forest land involved (hectares) Nil

24. |Whether there is any litigation pending No
against the project and/ or land in which
the project is propose to be set up?

(a) Name of the Court Not Applicable
(b) Case No. Not Applicable

(c) Orders/directions of the court, if any and | Not Applicable
its relevance with the proposed project.

(1) Activity

1. Construction, operation or decommissioning of the Project involving actions, which will cause
physical changes in the locality (topography, land use, changes in water bodies, etc.)

S. Information / Checklist Yes/ Details thereof (with approximate quantities
No. confirmation No /rates, wherever possible) with source of
information data

1.1 |Permanent or temporary change in No |The proposed expansion of the project is
landuse, land cover or topography construction of a Commercial Building on vacant
including increase in intensity of land land. The site is ear-marked for commercial
use (with respect to local landuse development as per Gurgaon-Manesar Master Plan
plan) 2031 and local development plan; hence no change

in land-use is envisaged.

1.2 |Clearance of existing land, No |The land was a vacant plot with no existing building

vegetation and buildings? and vegetation.

ITHC/PRJ/22-23/72/Rev.00 Ind Tech House Consult
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Project: Approval of terms of Reference for Expansion of Environmental Clearance for
Shopping/Commercial Building on 32.36 acres (DLF Downtown formally known as Mall of India) at Sector

25A, Gurugram, Haryana by M/s DLF Limited.

Form 1 Page: 3 of 47
S. Information / Checklist Yes/ Details thereof (with approximate quantities
No. confirmation No Irates, wherever possible) with source of
information data
1.3 |Creation of new land uses? No |The project site is earmarked for commercial

development as per the local development plan and
will be developed as per the local building by-laws.
Hence, no new land use will be created.

solid waste or liquid effluents?

1.4 | Pre-construction investigations e.g. | Yes | Soil testing has been conducted during detailed
bore houses, soil testing? engineering study.

1.5 |Construction works? Yes | All construction activities will be confined within the
project premises; there will be no physical changes
outside the project boundary.

1.6 |Demolition works? No | No demolition work is required.

1.7 |Temporary sites used for No | The construction activities including storing of raw
construction works or housing of materials is confined within the project site only. No
construction workers? temporary labour camp has been constructed at site.

Construction workers are transported from labour
camp of the contractor located at a distance.

1.8 |Above ground buildings, structures Yes | Excavation had been carried out for foundation and
or earthworks including linear basements only. Part of excavated soil will be used in
structures, cut and fill or excavations backfilling and development of building premises.

1.9 |Underground works including mining | No |No underground works including mining/ tunneling is
or tunneling? required except excavation of earth for the

construction of basements and foundation.

1.10 | Reclamation works? No |No reclamation work required.

1.11 | Dredging? No |No dredging required.

1.12 | Offshore structures? No |No offshore structures required.

1.13 | Production and manufacturing No |Since, it is a construction of commercial building, no
processes? production / manufacturing process is involved.

1.14 | Facilities for storage of goods or Yes | Construction materials has been stored at the nearby
materials? batching plant site. Cement is being stored in

covered space. Sand will be stacked under tarpaulin
cover.

1.15 | Facilities for treatment or disposal of | Yes | Solid Waste:

During operation phase, the solid waste generated
from project (for staff working in various offices) will
be 14.23 TPD which will be domestic in nature. Solid
wastes generated will be segregated into
biodegradable and non-biodegradable components
and collected in separate bins. The biodegradable
wastes will be composted in an on-site composting
unit and the manure will be used for landscaping.
The non-biodegradable/ recyclable wastes will be
disposed at MCG designated site through
authorized vendors.

Liquid Effluent:
In operation phase, the sewage (2364 kid) will be

treated up to tertiary level in an on-site STP of 3500
(2000 kld existing STP+1500 kld proposed) capacity
and the entire (100%) treated sewage will be used for
cooling, toilet flushing and horticulture. Therefore,
during normal operations, there will be zero
discharge, as the entire treated sewage will be
recycled.

ITHC/PRJ/22-23/72/Rev.00

Ind Tech House Consult
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Project: Approval of terms of Reference for Expansion of Environmental Clearance for
Shopping/Commercial Building on 32.36 acres (DLF Downtown formally known as Mall of India) at Sector
25A, Gurugram, Haryana by M/s DLF Limited.

Form 1 Page: 4 of 47
S. Information / Checklist Yes/ Details thereof (with approximate quantities
No. confirmation No Irates, wherever possible) with source of
information data
1.16 | Facilities for long term housing of No |There will be no facilities for long-term housing of

operational workers?

operational workers.

1.17

New road, rail or sea traffic during
construction or operation?

No

In construction stage some vehicles are being
operated at the site for construction work and
transport of construction materials.

During operation traffic will increase to some extent
for office staff. But there will be no rail or sea traffic.

1.18

New road, rail, air water born or
other transport infrastructure
including new or altered routes and
stations, ports, airports etc.?

No

The project has access from the west side through
service/ slip road parallel to NH-8. The project site is
well connected to network of roads leading to various
parts of NCR. So no new road will be laid during
construction or operation of the project except for
internal roads & pavements.

1.19

Closure or diversion of existing
transport routes or infrastructure
leading to changes in traffic
movements?

No

There will be no closure or diversion of existing
transport routes or infrastructure leading to changes
in traffic movements.

1.20

New or diverted transmission lines or
pipelines?

No

There will be no shifting of electrical transmission
lines.

1.21

Impoundment, damming, culverting,
realignment or other changes to the
hydrology of watercourses or aquifers/

No

No impoundment, damming, culverting, realignment
or other changes to the hydrology of surface water-
courses is proposed.

1.22

Stream crossings?

No

There will be no stream crossing.

1.23

Abstraction or transfers of water form
ground or surface waters?

No

In operation stage, total water requirement will be
3881 kld, out of which 1361 kid (35.1 %) will be fresh
water met from the Municipal/ GMDA Supply, and the
balance 2520 kid (64.9%) will be met from treated
water 2128 KLD recycle of treated water from the on-
site STP and 392 KLD additional treated water from
nearby STP. No groundwater will be used.

1.24

Changes in water bodies or the land
surface affecting drainage or run-off?

No

Surface drainage will not be affected.

1.25

Transport of personnel or materials
for construction, operation or
decommissioning?

Yes

Transport of personnel/ material during construction
and operation phase are envisaged. Adequate
parking space (10416 ECS) will be provided for
operational phase.

1.26

Long-term dismantling or
decommissioning or restoration
works?

No

There will be no long-term dismantling
decommissioning or restoration works.

or

1.27

Ongoing activity during
decommissioning which could have
an impact on the environment?

No

There will be no decommissioning.

1.28

Influx of people to an area in either
temporarily or permanently?

No

Construction workers are being transported from
labour camp of the contractor located at a distance.
The proposed expansion project is a commercial
building. Thus, no influx of residential people is
envisaged.

1.29

Introduction of alien species?

No

There will be no introduction of alien species.

1.30

Loss of native species or genetic

diversity?

No

There will be no loss of native species or genetic
diversity.

ITHC/P

RJ/22-23/72/Rev.00

Ind Tech House Consult




1152

826

Project: Approval of terms of Reference for Expansion of Environmental Clearance for
Shopping/Commercial Building on 32.36 acres (DLF Downtown formally known as Mall of India) at Sector
25A, Gurugram, Haryana by M/s DLF Limited.

Form 1 Page: 5 of 47
S. Information / Checklist Yes/ Details thereof (with approximate quantities
No. confirmation No Irates, wherever possible) with source of
information data
1.31 | Any other actions? No |Not anticipated.

2. Use of Natural resources for construction or operation of the project (such as land, water,
materials or energy, especially any resources, which are non-renewable or in short supply):

S. Information/ Checklist Yes/ Details thereof (with approximate quantities/

No. confirmation No rates, wherever possible) with source of

information data

2.1 |Land especially undeveloped or No |Project site was vacant land, earmarked for
agricultural land (ha) commercial development by the local development

authority.

2.2 |Water (expected source & competing | Yes |In operation stage, total water requirement will be
users) unit: kid 3881 kid, out of which 1361 kid (35.1 %) will be fresh

water met from the Municipal/ GMDA Supply, and the
balance 2520 kid (64.9%) will be met from treated
water 2128 KLD recycle of treated water from the on-
site STP and 392 KLD additional treated water from
nearby STP. No groundwater will be used.

2.3 [Minerals (MT) No [Since it is a building project, there will be no direct

use of minerals.

2.4 |Construction material-stone, Yes | Construction materials required:
aggregates, sand/ soil (expected S. No. Material & Unit Tentative Qty
source-MT) 1. |[Steel & TMT (MT) 68,273

2. |Cement (MT) 1,58,468

3. |Stone Aggregate (m3) 3,91,799

4. |Sand (m?3) 2,38,022

5. |AAC Blocks (number) 12,32,000

6. |Glass (m?) 1,58,567

7. |Gl sheet (m?) 23,785
Source: Steel and cement are being procured by the
contractor from authorized vendors. Sand &
aggregate will be procured by the contractor from
local material suppliers.

2.5 |Forests and timber (source - MT) No [No wood will be used.

2.6 |Energy including electricity and fuels | Yes |Power requirement is 60,900 kVA that will be met
(source, competing users) Unit: fuel from Grid supply of Dakshin Haryana Bijli Vitaran
(MT), energy (MW) Nigam (DHBVN). DG sets of total capacity 67,500

kVA (6 X 2250 + 18 X 3000 kva) will be provided as
backup power supply during power failure. Ultra low
sulphur diesel (ULSD) will be used as fuel for DG
sets.

2.7 |Any other natural resources (use| No |None
appropriate standard units)

3. Use, storage, transport, handling or production of substances or materials, which could be
harmful to human health or the environment or raise concerns about actual or perceived risks to
human health.

S.
No.

Information/ Checklist
confirmation

Yes/
No

Details thereof (with approximate quantities/
rates, wherever possible) with source of
information data

ITHC/P

RJ/22-23/72/Rev.00

Ind Tech House Consult
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Project: Approval of terms of Reference for Expansion of Environmental Clearance for
Shopping/Commercial Building on 32.36 acres (DLF Downtown formally known as Mall of India) at Sector
25A, Gurugram, Haryana by M/s DLF Limited.

Form 1 Page: 6 of 47
S. Information/ Checklist Yes/ Details thereof (with approximate quantities/
No. confirmation No rates, wherever possible) with source of
information data
3.1 |[Use of substances or materials No [The proposed expansion project is a commercial

which are hazardous (as per MSIHC
rules) to human health or the
environment (flora, fauna, and water
supplies)

building and hence, no storage of hazardous
chemicals (as per MSIHC rules) will be done, except
HSD required to run backup DG sets, for which the
quantity stored will be below the threshold limit
specified in the MSIHC rules. Necessary permission
will be obtained from the Explosives Dept.

3.2 |[Changes in occurrence of disease or | No |Suitable drainage and waste management measures
affect disease vectors (e.g. insect or will be adopted in both construction and operational
water borne diseases) phase, which will restrict stagnation of water or

accumulation of waste. This will effectively restrict the
reproduction and growth of disease vectors.

3.3 | Affect the welfare of people e.g. by No |Since it a building project, no use, storage, transport,
changing living conditions? handling or production of any harmful materials is

envisaged from the proposed project. Thus, no major
adverse impacts on the human health/ environment
are envisaged.

Rather, the project will provide employment to people
in the construction and operation phase. Thus, the
project will have beneficial impacts.

3.4 |Vulnerable groups of people who| No |Since it a building project, there will be people inside,
could be affected by the project e.g. and there will be no significant pollution. Therefore,
hospital patients, children, the elderly there will be no effect on vulnerable people around
etc., e.g. patients, children, elderly etc.,

3.5 |Any other causes No |Not anticipated.

4. Production of solid wastes during construction or operation or decommissioning (MT/ month)

S.

No.

Information / Checklist
confirmation

Yes/
No

Details thereof (with approximate quantities
Irates, wherever possible) with source of
information data

4.1

Spoil, overburden or mine wastes

Yes

Excavation had been carried out for foundation and
construction of basements. Part of the excavated soil
is being used in backfilling and development of
building premises and the excess earth is being
disposed by the contractor to the site designated by
local authority as per C&D Waste Rules, 2016.

4.2

Municipal waste (domestic and or
commercial wastes)

Yes

Solid wastes to be generated in project will be of
domestic municipal in nature. Composition & quantity
of solid wastes during operation phase will be:
Biodegradable 14.23 TPD
Non-biodegradable |5.69 TPD

Total: 8.54 TPD

4.3

Hazardous wastes (as per
Hazardous Waste Management
Rules)

Yes

The only hazardous wastes in the project will be used
/spent oil from backup DG sets, which is classified as
Hazardous Waste Category 5.1.

Used or spent lube oil from backup DG sets will be
carefully stored in HDPE drums in isolated covered
facility. This waste oil will be disposed through
authorized recyclers as per the Hazardous and Other
Wastes (Management and Transboundary
Movement) Rules, 2016. Suitable care will be taken

ITHC/PRJ/22-23/72/Rev.00

Ind Tech House Consult
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Project: Approval of terms of Reference for Expansion of Environmental Clearance for
Shopping/Commercial Building on 32.36 acres (DLF Downtown formally known as Mall of India) at Sector
25A, Gurugram, Haryana by M/s DLF Limited.

Form 1

Page: 7 of 47

S.
No.

Information / Checklist
confirmation

Yes/
No

Details thereof (with approximate quantities
Irates, wherever possible) with source of
information data

so that spills/ leaks of waste oil from storage could be
avoided.

4.4

Other industrial process wastes

No

In building project there will be no industrial waste.

4.5

Surplus product

No

In building project there will be no product.

4.6

Sewage sludge or other sludge from
effluent treatment

Yes

Sludge generated from the STP (1050 kg/day) will be
dewatered and the dried sludge will be used as
manure in horticulture.

4.7

Construction or demolition wastes

Yes

C&D wastes comprising of building materials, debris
and rubble resulting from construction, remodeling,
repair and demolition of building is being segregated,
stored separately within the premises and finally
recycled and disposed to MCG authorized dumping
site or processing facilities through authorized
vendors as per the C&D Waste Rules, 2016.

4.8

Redundant machinery or equipment

No

Not anticipated.

4.9

Contaminated soils or other materials

No

There will be no contamination to soils or other
materials.

4.10

Agricultural wastes

Yes

Horticultural and garden waste will be stored
separately within the premises and disposed of as per
the directions of the local body as per the Solid Waste
Management Rules 2016.

411

Other solid wastes

Yes

E-waste (i.e. discarded electrical and electronic
equipment including their components, consumables,
spares etc.) will be stored in a separate room within
the premises and finally disposed through authorized
recycler or designated take back service provider as
per the E-Waste (Management) Rules, 2016.

5. Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/ hr)

S. Information / Checklist Yes/ Details thereof (with approximate quantities/
No. confirmation No rates, wherever possible) with source of
information data
5.1 |[Emissions from combustion of fossil | Yes | The proposed expansion project does not envisage
fuels from stationary or mobile any major air pollution sources except operation of
sources back-up DG sets during power failure and vehicular
traffic.
Maximum permissible emission of DG sets:
DG <=800 kW: PM: 0.3 g/kWh, NOx: 9.2 g/kWh.
DG >800 kW: PM: 75 mg/Nm?, NOx: 710 ppmv.
5.2 |Emissions from production processes| No |Not applicable for building project.
5.3 |Emissions from materials handling Yes |Dust may arise due to the materials handling during
including storage or transport the construction phase which is being restricted to
the construction phase and construction site only.
5.4 |Emissions from construction Yes | This will be restricted to the construction phase and
activities including plant and to the construction site only.
equipment
5.5 |Dust or odors from handling of Yes |Dust, which is being generated during construction,
materials including construction will be water sprinkled. Tarpaulin cover has been
materials, sewage and waste provided on stored raw material to reduce the dust
emission.
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5.6 |Emissions from incineration of waste | No |Not applicable
5.7 |Emissions from burning of waste in No |Open burning of biomass/ other material will be
open air (e.g. slash materials, avoided.
construction debris)
5.8 |Emissions from any other sources No [Not applicable

6. Generation of Noise and Vibration, and Emissions of Light and Heat

S. Information / Checklist Yes/ Details thereof (with approximate quantities

No. confirmation No /rates, wherever possible) with source of

information data

6.1 |From operation of equipment e.g. Yes | Source of noise in the operational phase will be from

engines, ventilation plant, crushers backup DG sets (which will be in operation only
during power failure) and pumps & motors. All the
machinery during construction and operation will be
of reputed make and comply with standards w.r.t. air,
noise and vibration. DGs will be installed in
acoustically treated DG room.

6.2 |From industrial or similar processes | No |Not applicable for building project.

6.3 |From construction or demolition Yes |Due to various construction activities, there will be
short-term noise impacts in the immediate vicinity of
the project site. The construction activities will include
the following noise generating activities:

* Concreting, mixing & operation of DG sets
* Movement of heavy machines & vehicles

6.4 |From blasting or piling No |No blasting or mechanized piling will be used in the
construction phase.

6.5 |From construction or operational Yes | Some noise will be generated from vehicular

traffic movement in the construction and operational phase.

6.6 |From lighting or cooling systems Yes |Cooling towers will be noise efficient [< 75dB(A)] & of
latest technology.

6.7 |From any other sources No [Not applicable.

7. Risks of contamination of land or water from releases of pollutants into the ground or into
sewers, surface waters, groundwater, coastal waters or the sea:

S. Information/ Checklist Yes/ Details thereof (with approximate quantities/

No. confirmation No rates, wherever possible) with source of

information data

7.1 |From handling, storage, use or Yes |The only hazardous wastes in the project will be
spillage of hazardous materials used/ spent oil from backup DG sets. The spent oil

will be carefully stored in HDPE drums under isolated
storage, and periodically sold to authorized recyclers.
All precautions will be taken to avoid spillage from
storage.

7.2 |From discharge of sewage or other No [There will be no discharge of untreated sewage on
effluents to water or the land water or land, as entire wastewater after treatment
(expected mode and place of will be reused for cooling, toilet flushing and
discharge) horticulture. Hence no adverse effect is envisaged.

7.3 |By deposition of pollutants emitted to | No | There will be no deposition of pollutants in to land

air into the land or into water

and water because there will be no continuous
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S. Information/ Checklist Yes/ Details thereof (with approximate quantities/
No. confirmation No rates, wherever possible) with source of
information data
emission source.
7.4 |From any other sources No |There is no other source of pollution.

7.5

Is there a risk of long term build up of
pollutants in the environment from
these sources?

No

There will be no discharge of effluent (zero discharge
project). Emission from DG sets will be only during
power failure. Therefore, there will be no long term
build up of pollutants.

8. Risk of accidents during construction or operation of the Project, which could affect human
health or the environment

S. Information/Checklist Yes/| Details thereof (with approximate quantities/
No. confirmation No rates, wherever possible) with source of
information data
8.1 |From explosions, spillages, fires etc. | No |This is a construction project and does not involve
from storage, handling, use or major hazardous construction activity. No industrial
production of hazardous substances or process activity is involved in this project. Hence,
chances of explosions, spillages, fires are minimal.
During construction, all construction workers have
been provided with personal protective equipment
(PPE) by the contractors as required under the health
& safety norms. Training and awareness about the
safety norms will be provided to all involved in
construction activities. Suitable fire-fighting measures
will be provided.
8.2 |From any other causes No |Not applicable.
8.3 |[Could the project be affected by Yes [The study area falls in Zone-1V, as per the Indian

natural disasters causing environ-
mental damage (e.g floods, earth
quakes landslides, cloudburst etc)?

Standard Seismic Zoning Map. Suitable seismic
consideration will be adopted while designing the
structures to mitigate the seismic impacts as per
NBC/ IS Code. There are no chances of floods and
landslide.

9. Factors which should be considered (such as consequential development) which could lead to
environmental effects or the potential for cumulative impacts with other existing or planned
activities in the locality

Details thereof (with approximate quantities/

S. Information / Checklist Yes/ ; :
X . rates, wherever possible) with source of
No. confirmation No . .
information data
9.1 |Lead to development of supporting, | Yes |The proposed expansion project will lead to

facilities, ancillary development
stimulated by the project which could
have impact on the environment e.g.:

development of the area by providing employment of
the local people during construction and operation
phase.

» Supporting infrastructure (roads, Yes | The project will have positive impact on the ancillary
power supply, waste or waste water infrastructure like roads, markets, public health,
treatment etc.) amenities, and communication facilities in the area.

* Housing development No |[Not applicable

* Extractive industries No |[Not applicable

* Supply industries No |Not applicable

* Other No |Not applicable
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Details thereof (with approximate quantities/

S. Information / Checklist Yes/ ; :
No confirmation No rates, whereyer poss_lble) with source of
' information data
9.2 |Lead to after-use of the site, which No |Not applicable

could have an impact on the
environment

9.3 |Set a precedent for later No |Not applicable
developments
9.4 |Have cumulative effects due to No |Not applicable

proximity to other existing or planned
projects with similar effects
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S. Name/ Aerial distance (within 15 km) from
Areas . ; .
No. Identity proposed project location boundary

1. Areas protected under international Yes Qutab Minar:; 9.1 km ENE
conventions, national or local India Gate: 17.7 km NE
legislation for their ecological,
landscape, cultural or other related
value

2 Areas which are important or No Nearest places outside 15 km are:
sensitive for ecological reasons- Sultanpur National Park: 20.3 km WSW
Wetlands, water courses or other Asola Wildlife Sanctuary: 15.9 km ESE
water bodies, coastal zone,
biospheres, mountains, forests.

3 Areas used by protected, important No Sultanpur National Park: 20.3 km WSW
or sensitive species of flora or
fauna for breeding, nesting, foraging,
resting, over wintering, migration

4 Inland, coastal, marine or No Not located within 15 km of the proposed
underground waters project location.

5 State, National boundaries Yes Delhi State boundary: 0.67 km North

6 Routes or facilities used by the public Yes National Highway (NH8): Adjacent, West
for access to recreation or other Rapid Metro Moulsari Avenue Station:
tourist, pilgrim areas Adjacent, South

7 Defence installations Yes Arjangarh Air Force Station: 3.6 km SE

8 Densely populated or built-up area Yes The project site is located in DLF City Phase-lll

in Gurgaon city which is a residential area with
some commercial area. The site is surrounded
by moderately populated built-up area.

9 Areas occupied by sensitive man- Yes There are number of major hospitals, schools
made land uses (hospitals, schools, and places of worship and community facilities
places of worship, community within 15 km. The nearest places are:
facilities) Narayna Hospital: 0.77 km SE

Shri Ram School: 0.57 km SE
Ambience Mall: 100 m North

DLF Cyber Hub: 1.0 km SW
Sheetala Mata Mandir: 7.0 km WSW

10 |Areas containing important, high Yes Ground water resources in Gurgaon are
quality or scarce resources (ground depleting at very fast rate and are declared as
water resources, surface resources, scare resource.
forestry, agriculture, fisheries,
tourism, minerals)

11 |Areas already subjected to pollution No Not located within 15 km of the proposed
or environmental damage. (those project location. Nearest critically polluted areas
where existing legal environmental are Faridabad industrial area (23 km ESE) and
standards are exceeded) Okhla industrial area (19 km East).

12 | Areas susceptible to natural hazard Yes The area under study falls in Zone-l1V,

which could cause the project to
present environmental problems
earthquakes, subsidence, landslides,
erosion, flooding or extreme or
adverse climatic conditions)

according to the Indian Standard Seismic
Zoning Map. Suitable seismic coefficients will
be adopted as per NBC/ IS Code while
designing the structures to mitigate the seismic
impacts.
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| hereby given undertaking that the data and information given in the application and enclosures are true
to the best of my knowledge and belief and | am aware that if any part of the data and information
submitted is found to be false or misleading at any stage, the project will be rejected and clearance given,
if any to the project will be revoked at our risk and cost.

Date: 13.01.2023 Signature: ‘

Place: Gurugram Name: Ms. Neelu Goel
(Authorized Signatory)

Address:  Gateway Tower (2nd Floor), DLF City,
Phase-Ill, Gurgaon- 122002, Haryana

Signature of the Applicant with Name and Full Address
(Project Proponent/Authorized Signator
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APPENDIX Il
(See paragraph 6)

FORM-1 A
(Only for construction projects listed under item 8 of the Schedule)

CHECK LIST OF ENVIRONMENTAL IMPACTS
(Project proponents are required to provide full information and wherever necessary attach explanatory
notes with the Form and submit along with proposed Environmental Management Plan & Monitoring
Programme).

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1 Will the existing land use get significantly altered from the project that is not consistent with
the surroundings? (Proposed land use must confirm to the approved Master Plan /
Development Plan of the area. Change of land use if any and the statutory approval from the
competent authority are submitted). Attach Maps of (i) site location, (ii) surrounding features of
the proposed site (within 500 meters) and (iii) the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

Location of the Project Site

The proposed Expansion of Environmental Clearance for Shopping/Commercial Building on 32.36
acres (DLF Downtown formally known as Mall of India) at Sector 25A, Gurugram, Haryana. The total
plot area of the project is 130956.066 sgm (32.36 acres). The site is earmarked for development of
commercial establishments as per the local development/ zoning plan. Map showing the project site
and the project vicinity is shown below (Figure 1). The project site & the surrounding area within 10
km radius is shown on Survey of India toposheets is enclosed as Annex 1. The latitude and longitude
of the centre of the project site are 28°30°07.97” N and 77°05'43.02” E respectively. The project site
lies in toposheet no. 53H3.
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Figure 1: Project Location
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The project site is earmarked as commercial land as per the latest Gurgaon-Manesar Master Plan

(Shown below in Figure 2) and as per the approved local development plan/ zoning

plan. The proposed

expansion project is planned and designed as per the regulations and procedures laid down by the
Department of Town & Country Planning (DTCP), Govt. of Haryana. The proposed building will be
designed and constructed within the designated site as per the defined zoning plan, building bye-laws,

National Building Code 2016, Haryana Building Code 2017 and DTCP norms.
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Figure 2: Project Location on Gurgaon Master Plan

Features of the Project Site:

The land of the proposed project site was a piece of vacant private land. As evident from the Google
image, there is no existing building or structure in the site. The site was excavated after obtaining EC
and construction is under progress. There was no major vegetation within the site except some small
to medium sized trees along the boundary which will be transplanted or felled after obtaining prior
permission from the concerned authority. The terrain of the site and its surrounding area is plain. The
site is devoid of any rocky outcrops and is not covered by any notified forests. The site is surrounded

by roads, commercial establishments and vacant lands.

Adjacent Features of the Project Site

S. |Surrounding Feature Distance from Direction w.r.t.
No. Project Site Project Site
1. |Ambience Mall 100 m North
2. |Moulsari Avenue and metro Station Adjacent South
3. |Vacant plots & buildings of DLF City Phase-Il| Adjacent East
4. |National Highway (NH8) & its loop road Adjacent West

Connectivity to the Project Site:

The project has access from the west side through service/ slip road parallel to NH-8. The project site
is well connected to network of roads leading to various parts of NCR.
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Communication Facilities with the Project Site

SN | Type of Facility Name of Facility Distance from |Direction w.r.t.
Project Site (km) | Project Site

1. |Road National Highway (NH8) Adjacent West

2. |Railway Gurugram Railway Station 8.4 km WSW

3. |Metro rall Rapid Metro Moulsari Avenue Station Adjacent South

4. |Airport IGI Airport, Delhi (T3) 5.9 km North

Surrounding Features:

The Google image showing location of the project site and the area surrounding 500 m of the project
site is given below (Figure 3) and various existing features are summarized in the Tables below.

Table of Boundary Poims
Latitude I Longitude
26°30°06.59" N | 77°05'34.71" E
28°30'10.44" N | 77°05'37.63" E
05'43.30°
77°05'43.74" €
28°3011.15° N | 77°05'38.10" €
28°30116.47° N | 17°0541,80" €
28°30'13.97° N | 77°05'46.71" E
28°30'13.20° N | 77°05'46.22" E
268°3012.32" N | 17°0548.25" €
28°30110.16° N | 77°05'47.84" E
77°05'46.35" £

77°05'47.96" E |
26°30°07.84° N | 77°05°48.80" E
| 28°3007.35" N | 77°05'50.12" €
28°3005.19° N | 77°05°49.32" E
28°30°03.76" N | 17°05'52.80" £
EP
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Figure 3: Project Site and Surrounding Area within 500 m

Features & Facilities in the Surrounding Area

SN Type of Facility Name of Nearest Facility Distance & Direction
from Project Site
1. |Hospital a) Narayna Hospital 0.77 km SE
b) ESIC Hospital 0.84 km WNW
2. |School a) Shri Ram School 0.57 km SE
b) Rabindranath World School 0.80 km S
3. |Community Facilities a) Ambience Mall 100 m North
b) DLF Club Phase llI 1.3 km SE
¢) DLF Cyber Hub 1.0 km SW
d) Hotel Trident 0.25 km WSW
e) Hotel Radisson Gurgaon 0.63 km NNW
4. |Places of worship Sheetala Mata Mandir 7.0 km WSW
5. |Defence installations Arjangarh Air Force Station 3.6 km SE
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SN Type of Facility Name of Nearest Facility Distance & Direction
from Project Site
6. [Historical & heritage a) Qutab Minar 9.1 km ENE
places
7. |State/National boundaries [Delhi State boundary 0.67 km North

Nearest Environmental Sensitive Area:

The Google image showing location of the project site and distances of nearest environmental sensitive
areas are shown below given (Figure 4) and summarized in the Table below.

Nearest Environmental Sensitive Areas

SN Type of Area Name of Nearest Environmental Distance & Direction from
Sensitive Area Project Site

1. |National Park Not within 15 km

2. |Wildlife Sanctuary |Asola Wildlife Sanctuary 15.9 km ESE

3. |Forest Aravalli Biodiversity Park 2.65 km SSE

Sultanpur NP
(20.3 km)

Gooéle Earth

Asola WLS
(15.9 km)

Figure 4: Nearest Environmental Sensitive Areas
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Ownership of Land and Licence
Development Licence and zoning for the land has been granted by DTCP. The details of the ownership
of land i.e. licence numbers, relationship between licence and project proponent etc. are given below.

List and Validity of Licences

S.No Licence No & dated Area Licence Valid upto
(acs)
1 95 of 1984 dt. 17.05.1984 20.16 15.05.2024
2 117 of 1984 dt. 03.12.1984 22.11 02.12.2024
3 1 of 1985 dt. 21.01.1985 13.88 20.01.2025
4 2 of 1985 dt. 21.01.1985 433 20.01.2025
5 27 of 1985 dt. 13.09.1985 20.56 12.09.2024
6 28 of 1985 dt. 13.09.1985 20.26 12.09.2024
7 45 of 1985 dt. 27.11.1985 8.09 26.11.2024
8 08 of 1986 dt. 25.01.1986 7.09 24.01.2205
9 30 of 1986 dt. 07.04.1986 1.28 06.04.2024
10 03 of 1987 dt. 18.03.1987 12.11 17.03.2024
11 56 of 1992 dt. 19.06.1992 2.53 18.06.2024
12 06 of 2001 dt. 31.08.2001 5.18 30.08.2024
13 36 of 2004 dt. 31.03.2004 2.47 30.03.2024
14 69 of 2013 dt. 25.07.2013 12.39 24.07.2024
Total 152.43
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1.2 List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

First Environmental Clearance (EC) for this project was granted by the MoEF&CC vide letter no. 21-
206/2007-1A-IIl dated 30.07.2007. Due to revision in plan, a revised EC was obtained earlier from
SEIAA vide letter no. SEIAA/HR/2019/81 dated 06.05.2019. After obtaining the EC, construction has
been started at the project site. As on date only part construction is completed. Since there is addition
in floors in building no. 4 and development of phase-2, this application is submitted to the SEIAA for
expansion of the earlier Environmental Clearance according to the revised plan and layout.

Salient Features of the Project

SN [ Description | Particulars Unit
GENERAL
1 Plot Area 130956.066 SQM
2 Proposed Built Up Area 875074 SQM
3 Max Height of Building (Upto Mummy Machine rm.) 71.25 M
4 Max No of Floors 5B+GF+15 NOS
5 Cost of Project 3498 CR
6 Expected Population 78926 PERSONS
7 Permissible Ground Coverage Area (@60%) 78573.640 SQM
8 Proposed Ground Coverage Area 74307.1 SQM
9 Permissible FAR Area (3.5) 458346.231 SQM
10 | Proposed FAR Area 457132.640 SQM
11 | Proposed Non FAR Area 417941.36 SQM
12 | Proposed Built Up Area 875074 SQM
WATER
13 | Total Water Requirement 3881.36 KLD
14 | Fresh water requirement 1361.17 KLD
15 | Waste water Generation 2364.60 KLD
16 | Proposed STP Capacity 3500 KLD
17 | Treated Water Available for Reuse 2128.14 KLD
18 | Recycled Water 2520.19 KLD
19 | Additional Treated water required 392.05 KLD
RAIN WATER HARVESTING
20 | Rainwater Harvesting Potential 1456 CUM
21 | Rainwater Collection Tank (Already Constructed) 660 CuM
22 | No of RWH of Pits (Proposed) 16 NOS
23 | No of RWH of Pits (Already Constructed) 03 NOS
PARKING
24 | Total Parking required 9167 ECS
25 | Total Proposed Parking 10416 ECS
GREEN AREAS
26 | Required Green Area (20%o0f Plot Area) 26191.21 SQM
27 | Proposed Green Area (20.03% of Plot Area) 26228.15 SQM
WASTE GENERATION
28 | Municipal Solid Waste Generation 14.23 TPD
29 | Bio Degradable waste 5.69 TPD
30 | Quantity of Sludge Generated from STP 1050 KG/DAY
POWER
31 | Total Power Requirement 60900 KVA
32 | DG set backup 67500 KVA

Comparative Statement for the proposed expansion
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As per Previous

S. No. | Particulars EC After Expansion Changes Unit
1. | Plot Area 1,30,956.07 1,30,956.07 0.00 sgm
2. | Built Up area 10,57,114.090 8,75,074 -182040.09 sgm
3. | No. of Floors 5B+LG+UG+9 5B+GF+15 6.00 No.
4. | Green Area 32,754.438 26,228.15 -6526.29 sqm
5. | Total Water Requirement 2354.4 3881.36 1526.96 KLD

Fresh Water
6. | Requirement 1204.7 1361.17 156.47 KLD
7. | Waste Water Generation 1171.7 2364.6 1192.90 KLD
8. | STP Capacity 1600 3500 1900.00 KLD
9. | Power Requirement 28310 60,900 32,590.00 KW
10.| DG Sets 40000 67,500 27500.00 KVA
11.| Parking Required 8243 9167 924.00 ECS
12.| Parking Proposed 10522 10,416 -106.00 ECS
13.| Total Solid waste 9322 14,230 4908.00 kg/day
14.| Bio Degradable Waste 3729 5,690 1961.00 kg/day
16 (03

15.| No. of RWH Pits 28 Constructed) -12.00 No.
16.| Cost of Project 4551 3498 -1053.00 Cr

1.3 What are the likely impacts of the proposed activity on the existing facilities adjacent to the
proposed site? (Such as open spaces, community facilities details of the existing land-use,
disturbance to the local ecology).

The building will be constructed as per Gurgaon Master Plan and as per the defined building by-laws.
The area adjacent to the project is already developed as evident from the Google image. The project
activities will be confined in the site only and the likely impacts on surrounding land-use will be
negligible. Instead, the development of proposed commercial project in this area will increase office
space, employment opportunities and development activities. The project being a well-planned activity
will result in organized open spaces and green areas. The biodiversity in the area will increase due to
the proposed green areas. The project will have an overall positive impact on the existing land use and
will not cause any disturbance to the local ecology. Proposed activity shall have no impact on
surroundings.

1.4 Will there be any significant land disturbance resulting in erosion, subsidence & instability?
(Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc may be given).

The proposed activity will not affect any significant land disturbance resulting in soil erosion, subsidence
and instability. The area is not susceptible to erosion.

Soil Type:
In order to get the physico-chemical characteristics of soil of the project area, soil analysis has been

carried out and the test results are enclosed as Annex 9.

Gurgaon region is occupied by quaternary alluvium and precambrian meta-sediments of Delhi System.
Delhi super group is represented by Alwar quartzite, and pegmatite intrusives of the Alwar series and
slates of phyllites and quartzite of the sub-recent alluvium and sand dunes. The soils in the region are
sand to loamy sand in sandy plain areas; sandy loam to clay loam / silty clay loam in alluvial plains;
loam sand to loam, calcareous in salt affected plains; silty loam to loam in low lands and loamy sand
to loam, calcareous in hills. Taxonomically these soils may be classified as Typic Ustipsamments,
Typic Ustorthents, Typic / Udic/ Aquic Ustochrepts, Typic Haplaquepts and skeletal/ Lithic Ustorthents
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Slope Analysis:
The project area possesses nearly flat terrain with very gentle slope from east to west.
Highest contour level (m AMSL) 242.840
Lowest contour level (m AMSL) 239.360
Difference between highest & lowest level (m AMSL) 3.480
Average site elevation (m AMSL) 241.100

Erosion/ Subsidence:

The proposed activity will not result in any significant land disturbance causing soil erosion, subsidence
and instability. The area is not susceptible to erosion. Land/soil environment may be temporarily
affected due to activities like site preparation, excavation, material handling & storage etc. during
construction phase. Proper drainage system shall be provided to deal with the storm water in case of
rain. Proper greening & paving at completion of the project will resist soil erosion.

Seismicity:
The area under study falls in Zone-1V (according to the Indian Standard Seismic Zoning Map), which
is of high seismic risk. Therefore, suitable design will be made to mitigate the seismic impacts.

Project site at
Gurgaon lies at
Zone IV

Source: BIS 2002

1.5 Will the proposal involve alteration of natural drainage systems? (Give details on a contour
map showing the natural drainage near the proposed project site)

There is no natural watercourse passing through the project site. Hence the proposal does not involve
alteration of natural drainage systems. The surroundings comprise an urbanized stretch and a well-
planned storm water drainage system will be designed for internal storm water drainage. In operation
phase, proper rain water drainage facility will be provided and the run-off generated will be used for
recharging the groundwater level. Thus, no impact on the natural drainage system is anticipated. The
contour map of the project site is enclosed as Annex 1.

1.6 What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill materials
from outside the site etc?)
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Excavation had been already done.

1.7 Give details regarding water supply, waste handling etc during the construction period.

During construction stage, the requirement and source of various types of water at construction site is
given below. No ground water will be utilized for the construction at the site.

Details Regarding Water Supply in Construction Period
No. of workers during construction (peak): 4000

SN Water Use Qty (kld) Water Source Mode of Supply

1 Drinking water at 20 kld | HUDA water supply at Through water tanker
construction site Sector-16, Gurgaon authorised by HUDA

2 Canal water for construction 60 kild |HUDA canal water from Through water tanker
(mixing concrete) and Chandu Budhera Water authorized by HUDA
sanitation of workers Treatment Plant

3 STP Water for 20 kld | Treated water from HUDA | Through tanker
sprinkling/curing for dust STP at Behrampur, authorized by HUDA
suppression at construction Gurgaon
site

During construction phase, about 10 kld sewage will be generated which will be collected in a sump
and finally disposed regularly to HUDA STP through vendors.

The details of collection, recycle and disposal of solid wastes during construction stage are given in

the below.
Details Regarding Waste Disposal in Construction Period
SN | Nature & Source of Waste Disposal Site Mode of Disposal
1 Municipal solid wastes (Waste |MCG designated site at Bandwari | Through vendor
foods, papers, packets, Treatment Plant, Faridabad Road |authorised by MCG

plastics at Construction site
2 Construction and demolition Municipal Corporation of Gurgaon | Through authorised

wastes at construction site (MCG) designated site vendor by covered trucks
3 Sewage from mobile toilets at |HUDA STP at Behrampuir, Through tanker
site Gurgaon

Conclusively, it can be stated that impacts may be confined to small area (mainly to project site) and
for short duration. Proposed mitigation plan suggests maximum reuse of construction waste on site,
removal of non-reusable waste from the site and its proper disposal, which would reduce the impact
significantly.

1.8 Will the low lying areas & wetlands get altered? (Provide details of how low lying and wetlands
are getting modified from the proposed activity).

There are no wetlands or low-lying area present in and around the project site. So, there will be no
impact.

1.9 Whether construction debris & waste during construction cause health hazard? (Give
guantities of various types of wastes generated during construction including the construction
labour and the means of disposal).
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During the construction phase, there is no waste generation which can cause health hazard.
Construction debris is collected and stored at earmarked place for reuse and disposal at MCG
designated dumping site through authorized vendors. Municipal solid wastes generated at the
construction site is being disposed into HUDA designated site at Bandwari through authorized vendors.

No labour camp has been constructed at the site; however on-site toilets and other sanitation facilities
are in place for construction workers. Sewage from the construction site is disposed into HUDA STP
through tankers.

2. WATER ENVIRONMENT
2.1 Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
guantities and furnish a water balance statement.
In operation stage, total water requirement for the project will be 3881 kid. The details of water
requirement and its breakup, source of water and water balance are given in Table below. out of which
1361 kid (35.1 %) will be fresh water met from the Municipal/ GMDA Supply, and the balance 2520 kid
(64.9%) will be met from treated water i.e., 2128 KLD recycle of treated water from the on-site STP
and 392 KLD additional treated water from nearby STP. No groundwater will be used. No groundwater
will be used.
The sewage generated during the operation phase (2364 kld) will be treated up to the tertiary level in
the proposed on-site Sewage Treatment Plant (STP) of 3500 kid (2000 kld existing + 1500 KLD
proposed) capacity. The entire (100%) treated water will be recycled/ reused for cooling, toilet flushing
and horticulture in the project site. Therefore, during normal operations, there will be zero discharge.
The water balance diagram is depicted below.
Water Calculation during Operation Stage
Project Downtown Commercial site (32.36 Acres) at Sec 25A, Gurugram.
Total Area Population Total Water Total
/Room/Seat Population Demand Water
Lit./ day Demand
(in KLD)
A- Calculation of water requirement for Offices & Retails
Office staff 2,75,890.74 10 sg.m./ person 27589 45 1241.51
Office visitor 15% of total staff of 4138 15 62.08
offices
Retail Staff for Lower & 76,543.84 10 % of 2551 45 114.82
Upper Ground floor 3Sgm/Person
Retail Visitors for Lower 76,543.84 90 % of 22963 15 344.45
& Upper Ground floor 3Sgm/Person
Retail Staff for upper 93,802.71 10 % of 1563 45 70.35
floor 6Sgm/Person
Retail Visitors for upper 93,802.71 90 % of 14070 15 211.06
floor 6Sgm/Person
Food court 10,890.34 1.8 sq.m./ seat 6050 70 423.51
Irrigation water 26228.15 sq.m 131.14
requirement

Note: Population projection has been done as per criteria given in NBC 2016.
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Water Requirement during Operation Stage

Total Domestic Flushing

Office Staff & Retail Staff 1426.68 KLD 792.60 KLD 634.08 KLD
Office visitor & Retail visitor 617.58 KLD 205.86 KLD 411.72 KLD
Food court 423.51 KLD 332.76 KLD 90.75 KLD
Irrigation Demand 131.14 KLD 0.00 KLD 131.14 KLD
Filter backwash 29.95 KLD 29.95 KLD 0.00 KLD
AC & DG cooling demand 1252.50 KLD 0.00 KLD 1252.50 KLD

TOTAL 3881.36 KLD 1361.17 KLD 2520.19 KLD

Water Source during Operation Stage

SN Source Quantity (kld)
1 Fresh water from municipal supply 1361 KLD
2520 KLD (2128 KLD from onsite
2 Treated Water Requirement STP+ 392 KLD additional treated
water from nearby STP)
Total water source 3881

Water Balance Diagram
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> Office Staff & Retail Staff Fresh _| waste water: 713 kid Ii
: 793 Kkid A \L
|5 Office Staff & Retail Staff m-| waste water : 634 kid I—) Total waste
flushing : 634 ' water : 2364
Total water 1 KLD
demand: S Office Visitor & Retail Visitor fresh : waste water: 185 kid |
3881 kid »| ~| 206kid

Proposed

Office Visitor & Retail Visitor
flushing: 412 kid ?m-l waste water: 412 kid I—)

STP: 3500

Total fresh | | Treated | L/ £ood Court fresh : 332 kid waste water: 299 kid_|—3 Kid
water water
demand: reuse ; N
1361 kid 2520kid | |—s | Food Court flushing: 91 kid = waste water: 91 kid I_> :

LEL

waste water: 30 kid I_J Treated Water

_>| Filter Back Wash: 30 kid
12128 kid

Treated water required: I

—> AC & D.G cooling : 1252 kid = | 2520KLD (2128KLD from b —— _;
1
1 onsite STP + 392 KLD 1
: additional treated water \,V
Gardening: 131kld | from nearby
x LD

1
1
Additional treated water: 392
KLD treated water to be
sourced from nearby.

2.2 What is the capacity (dependable flow or yield) of the proposed source of water?

2.3

2.4

The main source of fresh water will be municipal water supply (from HUDA/ GMDA) and it is
dependable. The total water requirement of the project will be 3881 kid. The fresh water requirement
will be only 1361 kld and the rest 2520 KLD will be met from treated water i.e., 2128 KLD recycle of
treated water from the on-site STP and 392 KLD additional treated water from nearby STP.

What is the quality of water required, in case; the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

The source of water is municipal supply (HUDA/ GMDA) and the quality will be potable water.
Necessary filtration and other treatments will be made in the on-site Water Treatment Plant (WTP) to
make it fit for drinking water as per drinking water quality requirements.

How much of the water requirement can be met from the recycling of treated wastewater? (Give
the details of quantities, sources and usage).

Out of 3881 kid of total water requirement, 2520 KLD will be met from treated water i.e., 2128 KLD
recycle of treated water from the on-site STP and 392 KLD additional treated water from nearby STP.
Out of the total 2520 KLD reuse of treated water, 1252 kid will be used for HVAC & DG cooling system,
1137 kld for toilet flushing and 131 kld for horticulture in the project site. During normal operations,

there will be zero discharge, as the entire (100%) treated water will be reused and recycled for cooling,
horticulture and toilet flushing.

ITHC/PRJ/22-23/72/Rev.00 Ind Tech House Consult




1172 846

Project: Approval of terms of Reference for Expansion of Environmental Clearance for Shopping/Commercial
Building on 32.36 acres (DLF Downtown formally known as Mall of India) at Sector 25A, Gurugram, Haryana
by M/s DLF Limited.

Form 1A Page: 25 of 47

2.5 Will there be diversion of water from other users? (Please assess the impacts of the project on
other existing uses and quantities of consumption).

No, there will not be any diversion of water from other users. Rise in water demand is a local
phenomenon but the project would have limited regional impact on water reserves.

2.6 What is the incremental pollution load from wastewater generated from the proposed activity?
(Give details of the quantities and composition of wastewater generated from the proposed
activity).

The sewage generated from the project during the operation phase is 2364 kld, which will be treated
up to the tertiary level in the on-site Sewage Treatment Plant (3500 KLD). The treated water generated
from the project will be recycled/ reused for HVAC & cooling, toilet flushing and horticulture in the
project site. During normal operations, there will be zero discharge, as the entire (100%) treated
wastewater will be recycled. The sewage will be domestic sewage.

2.7 Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

The rainwater within the project area will be collected in a number of rainwater harvesting pits and
recharged into groundwater through recharge borewells. The rainwater collected from the rooftop and
other paved areas within the project area will be conveyed into the rainwater harvesting (RWH) system
consisting of Desilting-cum-filter chamber, Oil & grease separator and Recharge pit with borewell for
recharge into the groundwater. All recharge should be limited to shallow aquifer and the depth of bores
will be kept minimum 5 m above groundwater table

The rainwater will be collected through piped storm water drains and conveyed into rainwater
harvesting system. All storm water drains will be designed for adequate size and slope such that there
shall not be any flooding in the site. It shall be ensured that no wastewater shall enter into storm water
drainage system.

The plan & section of RWH pits and the site plan showing drainage and location of RWH pits is

enclosed as Annex 6. Rainwater harvesting plan is as per the design approved in the manual issued
by the GOI. Details of rainwater harvesting calculation are given below:

Rain Water Harvesting Details

Description Particulars Unit
Rainwater Harvesting Potential 1456 CUM
Rainwater Collection Tank (Already Constructed) 660 CUM
No of RWH of Pits (Proposed) 16 NOS
No of RWH of Pits (Already Constructed) 03 NOS

Rain Water Harvesting Calculation

RAIN WATER HARVESTING CALCULATION FOR(DOWN TOWN,
GURUGRAN)-32.36 acre

The capacity of tank and recharge pit is designed to retain runoff for at least 15 minutes of rain
fall of thepeak intensity.

Peak Rainfall in one hour = 100 mm / hr
Peak Rainfall in 15 minutes, R = 100/4
Say, = 25 mm
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= 0.025 m.

Total catchment area, (Plot Area) = 130957

Proposed Ground Coverage = 51218

Road/Parking/Paved area = 46316

Green area (@ 20.03% of plot area as/submitted = 26228.15

earlier)

Total Calculated Runoff (15min peak) = 1455.29

Rain Water Collection Tank = 660.00

Rain Water Available for Discharge = 795.29

Provided Nos of Rain Water Harvesting - 16

Pits (TotalCapacity of De-silting Chamber

+ Harvesting Pit)

2.8 What would be the impact of the land use changes occurring due to the proposed project on
the runoff characteristics (quantitative as well as qualitative) of the areain the post construction
phase on a long-term basis? Would it aggravate the problems of flooding or water logging in
any way?

No adverse impacts are envisaged due to proposed project on the runoff characteristics of the area as
adequate arrangements will be made to trap the rainwater and suitable storm water drainage system
will be provided. During the post-construction phase, runoff from the project shall not be allowed to
stand or enter into the roadside or nearby drain. Adequate measures shall be taken to collect such run
off and either shall be reused or recharged through pits. Suitable garlanding drain as per the existing
contours of the plot will be developed. No problem of flooding and water logging is envisaged as excess
run-off will be drained to groundwater.

2.9 What are the impacts of the proposal on the ground water? (Will there be tapping of ground
water; give the details of ground water table, recharging capacity, and approvals obtained from
competent authority.

There will be no tapping/ extraction of groundwater. The water demand will be met from public water
supply and treated wastewater. The fresh water requirement will be reduced because of recycling of
treated wastewater. Moreover, rainwater harvesting for recharge of groundwater aquifer will be done
in the project. This will have beneficial impact on groundwater.

2.10 What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts).

To prevent degradation and maintain the quality of the water source, adequate control measure has
been proposed to check the surface run-off. Following management measures are suggested to protect
the water quality during the construction phase:

* Avoid excavation during monsoon season.

» Care would be taken to avoid soil erosion.

* Mobile toilets shall be installed in the construction site and the sewage will be channelized to the
collection sump in order to prevent wastewater from entering the water bodies. The sewage
collected in the sump will be finally disposed regularly to HUDA STP through vendors.

* To prevent surface and ground water contamination by oil/grease, leak proof containers would be
used for storage and transportation of oil/grease. The floors of oil/ grease handling area will have
dyke walls and would be kept effectively impervious.
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*  Collection and settling of storm water, prohibition of equipment wash downs, and prevention of soil
loss and toxic release from the construction site will be adhered to minimize water pollution.

2.11 How is the storm water from within the site managed? (State the provisions made to avoid
flooding of the area, details of the drainage facilities provided along with a site layout indication
contour levels).

Most of the storm water produced on site will be harvested for ground water recharge. Thus, proper
management of this resource is a must to ensure that it is free of contamination. A detailed Storm
Water Management Plan will be developed which will consider the sources of storm water. The plan
will incorporate best management practices which will include the following:

* Regular inspection and cleaning of storm drains.

* Installation of oil/ water separators system of adequate capacity in RWH pits.

» Covering of waste storage areas.

* Avoiding application of pesticides and herbicides before wet season.

»  Conducting routine inspections to ensure cleanliness.

* Preparation of spill response plans, particularly for fuel and oil storage areas.

*  Provision of silt traps in rainwater harvesting system.

* Good housekeeping in the above areas.

* Provision of rainwater pipes in terrace for collecting rainwater.

» Rainwater collected through pipes, channels and catch basins will be disposed into RWH pits.

2.12 Will the deployment of construction laborers particularly in the peak period lead to unsanitary
conditions around the project site (Justify with proper explanation).

There will be no labour camp at project site for construction labours. The labours will be housed at the
labour camp to be provided by the contractor and are will be transported to construction site and back
by vehicle to be arranged by the contractor. Rest shelters, toilets and drinking water will be provided to
labourers at the project site. The sewage from the toilets of construction site will be collected in a sump
and finally disposed regularly to HUDA STP through vendors.

2.13 What on-site facilities are provided for the collection, treatment & safe disposal of sewage?
(Give details of the quantities of wastewater generation, treatment capacities with technology
& facilities for recycling and disposal).

The details of quantity of sewage and sewage collection, treatment, reuse and disposal in operation
stage are given in the Table below. The design parameters, process description and schematic flow
diagram of the STP and the scheme of STP showing hydraulic design and sizing of various units of
STP is given in Annex 8.

Sewage Quantity, Treatment, Reuse & Disposal during Operation Phase

Quantity of sewage |2364 KLD

Collection of sewage |Sewage generated during the operation phase will be collected through
underground sewerage system (pipe drain) for treatment in STP. Separate
storm water drainage system will be provided for rain water.

Treatment of sewage |Sewage will be treated up to the tertiary level in the on-site Sewage
Treatment Plant (3500 KLD capacity) based on MBR technology. All
parameters of the STP treated effluent shall be maintained as per EP Rules,
1986/ CPCB standards.

Reuse/recycle and During normal operations, there will be zero discharge, as the entire
Disposal of treated  |(100%) treated sewage will be reused and recycled for cooling, horticulture
sewage and toilet flushing

Location of the STP |Basement/ Underground within project site

2.14 Give details of dual plumbing system if treated waste used is used for flushing of toilets or
any other use.
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The entire (100%) treated effluent from STP will be reused for flushing, HVYAC & cooling and for
horticultural purposes. The drawing showing the dual plumbing plan is attached as Annex 5.

Dual pipe plumbing to save water for proposed building:

There will be a dual pipe plumbing system for using recycled treated sewage, which will save the
consumption of fresh water. There will be two pipe lines, one supplying freshwater for drinking, wash
basins & pantries and other for supply of recycled treated sewage for flushing, landscape irrigation and
cooling.

Water savings fixtures for proposed building:

a) Low flow flushing systems working on 3 & 6 litres/ flush instead of conventional 12.5 litres.

b) Low flow taps & faucets with aerators to reduce flow rate by 50-60%, e.g. from 15 I/min to 6 I/min.
¢) In high rise building, pressure reducing valves to reduce the water pressure and water flow

d) Sensor based fixtures for urinals and taps in wash basins

e) Waterless urinals as far as possible

g) Sprinkler irrigation in grass lawns to save water

3. VEGETATION

3.1 Is there any threat of the project to the biodiversity? (Give a description of the local ecosystem
with its unique features, if any).

No threatened, rare, endangered or endemic species were observed during the survey in project site.
No other reserve forest/ wildlife sanctuary is located within 15 km radius of the project boundary (as
evident for the Key plan). The project site is part of the Gurgaon Development Area. There will not be
any threat to biodiversity of the area due to proposed project. All the project activities during
construction will be confined within the project site. Nearest eco-sensitive areas are Sultanpur National
Park (20.3 km WSW) & Asola Wildlife Sanctuary (15.9 km ESE) from the project site.

3.2 Will the construction involve extensive clearing or modification of vegetation? (Provide a
detailed account of the trees & vegetation affected by the project).

The land of the proposed project is a private land & will be used for the development of commercial
building. The site is a piece of vacant land. There is no major vegetation within the site.

3.3 What are the measures proposed to be taken to minimize the likely impacts on important site
features (Give details of proposal for tree plantation, landscaping, creation of water bodies etc.
along with a layout plan to an appropriate scale?).

A combination of evergreen and ornamental flowering trees will be planted along the sides of the roads
and in open spaces & along the boundary wall within the complex under the landscape plan. The green
landscape would be consisting of trees, shrubs, ground cover and potted plants. Most of the tree
species will be local & indigenous. The landscape plan showing green area, trees and table of tree
species is enclosed as Annex 3.

Green Area and Number of Trees
Plot area for development: 130956.066 m?

Type of Green Area Proposed Green Area (m2) % of Plot Area

Total green area 26228.15 20.03%

No. of tree plantation required (1 tree per 80 m2 of plot area for development) = 1636.95
130956.066 m2 plot area / 80 m2 per tree = '
No. of tree plantation proposed 1650

List of Proposed Tree Species
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25 |Mongiferaindica ACET

4. FAUNA
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4.1 Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

No threatened, rare, endangered or endemic faunal species were observed during the survey in core
zone. No displacement of fauna is envisaged due to this project. The proposed site and its surrounding
urban set up do not support any habitat for any group of wild animals except a few small animals which
are well adapted to urban areas.

4.2 Any direct or indirect impacts on the avifauna of the area? Provide details.

No direct or indirect impact on avifauna is envisaged. However, after commissioning of the project,

better environmental conditions may provide a better habitat to the avifauna of the area.

4.3 Prescribe measures such as corridors, fish ladders etc. to mitigate adverse impacts on fauna.
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Measures such as corridors, fish ladders are not applicable for this project.
5. AIR ENVIRONMENT

5.1 Will the project increase atmospheric concentration of gases & result in heat islands? (Give
details of background air quality levels with predicted values based on dispersion models
taking into account the increased traffic generation as a result of the proposed constructions).

Background Air Quality:

For drawing up the baseline status of ambient air quality in the study area, ambient air quality
monitoring in respect of PM1o, PM2.s5, SO2, NOx, and CO has been conducted in the study area adopting
a 24-hours schedule. The detailed environmental monitoring report containing analysis results of soll,
water, air and noise is enclosed as Annex 9.

Air Quality Modeling:

The main source of emissions from the project is the operation of the backup generators during grid
power failure. Detailed air quality modeling will be carried out for predicting the concentration of
different pollutants contributed by the project during operation of the backup generators.

There will be the provision of adequate stack height above ground level as per the CPCB guidelines
to dilate the effect of DG emissions.

The marginal increase in traffic due to project is not going to cause any significant increase in
atmospheric concentration of gases.

Since the power backup DG sets will be operated during power failure, vehicles will comply with latest
emission norms and there will be large green area, effect of heat island will be negligible.

5.2 What are the impacts on generation of dust, smoke, odorous fumes or other hazardous gases?
Give details in relation to all the meteorological parameters.

There will be burning of fuel through generator sets, traffic movements and operation of construction
machines/ equipment at site. Construction activities will lead to dust generation, emission of NOx &
SOx.

The impacts on the ambient air quality during construction phase will be temporarily and reversible in
nature (for short duration) and will be restricted to only a small area. During operation phase, generator
set will be having adequate stack height, there will be development of green area and maintenance of
vehicles, all these efforts will reduce the impact.

5.3 Will the proposal create shortage of parking space for vehicles? Furnish details of the present
level of transport infrastructure and measures proposed for improvement including the traffic
management at the entry & exit to the project site.

Proposed Parking Facilities:

The details of proposed parking facilities proposed within the complex are given in the Table below.
Traffic circulation plan & surface car parking is enclosed as Annex 4. The basement plans showing
parking & services are enclosed as Annex 7.

Details of Parking Facilities

Description Particulars Unit
Total Parking required 9167 ECS
Total Proposed Parking 10416 ECS

Transport Infrastructure:
The project has access from the west side through service/ slip road parallel to NH-8. The project site
is well connected to network of roads leading to various parts of NCR.
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Internal roads of optimum width along with adequate traffic signage will be provided for smooth and
one-way movement of traffic. Separate entries and exits will be provided for segregation of the
incoming and outgoing traffic. Adequate measures will be taken to manage the traffic within and outside
the site.

5.4 Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

In the traffic circulation plan of the project, there will be proper entry and exit points for systematic
control of the vehicular movement within the project. Wide internal road will be provided for the smooth
traffic movement. The project has roads running on the periphery that will facilitate the movement of
traffic. Internal roads, footpaths, ramps for basement with suitable width will also be provided. Adequate
traffic signage and speed governors will be provided for smooth traffic movements. Adequate lighting
arrangement will be provided covering all corners.

5.5 Will there be significant increase in traffic noise & vibrations? Give details of the sources and
the measures proposed for mitigation of the above.

There will be no significant increase in traffic noise and vibrations.

There will be a marginal increase in the ambient noise due to traffic movement within the project area.
The traffic movement will be only in daytime during the construction phase. In operational phase, only
workers and visitors to the proposed project will come and vehicular movement due to them only will
be occurring. The pollution will be in very small quantity and it will be further minimized by plantation
on the road sides and around the periphery of whole project.

Proper internal road network will be designed as per the prevailing guidelines for smooth operation of
traffic; impact on noise level due to the operational traffic will be negligible.

5.6 What will be the impact of DG sets & other equipment on noise levels & vibration in & ambient
air quality around the project site? Provide details.

DG sets will be used for power back-up. So, DG sets will be the main source of air and noise pollution.
Gaseous pollutants like NO2, SOz, CO, Particulates shall be generated from activities like burning of
fuel through DG sets. HSD with low sulphur will be used. The DG sets will not be operational
continuously and moreover these will be placed in suitable enclosures, hence no or minimal impact will
be anticipated.

During operation, vehicular movement and operation of DG sets are the major sources of noise
pollution. But both these activities- DG sets and vehicular movement will not have any significant
impact on the people residing in the area.

Mitigation Measures for Impacts of DG Sets on Noise Quality:

* All the DG sets will be as per the E (P) Rule and noise level from the DG sets will be as per the
prevailing standards.

* DG sets will be installed in the DG room to minimize the impact on ambient noise.

* DG room will be provided with acoustic lining/ treatment to insure 25 dB (A) insertion loss as per
the regulations.

* Adequate exhaust mufflers will be provided as per norms to limit the noise.

*  The DG sets will be built in damper for anti-vibration.

* The DG sets will be used during event of power failure only.

Impacts on Air Quality
Impacts on ambient air quality during operation due to emissions from the stacks attached to standby
DG sets would be very less. However suitable mitigation measures will be adopted.
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Mitigation Measures for Impacts of DG Sets on Ambient Air Quality:

* DG sets will be used only during power failure

* DG sets will comply with the applicable emission norms.

» Adequate stack height for DG sets will be provided as per CPCB norms.

* During operation stage, monitoring of emissions from DG sets and ambient air quality will be
carried out as per norms.

6. AESTHETICS

6.1 Will the proposed constructions in any way result in the obstruction of a view, scenic amenity
or landscapes? Are these considerations taken into account by the proponents?

As the proposed site was vacant land and did not have any scenic amenity or landscaping in its
surroundings so there was no possibility of obstruction of above-mentioned conditions. Moreover, the
approval of the architectural plan of the building will be taken from local development authority.

The present project itself is planned with provisions of landscaping and green area development. This
will surely enhance the aesthetic beauty of the area.

6.2 Will there be any adverse impacts from new constructions on the existing structures? What are
the considerations taken into account?

The proposed construction will not have any adverse impact on the existing structures. There is
adequate space to provide landscaping; the view from the main road will be very attractive and pleasing
with the form and appearance of the project.

The development of the project area is as per the approved Gurgaon-Manesar Master plan, 2031.
Hence, no adverse impacts are anticipated from new constructions on the existing structures in this
area.

6.3 Whether there are any local considerations of urban form & urban design influencing the design
criteria? They may be explicitly spelt out.

There are no local considerations of urban forms & urban design influencing the design criteria. The
proposed site falls under the area of approved final development plan of Gurgaon City (2031 AD). The
proposed expansion will be done within the designed site as per the defined building bye-laws of
HSIIDC and DTCP Haryana.

6.4 Are there any anthropological or archaeological sites or artifacts nearby? State if any other
significant features in the vicinity of the proposed site have been considered

There is no anthropological or archaeological site or artifacts in the vicinity or within 10 km of the
proposed site. The nearest archaeological, historical & heritage sites are: Qutab Minar (9.1 km ENE).

7. SOCIO-ECONOMIC ASPECTS

7.1 Will the proposal result in any changes to the demographic structure of local population?
Provide the details.

The proposed expansion of the project shall provide value addition to the existing infrastructure, as
due to development of this project facility such as public transport, water supply, telex-communications,
power lines, road maintenance etc. shall be upgraded in and around the project premises. The project
is situated in the commercial zone and hence there will be no change in demographic structure. Details
regarding the demographic structure of Gurgaon city is given in the table below:

Demographic Details of District Gurgaon (Haryana)
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S.No. |Particulars Details
1 State Haryana
2 |District Gurgaon
3 | Total population Person: 15,14,085 (Male: 8,17,274, Female: 6,96,811)
4 | Growth Rate (2001-2011) 73.9%
5 |Sex Ratio 853
6 |Literacy Rate Person: 84.4% (Male: 90.3, Female: 77.6%)

Source: Census Data of India, 2011.

7.2 Give details of the existing social infrastructure around the proposed project.

The project site is located in the development area under the Master Plan of Gurgaon. The ancillary
infrastructure like roads, markets, public health, amenities, conveyance facilities already exist in the
project influenced area.

7.3 Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

The building will be constructed within the designated site as per the existing Codes, Norms and
Building bye-laws. There is no sacred site or cultural heritage site in nearby vicinity of proposed project.
Hence no adverse impacts are envisaged. So, the proposed project will not cause any adverse effects
on local communities or disturbance to sacred sites or other cultural values.

8. BUILDING MATERIALS

8.1 May involve the use of building materials with high-embodied energy. Are the construction
materials produced with energy efficient processes? (Give details of energy conservation
measures in the selection of building materials and their energy efficiency)

Though most of the construction materials to be used are conventional, energy efficient building
materials, if available locally, will be used as specified in the Energy Conservation Building Code. The
major materials required for construction of the proposed project will be steel, cement, bricks, metal,
flooring tiles/ stones, sanitary and hardware items, electrical fittings, water, etc.

Following low-energy/ recycled material based finishes/products will be used in the exteriors (paving
etc.) and interiors (flooring, doors/ windows, frames, interior wood finishes, paneling, false ceiling etc.),
which use low-energy materials and products and industrial waste/ recycled products and minimize the
use of wood as a natural resource.

* Use of ready mix concrete containing fly ash or PPC which contains fly ash

* Use of PPC (which contains minimum 15% of fly ash) in mortar and plaster

» Use of PPC or fly ash based paving blocks/ tiles and pre-cast elements

+ Composite wood products such as hardboards, block-boards, plywood etc. made from recycled
wood scrap & dusts.

*  Fibrous gypsum plaster boards made from industrial wastes

* Finished concrete flooring, ceiling tiles, ceramic tiles etc. which are made from low embodied
energy products & recycled materials or from resource efficient finishes

8.2 Transport and handling of materials during construction may result in pollution, noise & public
nuisance. What measures are taken to minimize the impacts?

During the construction phase the air quality will have adverse impact. Construction activities especially
related to handling of loose material likely to cause generation of fugitive dust that adversely impacts
the air quality of the surrounding area of the project site. To minimize the impact, loose material will be
either stacked or transported with proper covering.
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During construction phase the expected noise levels will be between 70-85 dB (A), which will decrease
with increase in distance. Administrative as well as engineering control of noise will be implemented.

8.3 Are recycled materials used in roads and structures? State the extent of savings achieved?

Waste from construction like excavated earth, iron rods etc. will be recycled and reused as far as
possible.

8.4 Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

The details of collection, storage, recycle and disposal of solid wastes during operation stage are given
in the Table below.

Solid Wastes Collection, Recycle & Disposal during Operation Phase

Quantity Total 14.23 TPD
(Biodegradable: 5.69 TPD + Non-biodegradable: 8.54 TPD)
Nature Biodegradable: Waste vegetables and foods

Non-biodegradable: Papers, cartons, thermocol, plastics, glass etc.

Collection and |The municipal solid wastes generated from the project will be segregated into
disposal biodegradable waste, non-biodegradable waste, plastic waste, domestic hazardous
waste and horticulture waste in separate bins as per Solid Waste Management
Rules, 2016. The biodegradable wastes will be composted in on-site composting
unit and the manure will be used for landscaping. The segregated non-
biodegradable/ recyclable wastes will be disposed at MCG designated site through
authorized vendors as per local norms.

Recycling Recyclable wastes comprising paper, plastic, glass etc., will be disposed at MCG
designated site through to authorized vendors.

Estimated quantity of solid waste to be generated in the project in operation phase and quantity of
biodegradable and non-biodegradable/ recyclable waste are given in the table below.

Municipal Solid Waste Generation

Biodegradable 14.23 TPD
Non-biodegradable |5.69 TPD
Total: 8.54 TPD

Management of Other Wastes

Hazardous |Used or spent lube oil from backup DG sets will be carefully stored in HDPE drums in
waste isolated covered facility. This waste oil will be disposed through authorized recyclers as
per the Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016. Suitable care will be taken so that spills/ leaks of waste oil from storage
could be avoided.

E-waste E-waste (i.e. discarded electrical and electronic equipment including their components,
consumables, parts and spares etc.) will be stored in a separate room within the
premises and finally disposed through authorized recycler or designated take back
service provider as per the E-Waste (Management) Rules, 2016.
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C&D waste |Construction and demolition waste (C&D waste) will consist of excess excavated earth
and construction debris including cement bags, waste concrete and mortar, broken
bricks, steel, wood, plastics, insulating and packaging materials etc. C&D wastes
comprising of building materials, debris and rubble resulting from construction, repair &
demolition of building will be segregated, stored separately within the premises and
finally recycled and disposed to MCG authorized dumping site or processing facilities
through authorized vendors as per the Construction and Demolition Waste Management
Rules, 2016.

9. ENERGY CONSERVATION

9.1 Give details of the power requirements, source of supply, backup source etc. What is the energy
consumption assumed per square foot of built-up area? How have you tried to minimize energy
consumption?

In construction phase grid power along with DG set of 1x500 KVA will be operated and Ultra low sulphur
diesel (ULSD) will be used as fuel for DG sets.
The details of power requirement, source, backup power arrangement (i.e. generators) during
operation phase are given in the Table below.

Power Requirement, Source and Backup Arrangement during Operation Phase
Power requirement | 60,900 KVA
Sources of power Grid supply of Dakshin Haryana Bijli Vitaran Nigam Limited (DHBVNL)

Back-up power Back-up DG sets of total capacity 67,500 kVA (6 X 2250 + 18 X 3000 kVA)
supply arrangement

Stack height of DG |6 m above terrace of DG room or 30 m whichever is higher

Adequate measures have been proposed to minimize the energy consumption. Energy conservation
measures are given below under item no. 9.7.

9.2 What type of and capacity of power back-up to you plan to provide?

During non-availability of grid supply the power supply will be provided by backup DG sets. Details are
given in Table above.

9.3 What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

Double glazing glass of suitable thickness will be used depending upon the panel size to keep the U
value as per the requirement of ECBC. Characteristics of the proposed glass is given below under item
no. 9.9.

9.4 What passive solar architectural features are being used in the building? Illustrate the
applications made in the proposed project?

Passive architecture design features have been considered in the design of the development from the
planning level. Building’s longer fagcade is oriented to receive minimal direct solar radiation despite the
site constraint. The design is based on optimized window to wall ratio with reduced heat gain and
maximized day light penetration. High reflective (SRI) paints will be used for roof surface.

9.5 Does the layout of streets & buildings maximize the potential for solar energy devices? Have
you considered the use of street lighting, emergency lighting and solar hot water systems for
use in the building complex? Substantiate with details.
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Yes, the layout of streets & buildings will be designed to maximize the potential for solar energy
devices. This is an office building and there will be minimum requirement of hot water. Solar lights will
be provided for streets, landscape area and common areas. Solar water heating system will be
provided to meet 20% of the hot water demand of the building as per norms.

9.6 Is shading effectively used to reduce cooling / heating loads? What principles have been used
to maximize the shading of Walls on the East and the West and the Roof? How much energy
saving has been effected?

Solar PV panels are intending to be installed in roof which will act as shading to prevent heat gain
through roof surface. The shadow of the tree foliage along the boundary will prevent the heat gain
through paved surface.

9.7 Do the structures use energy-efficient space conditioning, lighting and mechanical systems?
Provide technical details. Provide details of the transformers and motor efficiencies, lighting
intensity and air-conditioning load assumptions? Are you using CFC and HCFC free chillers?
Provide specifications.

The project will be a LEED Certified Green Building ensuring energy conservation through energy
efficient building envelope, lighting and HVAC system, use of renewable energy (Solar Energy),
conservation of water through rain water harvesting system, and recycling of 100% wastewater treated
up to tertiary level and other prescribed energy conservation initiatives required for certification.

The design of the building will be such that maximum use of natural lighting can be achieved. The
walls, roofs and opening will be designed to achieve minimum influx of heat.

Energy Efficient Features and Energy Conservation Measures:

* Maximum utilization of natural light

» Energy efficient LED Lighting for entire development

* Use of solar lights in common areas

» Appropriate design to reduce heat gain and loss

* Roof-top thermal insulation, and U-value of roof and external wall as per ECBC

* Low U-value and low solar heat gain co-efficient (SHGC) for glazing glass as per ECBC

* Window-to-Wall Ratio shall be as per ECBC

» Energy efficient high COP water cooled chillers for HVAC system with CFC free refrigerant

* Energy efficient motors for AHUs, ventilation fans and cooling towers

» Variable speed pumping system for chilled water distribution system

» Selection of high efficiency fans for air handling units and ventilation system

* Cooling tower selection for minimum drift and noise level; energy efficient motors

» Power factor shall be maintained 0.95 or higher to reduce electrical power distribution losses

+ Use of timers and photoelectric sensors to switch ON/ OFF external landscape & facade lighting
» Transformers shall have minimum no load losses as compared to conventional transformers

* Pumps & equipment selected for energy efficient operation.

9.8 What are the likely effects of the building activity in altering the micro-climates? Provide a self-
assessment on the likely impacts of the proposed construction on creation of heat island &
inversion effects?

The building will use energy efficient and environment friendly designs that will control formulation of
heat island effect. There will also be green cover at the site to reduce formation of heat island. Passive
design concepts have been used to minimize the energy consumption and maximize the energy
efficiency.

Heat emission from the proposed project and associated operations can be from the sources like: Heat
absorbed and radiated from the paved and concrete structures, heat generated from equipments/
appliances. However, the heat generated will not be significant and will be dissipated by the lush green
provided within the project. Hence, it can be concluded that the heat island effect shall not be a concern
for the proposed project and will have an overall positive effect on the microclimate of the area.
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Due to the proposed project there would be insignificant emission of air pollutants by vehicular
movements and occasional use of DG sets, hence no heat island effect is envisaged; the AQIP report
enclosed shows the impact and the mitigating features.

To reduce the heat load reflective insulated glass shall be used in fenestrations to cut on heat loads
and subsequently capital & operating cost of air conditioning.

9.9 What are the thermal characteristics of the building envelope? (a) roof; (b) external walls; and
(c) fenestration? Give details of the material used and the U-values or the R-values of the
individual components.

Various parameters like building envelope, HVAC system, pumping, lighting, electrical power & motors
etc. of the building will meet the requirements as specified in the Energy Conservation Building Code
(ECBC), 2017, applicable for such buildings.

Thermal Characteristics of the Building Envelope

Component Proposed Materials & Thickness Parameter (L?;gsitri\é?il\?:) an)rs:ﬂEIt():eBdC

6" Thick RCC Slab with 75 mm thick U-Value

Roof EPS under deck insulation (W/m2.°C) <0.33 <0.33
8" AAC Block, 1/2" internal plaster and U-Value

External Wall 1/2" external sand faced plaster (W/m2.°C) <04 <04
. U-Value

Fenestration |Double Glazed Glass (W/m2.5C) <3.0 <3.0

SHGC <0.27 <0.27

If the U-values of the roof, external wall and glazing of the building do not meet the prescriptive
requirements, the proposed building will meet the requirements of ECBC through Whole Building
Performance Method as specified in the Energy Conservation Building Code (ECBC).

9.10 What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans.

Adequate fire protection facilities will be installed including fire detectors, fire alarm and firefighting
system to guard the building against fires. All fire protection facilities are designed as per the latest
National Building Code and local fire norms. The approvals in this regard will be obtained prior to
installation of the fire protection equipments. Firefighting layout plan showing location of yard hydrants
in enclosed as Annex 5.

Fire extinguishing system shall include the following:

*  Fire extinguishers

* Hose reel and wet riser

* Yard hydrants

* Automatic sprinkler system in the building

* Manually operated electric fire alarm system

* Automatic fire detection and alarm system

* Underground and terrace level fire water storage tanks
« Electric and diesel driven fire pumps

Firefighting and emergency plan will include:

»  Fire detection and alarm system

»  Fire signage & fire exits in the building

* Public address system and designated assembly area

» Firefighting system including fire water tanks, pumps, hydrants & fire extinguishers
* Training and mock drills for firefighting crews as per norms

» Emergency plan booklet for fire including phone numbers
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9.11 If you are using glass as wall material provides details and specifications including emissivity
and thermal characteristics.
Glass will not be used as a wall material.

9.12 What is the rate of air infiltration into the building? Provide details of how you are mitigating
the effects of infiltration.

Reduced air infiltration combined with proper ventilation can not only reduce energy consumption but
it can also improve the quality of indoor air. The ventilation system will be designed as per NBC.

9.13 To what extent the non-conventional energy technologies are utilized in the overall energy
consumption? Provide details of the renewable energy technologies used.

Solar energy will be used; no other technologies are viable in this case. Solar energy will be used to
meet various energy requirements of the project such as:

Use of Solar Energy

Solar photovoltaic | Solar photovoltaic power panels (3% of the sanctioned load as per the HAREDA
power panels norms).

10. ENVIRONMENT MANAGEMENT PLAN

The Environment Management Plan would consist of all mitigation measures for each item wise
activity to be undertaken during the construction, operation and the entire life cycle to minimize
adverse environmental impacts as aresult of the activities of the project. It would also delineate
the environmental monitoring plan for compliance of various environmental regulations. It will
state the steps to be taken in case of emergency such as accidents at the site including fire.

Proposed Environmental Mitigation Measures
These measures together constitute part of Environmental Management Plan (EMP). The environmental
mitigation measures for construction and operation phases have been given in the following Table.

Proposed Environmental Mitigation Measures

Area Mitigation Measures

Construction Stage:

Water quality | < Toilet and drinking water facilities for construction workers has been provided by the
contractor at the construction site to avoid unhygienic condition at site.

» Sewage from toilets at construction site are being collected in a sump and disposed
HUDA STP through authorized tankers.

Air quality + Barricades of sufficient height all along the project boundary has been erected to
prevent dispersion of dust and noise

» Regular sprinkling of water on roads and vulnerable areas of the construction site is
being carried out for dust suppression.

» Properly tuned construction machinery & vehicles in good working condition with low
noise & emission are being used and engines are turned off when not in use. DG
sets to comply with emission norms & stack height regulations.

+ Construction materials are being properly stored at the storage yard with proper
shades and covers located at the off-site.

» Trucks carrying construction materials and debris are being suitably covered by
tarpaulin and plastic sheets.

» Use of mask by construction workers.

Noise level |+ Enclosed/ canopy type DG sets are being used.

» Protective gears such as ear mufflers etc. are being provided to construction
personnel exposed to high noise levels.
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Area Mitigation Measures

Solid wastes | « Construction wastes are being recycled and excess construction debris are being
disposed at designated places in tune with the local norms.

* Municipal solid wastes from construction site are being disposed at MCG designated
dumping site through authorized vendors.

Landscape |+ Appropriate landscape including plantation of evergreen and ornamental flowering

trees, palms, shrubs and ground covers at open spaces within the complex will be

done, which would serve the dual purpose of controlling fugitive dust and improving

the aesthetics of the area.

Health & » Personal protective equipment (PPE) and other safety measures are being provided
Safety to the construction workers as per occupational safety horms to prevent accidents/
hazards.

 First aid and health checkup facility are being provided at the construction site.
Operation Stage:

Water quality | = Sewage will be treated up to the tertiary level in the on-site STP.

+ Entire treated sewage will be reused for cooling, toilet flushing and horticulture.
» Regular monitoring of STP effluent quality will be carried out as per norms.

Air quality » Back up DG sets will comply the applicable emission norms.

» Adequate stack height for DG sets will be provided as per norms.

» Back up DG sets will be used only during power failure.

* Regular monitoring of emissions from DG sets and ambient air quality will be carried
out as per norms.

Noise level |+ DG sets will be installed in the basement to minimize the vibration and impact on
ambient noise.

» DG room will be treated acoustically as per norms to control noise from DG sets.

* Pumps, Compressors, DG sets etc. will be properly maintained for fuel efficiency
and noise control.

» Personal protective equipment will be provided to the maintenance staff working in
high noise areas.

Solid wastes | » Solid wastes will be segregated into biodegradable & non-biodegradable
components.

» Biodegradable wastes will be composted in an on-site composting unit and the
manure will be used for landscaping.

* Non-biodegradable/ recyclable wastes will be disposed at MCG designated dumping
site through authorized vendors.

Hazardous |+ Used/spent oil from DG sets will be temporarily stored in an isolated area with proper

waste marking & restriction and finally sold to registered recyclers as per HW rules.
Rainwater » Adequate rainwater harvesting pits will be provided for collection of rainwater and
harvesting recharge into the groundwater.

Fire + Adequate fire protection facilities will be installed including fire detectors, fire alarm
protection and fire fighting system as per National Building Code of India.

* Fire fighting training & mock drills will be conducted at regular intervals as per norms
and safety manual

Landscape |+ Proper maintenance of landscape round the year including replacement of the

decayed plants.

Health & * Adequate safety measures will be provided to the maintenance staff complying to
Safety the occupational safety manuals to prevent accidents/ hazards.

« First aid and health checkup facility will be provided at the building.
Others * The building will be provided with disabled-friendly design, timber-free construction,

energy efficient lighting & ventilation, and control of indoor environment.
» Undertaking all necessary pollution control measures to maintain the emissions and
discharges within the prescribed/stipulated limits.

Environmental Monitoring Plan

ITHC/PRJ/22-23/72/Rev.00 Ind Tech House Consult



by M/s DLF Limited.

Form 1A

1187

Project: Approval of terms of Reference for Expansion of Environmental Clearance for Shopping/Commercial
Building on 32.36 acres (DLF Downtown formally known as Mall of India) at Sector 25A, Gurugram, Haryana

861

Page: 40 of 47

The environmental monitoring plan during the construction and operation phases of the project
including attribute, number and location of monitoring stations, frequency of sampling and parameters
to be covered is summarized in the following Tables.

During the construction phase, the contractor will be responsible for the environmental monitoring under
the supervision of site-in-charge. The operational phase environmental monitoring will be conducted
under the supervision of Building Manager. Monitoring will be get carried out by recognized laboratories.

Environmental Monitoring Plan — Construction Phase

Attribute Monitoring Location Parameters Frequency
Ambient Air At 1 location at boundary of |PMzo, PM25s, SO2, NOx Twice a year or as per
Quality the project site. and CO conditions of EC

Ambient Noise

At 1 location at boundary of
the project site.

Day and night equivalent
noise level

Twice a year or as per
conditions of EC

Ground water

At 1 location nearest to the
project site.

As per standards

Twice a year or as per
conditions of EC

Treatment Plant

Sall At 1 location outside the As per standards Twice a year or as per
project site. conditions of EC
Environmental Monitoring Plan — Operation Phase
Attribute Monitoring Location Parameters Frequency
DG set DG stacks SPM, SOz, NO«x Twice a year or as per
emissions conditions of EC or as
per requirement of SPCB
DG set noise  |At 0.5 m distance from DG  |Noise level Twice a year or as per
enclosure/ DG room conditions of EC or as
per requirement of SPCB
Sewage Inlet and Outlet of STP pH, BOD, Suspended Twice a year or as per

Solid, Oil & Grease

conditions of EC or as
per requirement of SPCB

Ambient Air
Quality

At 1 location (at boundary of
the project site along
predominant wind direction)

PM10, PM2.5, SO2, NOx
and CO

Twice a year or as per
conditions of EC or as
per requirement of SPCB

Ambient Noise

At 1 location (at boundary of
the project site nearest to
adjoining residential area)

Day and night equivalent
noise level

Twice a year or as per
conditions of EC or as
per requirement of SPCB

Environment Management Cell

The composition of the Environment Management Cell and responsibilities of its various members are
given in the Table below.

Environment Management Cell

SN

Level & Person

Proposed Responsibility

1. |Corporate Level:
Environment .
Department

Environmental policy and directions
Overall responsibility for environment management and decision making
for all environmental issues
» Ensuring legal compliance and interaction with regulatory agencies

2. |Project Level
(Construction):
Site In-charge of
the Contractor

Environmental management & pollution control during construction stage
Installation of pollution control facilities and implementation of the
conditions of Environmental Clearance and Consent to Establish
Environmental monitoring during construction stage
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» Secondary responsibility for ensuring legal compliance during
construction stage

3. |Project Level Environmental management and operation & maintenance of pollution

(Operation): control facilities during operation stage

Building Manager Environmental monitoring during operation stage

» Secondary responsibility for environment management and decision
making for all environmental issues

« Secondary responsibility for ensuring legal compliance and interaction
with regulatory agencies during operation stage
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Expansion of Environmental Clearance for Shopping/Commercial Building on 32.36 acres (DLF
Downtown formally known as Mall of India) at Sector 25A, Gurugram, Haryana

1.0

Project Background

The proposed expansion of Environmental Clearance for Shopping/Commercial Building on 32.36
acres (DLF Downtown formally known as Mall of India) at Sector 25A, Gurugram, Haryana by M/s
DLF Limited. The total plot area of the project is 130956.066 sgm (32.36 acres). The site is
earmarked for development of commercial establishments as per the local development/ zoning plan.
Main use of the building will be as shopping/ commercial building including office, retail, and
multiplex. The project site is well connected to network of roads leading to various parts of NCR

through SPR and NHS8.

The proposed building will be designed and constructed within the designated site as per the defined
zoning plan, building bye-laws, National Building Code 2016, Haryana Building Code 2017 and
DTCP norms. The Development Licence and zoning for the land has been granted by DTCP. The

project will be developed by M/s DLF Limited.

2.0 Salient Features of the Project
SN | Description | Particulars Unit
GENERAL
1 Plot Area 130956.066 SQM
2 Proposed Built Up Area 875074 SQM
3 Max Height of Building (Upto Mummy Machine rm.) 71.25 M
4 Max No of Floors 5B+GF+15 NOS
5 Cost of Project 3498 CR
6 Expected Population 78926 PERSONS
7 Permissible Ground Coverage Area (@60%) 78573.640 SQM
8 Proposed Ground Coverage Area 74307.1 SQM
9 Permissible FAR Area (3.5) 458346.231 SOM
10 | Proposed FAR Area 457132.640 SOM
11 | Proposed Non FAR Area 417941.36 SQM
12 | Proposed Built Up Area 875074 SQM
WATER
13 | Total Water Requirement 3881.36 KLD
14 | Fresh water requirement 1361.17 KLD
15 | Waste water Generation 2364.60 KLD
16 | Proposed STP Capacity 3500 KLD
17 | Treated Water Available for Reuse 2128.14 KLD
18 | Recycled Water 2520.19 KLD
19 | Additional Treated water required 392.05 KLD
RAIN WATER HARVESTING
20 | Rainwater Harvesting Potential 1456 CUM
21 | Rainwater Collection Tank (Already Constructed) 660 CUM
22 | No of RWH of Pits (Proposed) 16 NOS
23 | No of RWH of Pits (Already Constructed) 03 NOS
PARKING
24 | Total Parking required 9167 ECS
25 | Total Proposed Parking 10416 ECS
GREEN AREAS
26 | Required Green Area (20%of Plot Area) 26191.21 SQM
27 | Proposed Green Area (20.03% of Plot Area) 26228.15 SQM
WASTE GENERATION

28 | Municipal Solid Waste Generation 14.23 TPD
29 | Bio Degradable waste 5.69 TPD
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30 | Quantity of Sludge Generated from STP | 1050 | KG/DAY
POWER
31 | Total Power Requirement 60900 KVA
32 | DG set backup 67500 KVA
3.0 Details of Parking Facilities

Description Particulars Unit

Total Parking required 9167 ECS

Total Proposed Parking 10416 ECS

4.0 Power Requirement, Source and Backup Arrangement

Power requirement | 60900 KVA

Sources of power

Grid supply of Dakshin Haryana Bijli Vitaran Nigam Limited (DHBVNL)

Back-up power
supply arrangement

Back-up DG sets of total capacity 67500 kVA (6 X 2250 + 18 X 3000 kVA)

Stack height of DG

6 m above terrace of DG room or 30 m whichever is higher

5.0 Occupancy Details

POPULATION DETAILS

Total Area Population Total
/Room/Seat Population
A- Calculation of water requirement for Offices & Retails
Office staff 2,75,890.74 10 sg.m./ person 27589
Office visitor 15% of total staff of 4138
offices
Retail Staff for Lower & Upper Ground 76,543.84 10 % of 3Sgm/Person 2551
floor
Retail Visitors for Lower & Upper Ground 76,543.84 90 % of 3Sgm/Person 22963
floor
Retail Staff for upper floor 93,802.71 10 % of 6Sgm/Person 1563
Retail Visitors for upper floor 93,802.71 90 % of 6Sgm/Person 14070
Food court 10,890.34 1.8 sg.m./ seat 6050
Grand Total 78926

Note: Population projection has been done as per criteria given in NBC 2016

6.0 Water Requirement, Source and Water Balance

Water Calculation during Operation Stage

Project Downtown Commercial site (32.36 Acres) at Sec 25A, Gurugram.
Total Area Population Total Water Total
/Room/Seat Population Demand Water
Lit./ day Demand
(in KLD)
A- Calculation of water requirement for Offices & Retails
Office staff 2,75,890.74 10 sg.m./ person 27589 1241.51
Office visitor 15% of total staff of 4138 62.08
offices
Retail Staff for Lower 76,543.84 10 % of 2551 114.82
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& Upper Ground floor 3Sgm/Person
Retail Visitors for 76,543.84 90 % of 22963 15 344.45
Lower & Upper 3Sgm/Person
Ground floor
Retail Staff for upper 93,802.71 10 % of 1563 45 70.35
floor 6Sgm/Person
Retail Visitors for 93,802.71 90 % of 14070 15 211.06
upper floor 6Sgm/Person
Food court 10,890.34 1.8 sq.m./ seat 6050 70 423.51
Irrigation water 26228.15 sg.m 131.14
requirement
Water Requirement during Operation Stage
Total Domestic Flushing
Office Staff & Retail Staff 1426.68 KLD 792.60 KLD 634.08 KLD
Office visitor & Retail visitor 617.58 KLD 205.86 KLD 411.72 KLD
Food court 423.51 KLD 332.76 KLD 90.75 KLD
Irrigation Demand 131.14 KLD 0.00 KLD 131.14 KLD
Filter backwash 29.95 KLD 29.95 KLD 0.00 KLD
AC & DG cooling demand 1252.50 KLD 0.00 KLD 1252.50 KLD
TOTAL 3881.36 KLD 1361.17 KLD 2520.19 KLD
Water Source during Operation Stage
SN Source Quantity (kld)
1 Fresh water from municipal supply 1361 KLD
2520 KLD (2128 KLD from onsite
2 Treated Water Requirement STP+ 392 KLD additional treated
water from nearby STP)
Total water source 3881

ITHC/PRJ/22-23/72/Rev.00

Ind Tech House Consult




1192 866

Project: Approval of terms of Reference for Expansion of Environmental Clearance for
Shopping/Commercial Building on 32.36 acres (DLF Downtown formally known as Mall of India) at Sector
25A, Gurugram, Haryana by M/s DLF Limited.

Page 44 of 47

WATER BALANCE DIAGRAM

\ 4

Office Staff & Retail Staff Fresh —l waste water: 713 kid Ii
A L

1793 kid \
L Office Staff & Retail Staff S22 wastewater: 634Kd |—>| | Total waste
flushing : 634 | water ; 2364
Total water I KLD
demand: N Office Visitor & Retail Visitor fresh : waste water: 185 kid |
3881 kid >| | 206kid '
1
Office Visitor & Retail Visitor I
Ao waste water: 412 kid |
/ \ |, flushing: 412 kid === ' — Proposed
H STP: 3500
Total fresh Treated _>‘ Food Court fresh : 332 kid I__H waste water: 299 kid I_) kid
water water i
demand: reuse : N 1
1361 kid 2520 kid L Food Court flushing: 91 kid f_——;l | waste water: 91 kid | > :
1
1 .
_>‘ Filter Back Wash: 30 kid l——rll waste water: 30 kid H Treated Water
; 12128 kid
1 I
. Treated water required: I
—> AC & D.G cooling : 1252 kid —
cooling € T 2520KID (2128KLD from | == 4
1 onsite STP + 392 KLD 1
: additional treated water !
Gardening: 131 kid € -— from nearby v
A D
I
1
Additional treated water: 392
KLD treated water to be
sourced from nearby.
7.0 Rain Water Harvesting
Rain Water Harvesting Details
Description Particulars Unit
Rainwater Harvesting Potential 1456 CUM
Rainwater Collection Tank (Already Constructed) 660 CUM
No of RWH of Pits (Proposed) 16 NOS
No of RWH of Pits (Already Constructed) 03 NOS

Rain Water Harvesting Calculation

RAIN WATER HARVESTING CALCULATION FOR(DOWN TOWN,
GURUGRAN)-32.36 acre
The capacity of tank and recharge pit is designed to retain runoff for at least 15 minutes of
rain fall of thepeak intensity.
Peak Rainfall in one hour = 100 mm / hr
Peak Rainfall in 15 minutes, R = 100/4
Say, = 25 mm
= 0.025 m.
Total catchment area, (Plot Area) = 130957
Proposed Ground Coverage = 51218
Road/Parking/Paved area = 46316
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Green area (@ 20.03% of plot area = 26228.15
as/submitted earlier)

Total Calculated Runoff (156min peak) = 1455.29
Rain Water Collection Tank = 660.00
Rain Water Available for Discharge = 795.29
Provided Nos of Rain Water - 16

Harvesting Pits (TotalCapacity of De-
silting Chamber + Harvesting Pit)

7.0 Green Area and Number of Trees

Plot area for development: 130956.066 m?

Type of Green Area Proposed Green Area (m2) % of Plot Area

Total green area 26228.15 20.03%

No. of tree plantation required (1 tree per 80 m2 of plot area for development) = 1636.95
130956.066 m2 plot area / 80 m2 per tree = :
No. of tree plantation proposed 1650

8.0 Sewage Quantity, Treatment, Reuse & Disposal

Quantity of sewage [2364 KLD

Collection of sewage |Sewage generated during the operation phase will be collected through
underground sewerage system (pipe drain) for treatment in STP. Separate
storm water drainage system will be provided for rain water.

Treatment of sewage |Sewage will be treated up to the tertiary level in the on-site Sewage
Treatment Plant of Capacity 3500 KLD (i.e., 1 no. STP 2000 KLD + 1 no.
1500 KLD) based on MBR technology. All parameters of the STP treated
effluent shall be maintained as per EP Rules, 1986/ CPCB standards.
Reuse/recycle and During normal operations, there will be zero discharge, as the entire (100%)
Disposal of treated treated sewage will be reused and recycled for cooling, horticulture and
sewage toilet flushing

Location of the STP  |Basement/ Underground within project site

9.0 Solid Wastes Collection, Recycle & Disposal

Quantity Total 14.23 TPD
(Biodegradable: 5.69 TPD + Non-biodegradable: 8.54 TPD)
Nature Biodegradable: Waste vegetables and foods

Non-biodegradable: Papers, cartons, thermocol, plastics, glass etc.

Collection and |The municipal solid wastes generated from the project will be segregated into
disposal biodegradable waste, non-biodegradable waste, plastic waste, domestic hazardous
waste and horticulture waste in separate bins as per Solid Waste Management
Rules, 2016. The biodegradable wastes will be composted in on-site composting
unit and the manure will be used for landscaping. The segregated non-
biodegradable/ recyclable wastes will be disposed at MCG designated site through
authorized vendors as per local norms.
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Recycling Recyclable wastes comprising paper, plastic, glass etc., will be disposed at MCG
designated site through to authorized vendors.

10.0 Energy Conservation Measures

Energy Efficient Features and Energy Conservation Measures:

« Maximum utilization of natural light

« Energy efficient LED Lighting for entire development

» Use of solar lights in common areas

» Appropriate design to reduce heat gain and loss

* Roof-top thermal insulation, and U-value of roof and external wall as per ECBC

* Low U-value and low solar heat gain co-efficient (SHGC) for glazing glass as per ECBC

*  Window-to-Wall Ratio shall be as per ECBC

* Energy efficient high COP water cooled chillers for HVAC system with CFC free refrigerant

« Energy efficient motors for AHUs, ventilation fans and cooling towers

* Variable speed pumping system for chilled water distribution system

+ Selection of high efficiency fans for air handling units and ventilation system

+ Cooling tower selection for minimum drift and noise level; energy efficient motors

» Power factor shall be maintained 0.95 or higher to reduce electrical power distribution losses
+ Use of timers and photoelectric sensors to switch ON/ OFF external landscape & facade lighting
» Transformers shall have minimum no load losses as compared to conventional transformers
* Pumps & equipment selected for energy efficient operation.

Use of Solar Energy

Solar photovoltaic | Solar photovoltaic power panels of minimum (3% of the sanctioned load as per
power panels the HAREDA norms).

Energy Efficient Building Materials:

* Use of ready mix concrete containing fly ash or PPC which contains fly ash

* Use of PPC (which contains minimum 15% of fly ash) in mortar and plaster

» Use of PPC or fly ash based paving blocks/ tiles and pre-cast elements

+ Composite wood products such as hardboards, block-boards, plywood etc. made from recycled
wood scrap & dusts.

* Fibrous gypsum plaster boards made from industrial wastes

» Finished concrete flooring, ceiling tiles, ceramic tiles etc. which are made from low embodied
energy products & recycled materials or from resource efficient finishes

11.0 Fire Protection System

Fire fighting and emergency plan will include:

»  Fire detection and alarm system

»  Fire signage & fire exits in the building

* Public address system and designated assembly area

+  Fire fighting system including fire water tanks, pumps, hydrants & fire extinguishers
* Training and mock drills for fire fighting crews as per norms

+ Emergency plan booklet for fire including phone numbers

12.0 Environmental Management Plan

Proposed Environmental Mitigation Measures

Area Mitigation Measures
Construction Stage:

Water quality | » Toilet and drinking water facilities for construction workers has been provided by the
contractor at the construction site to avoid unhygienic condition at site.

+ Sewage from toilets at construction site are being collected in a sump and disposed
HUDA STP through authorized tankers.

Air quality » Barricades of sufficient height all along the project boundary has been erected to
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Area

Mitigation Measures

prevent dispersion of dust and noise

» Regular sprinkling of water on roads and vulnerable areas of the construction site is
being carried out for dust suppression.

» Properly tuned construction machinery & vehicles in good working condition with
low noise & emission are being used and engines are turned off when not in use.
DG sets to comply with emission norms & stack height regulations.

» Construction materials are being properly stored at the storage yard with proper
shades and covers located at the off-site.

» Trucks carrying construction materials and debris are being suitably covered by
tarpaulin and plastic sheets.

» Use of mask by construction workers.

Noise level

» Enclosed/ canopy type DG sets are being used.
» Protective gears such as ear mufflers etc. are being provided to construction
personnel exposed to high noise levels.

Solid wastes

» Construction wastes are being recycled and excess construction debris are being
disposed at designated places in tune with the local norms.

* Municipal solid wastes from construction site are being disposed at MCG
designated dumping site through authorized vendors.

Landscape

» Appropriate landscape including plantation of evergreen and ornamental flowering
trees, palms, shrubs and ground covers at open spaces within the complex will be
done, which would serve the dual purpose of controlling fugitive dust and improving
the aesthetics of the area.

Health &
Safety

» Personal protective equipment (PPE) and other safety measures are being provided
to the construction workers as per occupational safety norms to prevent accidents/
hazards.

+ First aid and health checkup facility are being provided at the construction site.

Operation Stage:

Water quality

+ Sewage will be treated up to the tertiary level in the on-site STP.
+ Entire treated sewage will be reused for cooling, toilet flushing and horticulture.
» Regular monitoring of STP effluent quality will be carried out as per norms.

Air quality » Back up DG sets will comply the applicable emission norms.
» Adequate stack height for DG sets will be provided as per norms.
» Back up DG sets will be used only during power failure.
» Regular monitoring of emissions from DG sets and ambient air quality will be
carried out as per norms.
Noise level |+ DG sets will be installed in the basement to minimize the vibration and impact on
ambient noise.
* DG room will be treated acoustically as per norms to control noise from DG sets.
* Pumps, Compressors, DG sets etc. will be properly maintained for fuel efficiency
and noise control.
» Personal protective equipment will be provided to the maintenance staff working in
high noise areas.
Solid wastes | « Solid wastes will be segregated into biodegradable & non-biodegradable
components.
+ Biodegradable wastes will be composted in an on-site composting unit and the
manure will be used for landscaping.
* Non-biodegradable/ recyclable wastes will be disposed at MCG designated
dumping site through authorized vendors.
Hazardous |+ Used/spent oil from DG sets will be temporarily stored in an isolated area with
waste proper marking & restriction and finally sold to registered recyclers as per HW rules.
Rainwater » Adequate rainwater harvesting pits will be provided for collection of rainwater and
harvesting recharge into the groundwater.
Fire + Adequate fire protection facilities will be installed including fire detectors, fire alarm
protection and fire fighting system as per National Building Code of India.

+ Fire fighting training & mock drills will be conducted at regular intervals as per
norms and safety manual
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Area Mitigation Measures

Landscape Proper maintenance of landscape round the year including replacement of the
decayed plants.

Health & Adequate safety measures will be provided to the maintenance staff complying to

Safety the occupational safety manuals to prevent accidents/ hazards.
First aid and health checkup facility will be provided at the building.

Others The building will be provided with disabled-friendly design, timber-free construction,
energy efficient lighting & ventilation, and control of indoor environment.
Undertaking all necessary pollution control measures to maintain the emissions and
discharges within the prescribed/stipulated limits.
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500 mts Buffer Map of Project Site
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10 km Radius Topomap
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Water Balance Diagram
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L lzagare foe thie alipes projest oeder the FLA Betificating, 206, The propaosa has been
uppramsed a5 per prescribed procoderg gp the light of prosasions under e Gl
Mutification, 200 on g bagiz ol the mandotory duennems g losed wil the applicatica
wide Femn-1. [wnnl-A, Cooveptual Plan and addmena clalcanons fumoshed i
reeponse o e observations of 1 Stae Taapsr Appragal Commitics (5EACY vonstituted
by MOCF & S G0 im it meeting Teld on 1L0E2018 and 1R08 2008 awarded “Gold™
Ariduni e ke projice

M| i intcsalig, onged thal the proget propunent hes proposed  For

shappingscomaneicail Hoilding rm 52 0 acces aile | hall of ndap i Blnck-% DL
Uiy Phase-[11, Boectnf-23 &, Crocgion, Horvand  being devedoped by MY 1DILE Cin
Lonlre Limated. The estimated cowl of the project s B 45510 Crores. Total Plob joed ix
1226 Axres {L3IMEA DT Sy, Muters). Total budt vp area will be approsinsawely
[0 2701448 S, Meorers, The s height of Ue bualuing b= sppros. 42,1 melyes
The projecd will cormprize of § Tasement + 103 -0+ 8 Floor, 1L was alwg informed
that e grovn ared develepment s hean kapr pe 25.00% (e 30753 448 N0 Mener
Appinia el ey or e plot erea. The bkl waler reguirement Zor 1he project will Te
Z2ixdd RITY Qie Y2040 KLEF ul [resh water & 11497 KLY of reeveled rewted
wallerl e wedste waler gemertion will be 71717 BLDY which will be eewsl ppto
tertiary lovel in 811 haviog tatal capeoty of LD KLIY The 371F iceoted woaice wil| b
userl for eeshing, boeticnfruee and other mige The pewer requirement For the project
will e 28310 K'Y sueplied by DIHY ML and the DO sed power will be 20X200g
kA Marking requiremcrt For the pooject as per Hanvana Bye Laves 5 3,243 BCS and
the packiog proposed Lo he provided in the project is T0E22 180Y There will be odal
sofid winsle generamen of 5,322 Kedday. Ot of this the o -degradable wiste 3725
boviliny wall he compansted in 3 Mos of Oeeanc Wasie Convercr providad within the
prejoel premises and the manorg produced will b osed (or hostacuare snid geen

develepment. The caleolations of the same an in acegrdance with the preseribed
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normks 11 was pointed agt il e required wealeT fur the project will he peuvided
through HODA. There will be 28 wumbers of mip watere harvesting swuciures as
apprved by the Cenceal Croound 'Water Autharify {COWA),

31 The Slule Expert Approizal Comunittee, Barvinu sfier due vonsideration af
the relevnr dncuments subyiied by the projeel proprnenn aed additional =lan Pration
i shed imo1esponse Gy il ohseryulons, have recoummiended e pranl of envirogmentai
clzarance for the praject mentioned abosve, subject tw compliance wath the stipulyred
coaalitions. Accordingly. the Sute Fyyvuronmen Impact A=sessinent Ardhority in i
meeting held on 15.04.2019 decided to agree with the recommendanons of SEAC o
accand névssay envirententyl clesgmee foy the prjec! Wder Carcgory #{ap ob FIA
FoLfication 2006 subiect e the stia cunepliunce with the specitic ad general conditings
mriioned helow -

PART A-

SPECIFIC CONDITIONS:

Construction Phases-

[T “Consent for Talyblisk™ shall be wained from Haryana Stue Folluting Cuontrod
Board wnder Ajr amd Water Aet and z copy shell be submitied to the SEraa,
Haryana befure 1he 5120 of wny constraction Seark o sic.

2] A Bl aid sowmn as FToysed i the praject repon shall be provided hoth dugiig
cnnsietion and apecaion: phase of the projecd

31 Aulequare drinking water and sunitars fuilitics shall e provided for comsirustion
wurkers at fae site. Provision should be made %or mibile ronlets. Open defecation
by The labuures is senetly prohshited, The safe disposal wf solid veasdes! waste water
kenerared during the construction phase should e cnswed. Eitars shall be rade to
provvide mudbilz ST for ereawner of wasie wiler during the construetion phase,

HI AN the topsoil excavared during voustruction setivities shall be sired T Use it
harticuliurelundscape developinent within Lhe PRl sile.

|51 The project propooent shall ensare 1hat #e building mare mul required  during
eonstruclion phase is properly siwed within he project area and disposal al
vutelnuction wazle shoull ool create sny adverse sffeet om Lhe neighboring
vumamnites and shoubd be disposed of afler taking necessary Fredauions far
keneral sadery mid heallh sspecrs of peapte, only in approved sites with the appaoney )
vl competan L authonty.

Pl Codstouction speils, including Bituimnows matenal and cfler hazardos muterialz,
sl H be sllnwed 0 contamiinate waterconrses and the durp sites for tach
muterial must be secueed so that they should nol leach ento Use groumd wate) am

ity fazardos waste generated during constrection phase, should be dispused o3 as
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per applicahlc rales and noems with necessary approval of the Harvana tale
Mroluticn Comeal Board

The dicsel generator et doe be wsed duning comstrucion phuse shall be of ulies low
silphur cdie=#1 Lype and chould contarm o Lnvicooment {Protecion) Ruoles
presenbed for sr and aise emuizzion stuncands,

The Jiezel required Jor eporating DG sers shall be sored So wnderpround 1anks and
if requured. clearance fron Chict Conteolier of Bxpiogives shall be aken.

Agilacnt eise levels sball voolorm o e CommernsialIndusinat standargds hneh
during day and night. Incremendal pollutem boadds an e amboens air and ooise
Jquabite shoud e clogely emaniwcred donng consiouctian pliass Adegquate mowsases
glonmtld b ke 0o reduce ambient aic pellalion ind ooise level dufing canstrugton
phuse. s 22 to conboron oo the stipalacd Commerciallndoziria]l stamlards of
CUC RSB .

Fly wsh shall by wied a5 buslding muterinl in the sonstrmion as per the provmsions
L Ash Subilivativn o0 Seprember 1999 and a5 amended on 27th agost 206008
Srorm owaer concrnl and 03 re-use as pec COWD and BEX andards Eorovarious
wpplicalnems should be cnsuesd.

Water demand durng construciion shall be reduced .b_',' wse ot pre-mized Lofcrels,
cuting wesols ol her best practices.

[ wigw OF fhw severs CORStCLeG @0 warel SUpply swgiientagon i the cecion and
suslitinabiniry of stater resources, e developer will submst the B0 fram CGW A
speilying wittr exiraclinn quantities and assnrance fom HLIT3 A unhiny provides
indicatbing soueee of watee zupply and yuaniy of waler with detanls of intended uge
nl water — potahle and pon-polable. Assucance i required Tor both comatruetjon ad
speraliun slages scpararcly. Woshall Be solitithed 1o the SFLAA apd By, MOEL,
Chandigarh belme Wl stam uf sonstouctivo,

ol must mesl poescriplive cequirement as per Dnergy Conservation Building
Conler b using appoopoiane deertrel imssdation niaternal

Thcque wall muosl meet prescrplive equimement s per Fnerey  Consereation
Fuilling Cuode swhich ia prupased 190 B2 aeodabney Tor a1l ax conditineed spiaces
whilk il s dessruble Lot nom-aie-condiened spaces by uit of appropoule theomal

inswlalivon matzraal v W cequizesen

[14] The approval of e competent cuthorit: shall be obfained tor stractural satoty of 1he

117

auilding vosscount ol casthymke, adequincy of fre Hghting cquipments, oo, i gt
mataemill Building Code including proteclion mgasucss Tomt leemng =i,
Ovaresploited 2round water and impending severe shanlage of waltr supply in the
eCgicw requitey she develper o tedraw ine water und enecyy conservadion nlan.

Crveloper shall reduce the overall fontprnt of the proposed development. Progect
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proponent shall incorparate woler =Fficiency “saviags eocasaecs as well as woaer
reuseirecyeling within 3 mooths wnd hefore start of construction to e SEIAA
Haryaos and RO, MOCF, GOT. Chandigarh.

The Project Fropotan @ staisd i peopoeal shall constuct 28 wos. ran watyr
harvesting stoocure G recharging the gooand waler within the project preoises..
Rain water hamesting pitt shall be designed o make provisione for calting
charmber and  pemeval of flnating meder belore  w@ieming  harvesting il
ramntenanae budeet and persons resposnsible B mainternanee mogl Be prosjded.
Lare shull also be aken that contaminated waler do ol enter any KWH pil

lhe progect propoment shall prowvide for Adcguete fre safery neeagiges and
efuipimalts s reguired by Hareang Fiee Sepdce Aat, 200% and instroctions isswed
by the locol Aothonty/Dicectorate of fire frooy nme 0 time Funher the prgect
proponeel shill ke neceszacy pennission regarding aree salety schemeMOHC Fua
cornlpoteal Authoriey as reguired.

The Projeet Propunent slinll ebtiin assuranee ram the DHBYM for total supply of
26,310 KW of power supply befocg the stan of constuctien. In oo case project
will e uperationil selely on geperatocs without any power supply fom any
ealerml puser ulilite.

Feeiail calcdacinn of power [opd and uirimate power loead of te projest shalt e
submiatled i IHAYM under infmation 0 LA uryana belore the start of
caonstrackiom. Provisions shall be made for elecimcal infrastructure in g project
.

Lhe Project Proponent ahall nod rage any comatucton in the natorl land
depressiodn £ Malladl water course urad shall ensuee that the naniral flow from the
Malluhowalzr coursg g nod ahstruciod

The Project Propopent shal]l kecp the plinth level of the building blogks
sutfiviently ok the level of the epproech cood to the Peoject. Levels of th ollwr
dree on the Propects shall also be Sepl switably 20008 @ dvaid Beoding.
Loumstracton shall be comied ol s that density of population doss nod esgeed
noraees approved by Directoc Generad Towa and Cowstry Deparawent Harvana,

The Project Proponent shiall submis an affidavit with the declaration 1has ground
water will nol Be psed ior comstructicn abd only meated woilgr shold he gsed for
CAOFLLLEE i,

The progect peoponent hall por i any existing e and project Landscaping plan
shatlld b madified do mclude those orees 11 ereen s

The prrgect proponent shall cnsure thet BCRC aogmng for eomposite 2limate
o g om [ opadicelar building enwvelupe. 1IVAC service, waler hestiog,

pumptng. Lphting and electoeal infrostructure inwst mect ECRC pogms,
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28]  The Project Proponeot shall provide 3 omeler high bamivade apound the
project args, dust screen b cvery floor ohove the sruund, pMoper sprinkling and
cuvening af slored matenal (o cestrict dust and air prrlution duting sonatnction.

8] The project proponent =hull conseact & sed nmenlulon Basin m the lower level of
the project site 1w rap pollutane jnd other wastes during raing.

BBl The projed proponent ahall provide propse msla of proper width and proper
sreenith Frr 1l project beloes the sact of conatmaeljen,

|31 The prarect propement cliall erauee that the U-velue of i ghosy i Jess than 3,177
and maximum sokse heat goin co-efficient is (123 Lar vertical fenestration,

|32[ Lne pruject propeaent shali adeguiely conteol construction dusts Tike silics dusr.
won-silica dust and wood dusl, Sueh dusts shall oot pRcad  vutside project
premises. Project Proponent <hall peovide rezpiratuny protective equipment to all
Lonsrdeinmy worksrs,

133]  The projest propunent shal| provide fire contcol socm and fine afficer for builling
abuve 30 migler 65 fer Mabonal Buthding Code.

3]  The projevt proponent shall obiin perrmzzicn of Mincs and Geolagy Depurment
Tur exeavation nf zoit befarg the slan of copstrucrivon,

[¥5]  Ihe project propooenl shall provide one refuge area 1l 24 meter and one 1 39
meier £ach, a3 per Nwional Duilding Code. The project propanent ghall et
=unver any refuse ggea o the Labilable space and i1 should not e sold
DU mmeyglal eed.

[Wi  The project proponent shall seek specific prioe approval from concerned ducal
AuthorityHUTIA regaeding provision of stors Jriinage end SWRFAZE syelem
icluding their ntegretion with 2xsiernal services of LANIAY Local aulloritiey
heside ather required sorvices betore takinge up any cOnsiuction acliviiy.

|57 Uhe profect propanent shal| dischurge covess of Ueated waste waler'storm waler
im the public draingpe sysen and shall seck penussun of H1.DA befare the sian
ol cinstruction.

[*8]  The mnieut prupnen: shall maintan the distance helween STP and water supply
lizme.

¥ The provjeer propenem shall enswre thar the siack height a3 & meice. mwore (i Lhe
hizlhesl tower,

H#0]  The projecd propanent shall ensure that stractoral stability to withstand canthquake
of mammitude 4.5 on Rechier scale.

141 Vertical fenestration shall nod exnceed 60% ol total wall area.

Opergtional Phase;
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“Cossenl 1o Operare™  shall he obdained Guen Tlaryana Soswe Pellution
Cuntrsl Board wnder Air and Water &4t and 3 copy shall b submitied w the
BLLAA, Hurvana,

The Sewaye Tesatoen! Plant (STF shall ke installed for the tceatmend of Lhe
sewige m the preserbed standards including vdour and treated «Fluent wil] be
Feckiled 10 achiev s s exat discharges . The installativa of 5TF shall by ceritied
e i independen” esped and a report i thig cegand shall be submitted to the
SKIAA, Hareana before the preject 3 commissionsd for apertion. Tertiacy
treatmens of wisle water is mandatory, The project proponent shall Temove nol
only Chrtho-Plosphorus bat totel Phosphores t te extent of [vas than 2mgtiter.
Similarly total Mitrogen level shull be less than 2mlier i [eriary reated wast;
waler. Dincbange nfngited sewage sall confonm W the nuems and standards of
CPCBS HSPUR, wiichewer is envirenmenally pet  Project Propumem shall
implement such STT' lechnology which decs nor cequice fRer backwash. The
project proponent shall essenfially provede ST preferably cquivalent w $0% of
iad capacily Or s per the netial neeupancy @5 the cise may be.

Separation ol the grey and black wuter sknold be donc by the use otdu;) plumbing
liig, Treatroent of 1% wley wirler by decentrlized wreaiment shonld b doge
ersurng Lhet the rescirgy lated water shonld have 3OLF leved [oss than 5 mg Yty
and tha muycled water will he wged fue fushing, gardening and DG sed cooling ofc.
Fur disintearenn o the rested wastewater ultra-violct radiation ot ozonizabon
QnarEs sl b psed

Inesel poweer generating sets pruposed as source of bavk-up power Jor ik,
commiah red illumenation and [or domestic use showld be ol enclused tye
umd conform o qules mude under e Eovimmmen {Pritection Act, 193 The
lseativae ol the DU sets shall be o the hescm=nl as pronused by Lhe projest
proponeil with sppropriate soack ledgln above the highest enof tevel of the prapect
as pur the CPCE noens. The diesel yacd For DO sets shall be wira Low sulphur
dicsel {33 ppm sulphie], stead of low sulphur diese,

Ambicnt Mol level should be comrolled to esure that i does nol excead the
presaribed standardy barh within and at the bowndary of e Proposed K esearch and
Nevelopngul Ceridre.

‘The peofge proponent as stated m the proposal shall meintain o fegsl 25,718, 83
preen coves areq tor inge plantation cepecially all arcund the periphery of the project
and o the piad sules preferably with Iocal species which cun provide podection
Agains1 porse and suspended pariiculale maller The open spaces inside the praject
shall be prelerably landscaped and covered with wegetationierass, bechs & slubes,

Ul lacally availoble plunt species shall be wsed
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Ihe project proponent shall girive 6o minimize wate iTiganen of lundscape hy
ALLNEIZING russ W, using wilive variely, neriseuping wnd mulching, lilizing
eflicient ivigaon  svarem, scheduling  irmigaiical only  afier checking evape-
Lrareparation dir,

R weater harvesting For ronf run-el) and sorfage run-oft. a3 per plan subied
shonld be implemened  Defore pechaceing the siutace e ol pre-ireatmieng
hraugh sedimentation danks must be deone to renuys susperded matter, ol and
ghetse. The bore well Lor cainveater rechirging ilall be kept a1 esse 5 mrs abuve
the: highest grovnd wate dabre. Care shall be tken that coodaminated water un il
enter any RWIL pit The: projeet proponent shall avosd Kan Water Harvesiing of
lersl IOF mimuces of 1ain fall. Kool wop ol the bulding shall be without By s i
MMalerial of pain which cah contaminate sain water Wire mess and Filbers shoull be
used wherc ver required.

The groumd water lzvel and i1 quality should be monilored cezularly in cansulztnn
with Cenoeal Crpovad Water Autharity,

A tepurl un the gntnzy conservallon measwres, confornine CHErEy CONSarvalion
rocit finalesed by Durcau of Engrgy Lilciencr should be prepared neorposalinge
detels abow building materials & technolmey, B & U Factors ¢ and submitted Ly
the 814, Harvana in theee nauaths time,

Erergy wwonocrvarivn measnres like installaion of LED only tor lichting the areas
uutside the huilding aod inside the bulding should be mtegral part of the projec
tesizn and showld be 1o place before project eomrmnsgienng. 1s¢ of solar panel
must b adapled Lo the maximum energy ¢onservution.

The Project Proponend shall wie zorn oo deplating  palentisi matenzl in
insularivm, nadrigeistion, air-couditioning and adhesive. Progect Froponen, shall sisy
provide [uso (res Nne sippressoan syeecm

Tlee 20lidd waity: generuled <showld be propecly colleoted and segropaled as pore the
Fequirennnl ol Lhe BSW Rules, 2H10 and a5 emended from time to fiee. The ko
degraduble waste shonld be wegated by sppropoats technaltgy [propnaed O ar
e site =ar-narked @0in the project ans and drvinerl sofad waste shaull be
dispieed obt W e approved sites For land Glling aller reeovering recyclable
rnialemal.

Uhe pravision b the solar winer hoating system shall be g3 por noons specitred by
HAREDA and shall be made operatiunl in euch doilding block

The triftic plan g the parking plan proposed by dk Priject Proponent should ke
meteulowily adbered 1o with funher scnpe o wdditonsl parking fr funire

reguireniead. There shewbd he no raffc eangesion nadr e enlry and et poinls
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from the rowts adjoining the propoged Project sitc. Farkimg should he fulky
miernalized and we public space should be psed.

ly]  The Project shull e operuhitahzed only when HUMA Docu| authority wilt provide
UDMESTIC Waler EUppdy systeg: i the areq

[rl  Operation and nuamtcnance of STP, solid wanie managemerd wnd electrical
Inftastuctire.  poliwion  cogral measmres shall be enzurcd cven after the
complelion of project.

Ish Eviflerenr tvpe of wastes should be disposed of as, Pt provisinns of municipal
serlid waste, biomedical waste, hezardoos Wy, c-Raste, Ditllenies & plustic mles
made wwder Fivironment Frotecripg Act, 1286 Panicularly E-waste and Baniery
waste shall be dispoced of as per wuisting E-wasec Munegement Rulps 2011 und
Ballerics. Mengpement Hules 2. The poojecr propwent shall mainmin g
erHlzeion center for F-woste doed it il e dispozed of to onlr pepisterad and
Auhorized dismantler as per existing E-wagte Manggement Rutes 0]

Ml Sandards tor discharge of envimomenta) poflutamts 25 enshoned in variogs
schedwles of rule 3 of Enviromment Fentection Rulg 1986 shatl he stoiedly complied
with.

Wl The project provonen shail mkse privizion for guard pond ad other Provisions
Yor sately agwingr Jailure in {lpe OPERILLON Of S astewater mealment Fueilitiezs, The
ETect propouent slall alen wlenitify acceptabie cutfalt for tregted & Tuene,

F*l  The project propreen: shall tnsure that the tack height of DG sels §s 4 per the
LPCE guide lines amd also ensere tha the TAESLON Sandands oF numse qnd nip e
witlun the CPCB latest preseribed Jingire, Mewze and Dmbssion level of MG s
greater than A00 KA shal| be ag per CPCH ladest stondards {np high cipacity DG
LR,

I#] Al elecrric supphy exceeding (00 amp, 3 phase shall muinesn the mroveer faclor
between UYE by 10 | at the Foent of conmection.

x| The pruject proponem shall Inimize e island effect threuph shading apl
reflective or pecvious surfuce ingiead of hwad Auriace

[¥]  The propsel proponest shall aoe se fresh water for HVYAC ond DG CorHi.
Alr based HVAL system should he adopted and ooly Gemled water shal] be e
b progect proponent Tor erpling, i3 e at 3]] needed. The Project Propuncm shaj
150 USC evipHal e couling rechnnlogy and double Slape vonlig system for
UNAC o neder o seduce water consumpicn, Further temperuure, migijve
huridity during summer and winler gepgons should be kept at optimal Jevel,
Warmabie speed drive, bes) Co-efficient of Performance (CoP), as well as Qptimal

Mtegrated 1*oint Lowd Value anud mibnaoum oueside fresh air EUpplY many b
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resoried! [or conserration of power and witer, Coil 1 po comding D5 Ses stall be
used bor seemne cooling waler consanipion B wuter eoulod DG Sets.

‘The projtcl proponent shall enswre thetl the Gasfiamer s consioscted wich hagh
Qualkrh arain ofented. o lose sricon steel and wirgn elésteolvly prade eopper.
The proget propenat shall obain manufuclurer's certificate also foc that.

Water supply shall be mctired amung differont usces anad different veilitivs.

The projeet propoas sball ensure that esit welocily fom the stack shoold he
sufficiently high. Swack shall be designed in such a way thid theoe s 0w steck
dirwn-arasi under any aneesrnloical cond o

The pereeul precppeTo shall provide water sprinkliong sysiem in the project w16
suppress the dust in addition 10 the alresdy supresied mibgalion messores 0 the
Air Unvirosmment Chapter ol EME.

The praject proponsn shall provade additiodal green area on bemsed and rool Lup.
The project praponew shall ersucy pooper Air Vendilalion and light sysiem m the
basvmends arsa tor combotable Jiving of human boing and shall coswe thar
number of Air Changes per bouc L AT in basenent never falls below B35, Ly case
of croevgeney capavily for meresstng ACH we the extent of 30 okt be provided by
iz project pr oyt

Tt prject pooponent shall nstal] solar panel (e eneriny eonsereation.

PAKT-Ih GEMEHAL CONDITLIONS:

lii|

Hii]

|iv]

The Project Peapooenr shall enserg tie commitments made in Fomm-|, Furm-LA,
ELAERE and oiher docomocots sobsoitted 1o the SEIAA far the prodection of
civironmant and proposed enviromnsnal safeguands are complicd wilh in leter
andl spirid. In cise ol concradivbion borween own of mone dhcomients o any podnd,
the w0s? epvaroonmentlly friendly commiment on the point shall be taken @
camanitment by project proponent .

Lhe praject peaponent shall also subinil s monthly eeporis on (e stolus of
cumnplinee of the stipulated EC conditions inchading cesubls of meonilored Jata
(hodi in hard copice s well as by eemad) wothe northey Begiomal Oflice of
Mok, HEPCE and SFE1A A Hearvana,

FTF outlen atter stabiliton and stack eoigsion shall be owmtorsd mondly.
CAleer enviromnoental paramelsrs and zeeen bell shall e aonilotsad oo guarterly
hasis. Atler every 3 (threc) months, the progece propenens shall  condwc
envarnnmenta. wodin and shall take comractive medsure, 16 regired, without delay.
The SElAA, Haryana reserves the nght oo add additionel saleguord measores
subgegquently. if louod necessary. Envoonmenta] Clearance granted will be

reviekend ol 1L s Eoung that talse information has been piven for getling, approve] of



[+

Pwi]

| v

|viii]

ils]

[x]

[xi]

i

1215

this projeet BEIAA rescives the rght worevoke the clewrance i eonditions
stipubaied ars net rplemented o the sanisfaction of SELAAMOEL .

The Project popenent shall net violate any judicish orders'pronovncements jssued
by any oy bt

Al other statulory clearances such as the approvals fur storage of diesal from
Chiet Conteoller of Explosives, Fiee Deparimwnt, Civil Avigton Iepartment,
Forest Conservatinn Act. 1980 amd Wildlite (Protectron) Act, 1972, Fagest Aar
1927, FLPA 1300, e1c. shall be obtuined, a5 spplicabls by project proponcnts tran
Ihe respeciive auhorities prioe 1o constructien of the project.

The Projoct proponen should inform the public that the propect has begn acconded
Ewviconment Clearance by the SETAA and copies of Mo clearance Jeter e
wvidilable viry the Haryena Swate Fullwion Control Boand & SEIAA This ghould
b advertised within 7 days from U date of issse of the clearance ketter at least i
tw local newspapers that are widely citculaed in the region and the eopy ol the
sume shaidld e furwarded io SE1A4 Horyena. A copy of Govironent Cleomance
comdinions shalt also be put on project proponent’s weh site for public awareness.
L'neter the provicions of Envimonment [ Proteeion) Act, LI#G, legal action shal] b
initisted against the Project Pyopooeot if it was fosnd thal comsboction of the
expunsich project has been stwted before oblaining prior Fnvirenemental
C learanye.

ANy sppeal against the this Envicoomentsi Clearance shall lic with the Mational
Lircen Tribunal. it prefered. within o period af 30 days 2@ preseribed under
Section 16 of the Naticoul Green Tribonal Act, 2019,

Corporte Envicorument and Social Responsibility ¢OSER | shall be land down by the
prodect pruponent (2% shall be curmarked) as per guidelings of MoBE, Gob §riee
Memwrandum Mo, -] 1000378 120Hka-L4 T daved 18052012 and Ministry of
Lorporate Aflades, Gul Motification Dated 27022014, A separgte awdit statement
shill be submitted i the complignee. Trvirommew related wark proposed 1o be
execuled under this respensibility shill be ondertaken simulaneowsly. The project
praponcat shall sclect and prepare the List of the work Tor implemenation of CSER,
ul iy cvwym chioice and ghall submit the same betbee B2 st of constnuegen,

The fund ear-marked for environmenr prosection mewsures sheld be kept in
sepadate  account and shoodd nad be diverted for sther purposes aed year wize
expenditlure shall be ropodted 1o the SELAARD MoEF, Gol under rules prescribed
for Enviroiwment Aodie.

The prajeey propunent shal® ensure the compliancs of Forest Depaniment, Harvana
Maotificarion no. 5 001 21P AT HIMS 0047 diged 28,11 1927
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The Praject Proponent shall ensore thal nu vebicks duriog GIHIATruCtion Operalion
Pt emler the projecl prennses withoot valid “Follulion Under Control”
cemificate Trom competent Ay

Besides the developee’applicant. the responsibiline 1o onaure die complignee of
Fapironmental Safepuenls’ conditions imposed inthe  Eovicomnental  ©learance
lefter shall alsn fic em the licenscorlicensees in whise namenames fhe
heenseACLAT hus been granted by the Town & Cuuntry Blanning Depariman,
T lary ana.

The proponent shall wpload the s1atws of complitnee of the slipulated EC
aenditions, invluding resais of monitaned data on their website aod shel) updaic
the »ame periodizaily. 1L shall simutuneously be sent (o the Repional Offics of
IOEF, the nespromve Zonal Otfice of CPCE und the SPCB. The criteria pollulan
liele numely, PR PR SO0 MO, Czone, Lewd. OO Renzenc, Amman,
Deneopymine, arsenic und Mickel [ Ambicne levels as well as stach EMisSIOnEp o
crilical sevonl poromcters, npdicmted (or ke project shall be monitoeed and
displayed al 4 conveniont lacatiun near the muin gate of the company in the public
domaimn.

e civeiranrpental slaemend for sach fusancial vear endine 31% Mareh io Form-¥
s 15 mandated tnod= submilled by the project proponcne i thg [TEPCH Panchiaela
de prescnbed under the Envirenment (Preectiony Fules, 1986, as amended
subseguently, shabl also be put on Lhe websile of the company alopg, with the status
o complikey o the BEC conditions il shali alse be seni o the rezpective
Fagional Citces of MoEFR by c-mail.

The project propronenr shill conduct smaronment awdil 81 overy these months
intcrval and hereafier onerected measeres shall b wben wilhout eny delay.
[eeranls of envirommental andil and comectove messures shall Be sobntied in the

O COET g, repo

laviii| The projeet peoponent shull seck fresh cnvironmental clearanve in e any

|zix]

medifcation resision iv noyuired at o Buler siage due i exchange of revenue rasta
cxigting in the projecl ares or chumge inoany plan due w combined zoning ptan,

Phs validiny nf thix envionment clesrance lette @ valid op 10 7 vews thom the
du e nf Feswanece of BC lener, The environmens clearanee conditions applicakle il
life space projecl i case of Residential projecr will vonginme w apply. The pesident
wellare association'Hosing vo-vperative soceties shell responsille 10 comply
conditiona laid dowen in EC. In case of vuslatan the adion would be @ken as per
the [aid dow Udn hew of land. Conmplianee repan sboald Be seon w this oftice Ll

lite of the projei,
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Il profect is nod compleled #ithin e validiy perod then the project preponent
shall surmit 1he applivation for exienyion of validity withio ane month befors the
lapse of vahdity peciod of Environmen Clearance ie. T yoars.

The project propoacad should totimets g the .-*r.;lllpnril} will before shitting ther

nddress of gormomumasid ipn.

. S N
{higirman,

Siate Level Eavirooment 1mpasi

Assessment Authority, Haryana, Pan:hhul_alh "';

My, AR1A AHE 2014 [ Y. T 1T =
A cupy of the ahove is lumwarded [o te following.:
The Additienal Director {1& Thvigion), MoEE&CC. Cpol, [ndrn  Paryavaran
Bhuyan, Zor bagh Road-Mew Delhi.
[ Regione office, Minmistry of Environment, Forests & Clhirnate Change, Govt
af India, May's oo, 24-25, Sector 31-4, Dakshin Marg, Chaodigarh.
The: Chairmaen, Haryana Siate Pollution Control Board, C- 11, Bector-4, PEL

Chairman,
Sine Level Esviroomesd [ pact

Amymremmont Autharity, Nluryeon, Facchkele.

891



1218

Siate Environment Impact Assessment Authority, Haryana,
;-'I ays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

Tel: D172-2565232, 4043955
E-mail 1d: seina-2 | .envitdhey. i

P 1=

Memo No. SEIAAMHR/2023/ Date: 6 202[3013

T
? a/s DLF Limited & Others
Address; DLF Centre, Sansad Marg,
Mew Delhi-4 10001
Emiail : diflimited| 63FHpmaleom

Subject: Transfer of Environment Clearance of Proposed Shopping !
Commereinl Building on 32.36 Acres in Block -V, DLF City, Phase

~ 111, Sector = 25 A, Gurugram, Harvana by M/s DLF Limited
from M/s DLF City Centre Limited.

Kindly refer to the subject cited above; it is intimated that the Project
Proponent has applied for Transfer of Environment Clearance under EIA
Motification dated 14.09.2006 iszued by MoEF& CC, Gol to the SEIAA, Haryana
through PARIVESH Web  Pordal wvide online  Proposal  No.
SIA/HR/MIS 2053152022 dated 17122022 10 SEIAA. .

In this connection, it is submitted that the subject cited project was

granted Environment Clearance by SEIAA, Haryana vide letter Noo

SEIAA/HR/2019/8]1 dated 06.05.2019 for total Plot Area of 1,30.956.07 Sqmir

(3236 Acres) and Buillt up Area of 105711409 Sgmir. Theafter,

Amendment/Revision in EC was issued by SEIAA, Haryana vide letter Mo.

SEIAA(125/HR/2020/539 dated 06.11.2020 in favour of M/s DLF City Centre
Ltd.

Now, the PP has intimated that DLF LIMITED is a developer of the
colony and all the approvals for the said project are in the name of DLF LIMITED

and requested for fransfer of Enviropment Clearance in the name of M/= DLF
Limited.

The matter for Transfer of EC was taken up during 152" meeting of
SEIAA held on 25.01.2023 and the application submitted by PP has been

examined in the light of Para (11) of EIA Notification dated 14.09.2006 and
observed that:

Scanned wilh CamScanner
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1. The validity of Envimnmcnng;gnm (EC) granted in_favour ur893

‘Transferor i.e. M/s DLF City Centre Ltd by SEIAA, Haryana vide letter
No. SEIAA/HR/2019/81 dated 06.052019 is_valid upto 05.05.2019 in
qccordance with the MoEF & CC. Gol Notification No. §.0.1807 (E

dated the 12th April, 2022,

3. The Transferee i.e. M/s DLE Lirl'l_itl!ll & Others has submitted an
undertaking that they will comply with all the terms and conditions of
Environment Clearance (EC) vide letter No. SEIAA(125VHR/2020/530
dated 06.11.2020 which was granted to MEML“‘_E
said Shopping { Commercinl Building on 32.36 Acred in Block =V, DLF
City, Phase — 111, Sector — 25 A, Gurugram, Haryana. =

3. Occupation Certificate granted in favour of Mfs DLF Limited & others by

DTCP, Harvan vide its Memo No. ZP-1156/AD (RA) / 2022/ 17429 dated
17,06.2022,

4, PP (M/s DLF Limited & Others) has submitted a copy of Bank Demand
Draft of Rs. 2,00,000/- vide DD No, 521519 dated 22.12.2022 on account

of requisite Scrutiny Fee as per Notification No. DE&CCH/3060 dated
14™ October, 2021 issued by the Harvana Government.

Keeping in view of above, the Authori ecided to agree with proposal

and considered to transfer Environment Clearance letter dated 05.06.2018
from M/s DLF City Centre Limited to M/s DLF Limited & Others without any

change in the developing plan, location and the same nature of the Project: subject

to strict compliance of the stipulated conditions imposed vide Environment
Clearance letter dated 06.05.2019 for all the intents & purposes.

it B

= N

M:miﬁcm‘m’y,

d LSEIAA, Haryana

Scanned wilh CamScanner
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ANNEXURE - B2

NOC for Height from Airport Authority of India
(AAI)
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: AIRPORTS AUTHORITY OF INDIA
AA Jzﬂﬁfﬂr?hlﬂlﬂ"fm ijlﬁ ¢ j]_?ﬂ' I‘F/.?ES/?’@DE— feery™
D, | 1-Geg-2Mhew

LR ity Cenitre Lid,

OLF Shwppange Mal 2 Floer Agun Marg
DL F Ty Fhase | Cicgnwe 1220002

Walid Upea. [k 21k 7

No Objection Certificate for Height Clearance {Revicw)

<+ Ths MU i issied Ly Aupunts Autbority of India (aa) e pusuane of sespansle live confmad b amd a3 g i proesns of Gl of i
thTimistry of Covil Awarior b undo GERTI 1 R dabed 30ch Sep 2015 Far Safe and Regula Aol Opearices
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Eo MR I LIS LR SR

Wil wid
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: H¥dig faeTa arfeam
AIRPORTS AUTHORITY OF INDIA

Mo rbir TV Ankenny, bghtage arncsied, tdireess, Myt Cheeficed waler lank ard attachments of fichaies ofF ary kind shall praject abue (ke
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nsfractronl sk ks ceonnesesaLanbige o che winrlicion IR sech raguest skall b= maile within Lhe walily perind clehe MO arml <he delay is due

vedumstanie = hivh we bevang the eealrel 27 b develaper
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\ AIRPORTS AUTHORITY OF INDiA
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Jopy to:

The DIII.'I: Touwn Planner, Eurgaan. HUD A, Comples, Sector-14, Gurg.aet, 'Haryana,,
Dathl Intematianal Airpart, Waw Pddan Rhawan, |.G.L Airport Teeminal -3, New

.

7. The Chief Executlve Officcr,
pelhl-113337.
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ANNEXURE - B3

Copy of Forest NOC




Forest anartmlgz,liﬁvt. of Haryana 901
Office of Dy. Conservator of Forests, Gurugram
Forest Complex, Sohna Reoad, Near Court, Gurugram, Ph. 0124-2655401

No.:. SC6-G " Dated: &1\

To,

Ms DLF Ltd.,
Gatoway Tower {5" Flaor), DLF City, Phasa-Il,
Gurugram-122002, Haryana

sub.: Clarfication regarding Apphcability of forest laws on WNon Forest land Applied by Sh Mis DLF Lid,, land
lzcated at village Nathupur Disingt Gurugram

Applcant Mis DLF Lid., Gateway Tower(5" Floor), DLF City, Phase-lll, Gurugram-122002, Haryana
latler no. Nil dated 29.12.2097 made a requasl in connecton with Bnd measuring 42.29 Acres having Bhasra Mo,
B, 9,10, 19,12, 13, 14,15, 16, 1811, 19, 20, 21, 22, 23, 24, 25, 26, 27, 28, 20, 30, 3111, 3112, 32, 33, 24, 36, 36,
424, 425112, 42611, 427, 42711, 428, 428, 430min, 431, 432, 436min located at wvillage Mathupur District
Gurugram: Applicant made 3 propoesal to use his land for Proposed Shopping/Commercial Building "Mall of
India" Purpose, In referance to the information provided by the User Agency in form of factsl Maps £ GPE Co-
ardinates and subseguant venficaton of the provided facts with the available offical recordes & Geo-referencing
done of the co-ondinatas provided by User Agency cn Google Earth.the following is made clear that:-

a) As per records available above said land is not pard of netified Mlhwed Foresi, Protecied Forest under
Indian Forest Acl, 1927 of any arss closed under section 4 & 5 of Punjab Land Preservation &t 1900

b) It is ciarified that by the Nobfication No SO &FA 2/1B00IS 42013 daled 4th January, 2013 whobe
Revenue Esiate of ram is notified w's 4 of PLPA 1900 and S.0.81/PA 28005 32012 cated 19th
December; 2012 wis 3 of PLPA 1900 The area is howsver not recarded as farést in the Government
record bt felling of any tree is striclly prohibited without the. permission of Dhdislonal Forest Officer,
Gur‘ugﬁﬁm

c) It is clatified that by the Notification
HF—’M#E Estate of Gurugram is g
regord but felling of any tree S8
= W s required froni Profects
!ﬁ:ﬁ&ﬂﬂunsﬁuat}nn ALt 1580 e

IV 472013 dated &N January, 2013 whole
Banol recorded as farest in the Government
permissicn of Divisional Forest Officer,

. the clearancalfeguianEation undes

ig friom Forest nmmn use af
Forest land for Bppraach road e, whase: and 1§ Lat village
mmﬂ Custrict Gurugra inder Forest Conservation Agt 1960
e me records available il '

' ﬁemﬂuﬁﬂmhﬁhmswnwe
m:ﬁwe Taised by the Foie |

f ﬁﬂ“ﬂﬂlﬂf statutory clearances mandated und maronment Pratection Act 1986, as par the notificaton
qrf Ministry of Envirenment and Faresls, Govaenment of india, dated 07-05-1992 or mﬂﬂﬂr Actiorder
shall be pbiained as appiicable by the project proporients from the concemed authorities:

[+1] Thiﬂnp:l propanant will not violals an-_.r Judicial Order dirsotion issued by the Hon'ble El.rr:nrarne Court!
High Courts.

h} Il is clanfied fhat the Hon'ble Supreme Court has issued various judgments dated 0F 052002, 25 10 2002,

16,12,2002, 18.03.2004, 14 52008 elc. pertaining to Aravalli region in Haryania, which should be complied
wilh

[} The sforesaid garificaton (s for the factsliccation maps/GPS Co-ondingtes provided by the user agency

GPS Co-ordinates;-
(I} 28" 30° 1588 N 777 05'42.24"E (i) 28° 30" 1241" N 77° 05 48.017E

(i) 28" 30' 0B.41" N 777 06'46.24"E  (iv) 28°30°07.37" N 7705 49BZ'E
(v) 28°29° 58.37" N 77°05' 43.33"E  (vi) 28°30' 06.59" N 77°05° 3512 E

I} Il shall ba the responsibility of user sgency/applicant to’ gel necessary clearances/parmissicns under
VEriDus Acts and Rules applicable if any, from the respective authoribies/Department.

§

Ciate
Place. Gurugram

Dy, Consérvator of Foresis,
Gurugram

Endst.No

A copy is forwarded 1o0-
Consendaior of Forests, South Circle, Gurugram For kind information

DG TCP, Chandigarh 3CU T1-75 2™ Fipar, Sec-17C, Chandigarh for kind information

Deaircl Magistrate, Gurugeam w il his batler no  J68/ME Dated 13.01. 2017 for kind intarmaticon
Guard File

Dialad

e el Bk

Dy, Conse :"t:r of Forests,
Gurugram



4900
O
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Copy of Aravalli certificate




1229 903

IV, e |

M /5 DLF Limitaed
Gateway Tower(5™ Fioor),
OLF City, Phase-lll,
Gurugrarm-122002.

FHIF el B 04 o) }1‘:’1‘?

EL e Report of the Tehsildar Gurgaon through the office of DL that

the land of the project does not fall under MQEF Aravali
Hotification 5.0, 319(E) dated 7" May 1991 NOC Forest and
Aravalli Certificate for Proposed Shopping/Commercial Building
wpall of india” in Block-¥, DLF City Phase-lll, Sector-254, Village
Nathupur, Gurgaon, Haryana,

SodlF Fma T OATE M @ F
Fdir AP B N Tl OF U 5A Fer S JEeer, e

5 T 9 Hrh, e B DAt St T TR e

AedimeT, Team A ST T AR 1933100 T 28.08.2017 il
frifz aEm A1 Qe A0 @ Them EEA B OHRY R OWEE 0 8{0-8-0.
4i0-18 0], 14{0-9-0), 15{0-13-0}, 31,200-13-01, 424(2 18-01.  436(1-5-0)
21[0-17-01, 22{0-14-0i, 23i0-19-0). 25.0-1-0] & Yo SOTHOTED T ZERH
st o mEm A0 16100-5-100, 19(0-11-0) 20,0-7-0), 477i0-18-0) F} A
FprmoTRy fAEEE 0 @A A0 A0(2-0 0) 1101 -], 12[1-2-03, 13{0-9-0,
16(2-5 O}, 24{0-15-0], 26[1-18-0], 27i2-13-0} 28{3 9-0}, 29{1-15-0} 30(2-12-0],
32(2-16-0), 33(3-18-0; 3M[B-16-0} 3e5-2-0], 36(4-18-0} #25.1/2(2-9-11).
476 /112-9-0), 42B{0-12-0} 429(1-0-0) 430(3-9-0), 431{0-16-0], 432{1-6-0}

437 A1i0-6-0) 1 FEd SOUFOTRD FIE I pefrre 7 mEA S0 31/1-100-13-00 &

TR [EE, TS A, i T, 13 3F7 T T B 3 AT HAAT F
T ¥ R T W Rle B e e 3

| v T B 07.05.1002 F AfEESw & agme ST A9 3 WO

2 feamE 07.05.1952 F VIEGEAT A qF F VA KA fhEN /TRl T Tl

gt arTFA & Fpm Bk B T gAfE - dee-deE 4w TR AEl T3

=

-
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Germuness 15

3R 0705099 & AeAem B T 9 TER el TEIH
2,9.00,11,12,13,14,15,16,18/1,24,25 26,27 28,7930, 31 /1./1,31 ./2,32,33.34, 35,
36,429,425/1/2,426./1,427,427 /1,428 429,430,431 43242 T1 T o
THIFA FEE R OBENOA0 19 F Bem =g 1991 W TS 2016 AF A7
TM T WA 2016 T R Y OYARA &1 T WA A0 22,20,21.23 H fFm
T 1991 A 3011 A+ A4t 43 4 wdig 2011 @ w0 e B

4. T WHM = H TR W AT AT A0 8,9.10,11,12,13,14,15,16.181
20.25.26, 27 28.29,30.31 /1/1.31./2,32.33,24.35,36,424,425 71 /2 426 /1 427 4
27/1420.420430431,432.436 T TR @ = & W oEEm
3F /T &R A TR AT R F AERRd TR TR B @E S0 1R A
22 ¥ UFFEE AHERE 1905-56 R THMY & bR 918 90 WRE T
O T A T OO T mAn A 22 T OTMEs A A e

FAA TE ¥ §AF TE M A0 1687 TEEE Oeiddd 4T ®EO A0
80 16 0) F 13 AW F AT R, ORI g sdmi s e
TR AAFA g4 9 e B % Tomm @ 5Owe A0 1668 49 W =i
T4 ATE F HEAT A O "EAE THE w1 103 Wi 4y 6T B g g A
1969 THAH T EH7 A0 18/100-5-100 0 @7 T5g 3 =9 A0 182

AT (-10-10 TH THEA F RS A WET | S 9% IO A0 2671 W 97

Ay gew apm F Aud dgungue Bl # o= S0 18.100-5-100 A9

T T T SRR AT A¢ 2200-14-0] T FEEE T 1824 TEEEA AT
T THEE AT AEEE 34 G [EEF A0 1826, 1827, 1837, 1933, 1834 &9
8 A dgmApawn =t on seeReE BT g S B gE S
0 2643 OO0 IF OE SGUANTEY M Ty FireE e s

5. TEME AT T OqAraE TR AR 2005-06 % < dwm & P 4
HAAM <A & FE &8 Z=0 A8 2



Oy, tonserater of Forests, Gurugsam I AT FEE F T EHF BeT-
70-0 Dated 0E-O7-2007 & o Fret B OBE Applicant MfS DLF Ltd. Gatewdy

Tower{5" Floor}, DLF Clty, Phase-ll, Gurugram-122002, Haryana etter no. Nil
dated 19-12-2016 made a reguest in connectian with lamd measuring 42219 Acres
having Khasra We. 8,970,110 ,11,13.14.13.IE-,1E-."1,1‘?.10,21,21.23,24,15,2-&.1?,18.29.
1I},31-’1s'1.31;'2__31.31.34,35.3&,424.42&” -‘I,dlﬁ-.ﬂ.41?-41?!1,413.42?,4‘_’.£h*r|in,4}1 s
Adpmin Land located 3t Village Wathupur, District-Gurugram, Applicant matde a
proposal to use this land for Proposed Shopping/commetcial Building “kall of India™
Purpose. Im reference o the informatwn provided by the user agency in farm ol
factsmaps & OFS co-ordinates and subsequent verification of the previded facts with
the available official records B Geo-refercncing done of the eoordingtes provided by
user agency on Geaele Earth the tollowing 15 made clear that :-

A} as per recards available alave <aid 13 nd is not part of natified R2served Forest, protected
Forest under [nd@n Foresl &o1, 1327 or any ared closed under section 4 & 5 Pungak Land
Fresereation Act 1900,

B} It ic charifled that by vhe Mobfication Me, 50 BiP.AS2 190005 473013 dated TH-01-13
whele Regenue Eurate of Surwgam s nctified  ufs 4 ot PLPE 190 amd S0
B1/E6)2190075.3/201% dated 19-12-12 ufi 3 of PLRA 10 The area |5 howewer not
recorded as Forest in Lhe Government record bk felling af any tres is stoctly profitared
wikhaut the primission of Lavisicnal Forest oilicer, Gurugrarn,

C] It is ciarified 144t by the Motficasan Mz 5.0 WF A 2SS A 013 dated Gd-01-13
whole Bovanue tstare of Surugram e novitied ufs 4 af FLPS 1900, anat recorded as
Foresl i the Goeeroment regard Dot fethng of any reg is strictly prohebited without the
permigsicn of Divsional Farest officer, Gurugram

Dy W approech e recuired  from Proteded Forest by the user agency, the
rlearance regul arizerior: wnder Farest Conservation Aol 1980 will be sequirsd seithoeut
priy clearance from Forest Deparlment the user of Forest land For approach road is

strictly  prohivited.  MAfS  DLF  Ltd.  whose land s located At Willage

MathupurDistrict Gurugram must abtain clearahce 3= applicable under Forest
Consenaatan At y3E0.

E] As per the recerds availatle with the FLrest Nepartment Quragean the arey does not tall
in areds where plaanatians were riized by the Morest Department under Aravali progect.

Fi &Il gther statutnry Searances manlated under the Envirenment protectlon Aot 1986, as
per the notificabcn of Nhistry of Erwironment and Forest, Gowernment of India dated
07 15-1992 ar any other ActfOrdet shall be wbiained as applcable by the project
proponents from the concerned authonles.

G} The promec: propenent will not sialate aryd Badicizl OrderiDirecton sued by the Hon ole

Lyprame CourlfHigh Courts



1 232 Gen ne;9?06

H] It 1 clarified that the Won'The Supreme Court nas is.su-edu waridys judgerment dated o7 5
ZO0E, 28-10- 2002, 1E-12-2002, 18-03-273404, 14-05 - 2008 et pEfTZINing T aravali ragion
in Haryana, which should b e eomplied wrikh.

I The aforesaid clacification is for the Tacts/locakicn maps/GRS Co-trdinales provided oy
e uter agency.

GP% Co-ordinates &

(il e 30 1588 N FT' 05 42.247E
il 2RYED 1z41tH 705 48017 E
iy 2B 3FOEQY'N 77705 46247 E
vy 26 Wy OTITONT 705 49.82" E
i p? 70 5031 N 7T D5 4333
lWly 28" MY 065N 717057 36.12" E

b [t shall be the responsiplity of user agencyfapplicant Lk prl MEeCessary clearance)
pErmissions under warigud Acts and Rules apphoable il amy, framn khe respecinie

autharities/departrient.

m.mﬁm?,gwmqﬂﬂm.ffm#rﬁﬂzmﬁmafﬂhﬁw=
s R S TR A E

"Ij-’;ﬂ'iif.}'
-~
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ANNEXURE - B5

Assurance for power supply from DHBVN




[ | DAKSHIN HARYANA BLILI VITEAN NIG&M

J |

1234 908

|.i.|'-h'_nIHm_.wuLtm
S of

‘ Superintending Englnear (OP) Circle-ll, DHBWN. Gurugram
B'H‘H SCO Mo, 384, HUDA Shapping Compies, Bec-31, Gurugrarn, Haryana
Ph.-0124-2582108, Fanc- 0124-2582107

E-mail - qurgacnse2@omall com Website - waw, dhbvn,com

To,
Mis DLF City Centrs Ltd.
Block-V, DLF City, Phagedll,
Sector-254, Gurugram.

MemoMo. Ch- 3L pamos Dated: | 2. 159/2015
Sub: As=urance Certificate of DHBVH for electrical lead requirernant of “Shopping /

Commercial Building on 32.36 acres site iMall of India) fn Block-V, DLF City,
Phase-lll, Sector-25A, Gurugram.

Refer your latter No. Nil dated 11/0%/2018,

It is here by assured thal he power requirement of tentative load of 28310 KW shall
be considered form the nearsst S/5tn. at the lime of aclual requirement as per DHBWN
Momns, However voltage level will depend upon the nearest SiStn at ihe time of
requirement of load subject ta the follewing condilions,

1. Subpect to availability of power and infrasinucturs.

2. Metessary charges will be ot deposited by you as per Nigam instruetion ang
coinpliance of all other instructions of Nigam will be ensured as per slanding
instructions of Nigam / HERC Regulalions.

3. The necessary infrastruciure will be layed by you at youtcost.
4. The vafidity of this letier will ba for a peried of maxigium one year from date of |k

issuance as per saies instruction Me. 7i20%8 circulated hy SEfComml, DHBYN,
Hizar vide Memoe Ho. Ch-7rSE!CommliR-17/380/F-21 dated 16/08/2014,

S.E (OP) Cifcle I
DHBVN, Gurugram
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ANNEXURE - B6

Assurance for Water Supply from GMDA




Te

M/s DLF City Centre Limited,
O Thandewalan Fxtension,
Maaz Cinema Complex,

Mew Delhi-110055

Memo No. ¢} <9 ﬂaled::,’.'_"-"'l"['] W

Sub:- Assurance for water supply to proposed “Shopping/Commercial Building on 3236
acres site (Mall of India)™ in Block-V, DLF City Phase-111, Sector-254 Gurugram.

Ref:- Your application dated 11.05.2018.
With reference 1o the cited subject assurance is given fior supply of 1945 KL drinking
water through already laid master water supply line of HSVP in this area based on canal winter svstem
However the regular wailer supply connection may be applied after completion of project
for drinking purpose as per HSVF Rule & Regulations.

EXEC¥TIVE ENGINEER,
HSVP/ DIV NO. 111,
( g RUGRAM

A ivinde Film
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ANNEXURE - B7

Renewal of Licence issued by the competent
authority




1238

912

Annexure 4

Directorate Of Town & Country Planning, Haryana
S5C0 F1-75, 2nd Floor, Sector 17C, Chandigarh Phone:01 #2-2549349,
‘Webslta tl:phar!ana._g_cuv.in, amail :b:phrg.rlﬁ-i_mall-cum

Ta

Subject

DLF Ltd, & others
DLF Home Developers Limited
DLF Centre, Sansad Marg,

Mema No:- LC-50-Asstt. (RK)/20197 | S $45  Dated:- Ol =207 -Jo /g

Hew Delhi-110001, India

Renewal of License Mo. 95 of 1984 dated 17.05.1984, 117 of 1984
dated 03.12.1984, 1 & 2 of 1985 dated 21.01.1985, 27 & 28 of 1985
dated 13.09.1985, 45 of 1985 dated 27.11.1985, B of 1986 dated
25.01.1986, 30 of 1986 dated 07.04.1%86, 3 of 1987 dated
18.03.1987, 56 of 1992 dated 19.06.1992, & of 2001 dated
31082001, 346 of 2004 dated 31.03.2004 & 69 of 2013 dated
25.07.2013 granted for development of residential plotted colony in
Phase-l, Il & I, DLF City, Sector 24, 35, 28A, Gurugram Manesar
Urban Complex - DLF Ltd.

Please refer to your application dated 14.04.2019 on the matter as
subject cited above.

1. The following licenses granted for setting wp of a residential plotted colony in

Phase -

I, Il & Il, DLF City, Sector 24,275,254 Gurugram Manesar Urban Complex,
are hereby renewed as per detail given as under;-

Tr Ho. License Mo & Date. | Area Ranewed upto | Name of the licenses
1. G5 of 1984 dsted | 10,16 | 15.05.2021 | (Apoilc Land & Housing Co. Ltd)
1&:.!35.1934 How OLF Home Developers Lid.
T 117 of 104 dated | 5203 02122007 Irﬁ-l.:u:'l;l-:ll.lm'u:l & Housing Co. Ltd}
03,12, 1984 Haw OLF Home Develdopers Ltd,
3 U1 of 1989 dated | 13.88 | 20.01.2022 |Delhil & Land Finance Ltd. |
2104, 1985 | | Mo D_F Horme Developers Lid.
1
4, 02 of 158% dated | 4.32 20.01_ 2022 {Apalla Land & Howshng Ca. Lid)|
21.01. 1985 Mow DLF Horme Devetopers Lid.,
5 37 of 1585 dated | 10.56 12.00. 5007 [Apcllo Land & Fowsing Co, Ltd|
12.0%, 1985 Mo DLF Hoene: Developers Ltd |
|
&, 28 of 1985 dated | 1026 12. 00501 {Delhi & Land Finance Ltd, | '
13.06.1985 I Mow DLF Herne Developers Ltd
7. 45 of 1985 oated | B.05 | 26715 | iVee Ceée Irvestment Agencies Lid)
27.11,1983 Mow DLF Horme Developers Lid.
i 08 of 1986 dated | 7.09 | £4.00 1007 {Vee Cee Irvestmant Agencies Lud| |
25.01.1984 | How DLF Home Developers Lid.
i?. |30 of 1986 dated | 1.28 | O6.0d_1021 {Apallo Land & Housing Co., Lid)
| 07 .04. 1984 | Mo DLF Home Developers Lid.
ELD 0% of 1967 ODated | 12.11 17,05 2021 [Vee Dee imseatment Agencies Lid.| |
| 18.03. 1987 Howst DLF Home Developers Lid,
11 ?!6 of 1991 dated | 2,53 iB.06 2071 {Delhi & Land Finance Ltd, )
. ETE-D&.HH Mo CLF Home Develtopers Lid,
[TE d6 of 2001 dated | 5.17625 | MO.0A-2021 {DLF Housing B Comscruction Led. |
{3108 200 Hewe DLF Home Developers Lid,

i
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{13 16 of 2004 dated | 2,460 | 30.03..021 [OLF Univessal Led. |
31.01.200 Wow DLF Lid,

14, |69 of FN3I daked | 12 3875 | 3140072000 TOLF td, & others in collaborator
Izs.l:l?.zl:lu | with DLE Led,

z. It is further clarified that this renewal will not tantamount to certification af
your satisfactory performance entitiine you for renewal of Leense af furkher
period and you will get the [irentes renewesd upto the pericd Fil (ke Final
completion of celony o granted

i You shall complete the construction of community bufidings as per provisions of
section 33 MaNIvy of Act B of 1973

4. The BG on account of IDW will be revalideted one morth before its explry,

5. Renewal is issued subject to final decision of Hon'ble Punjab & Haryana High
Court in CWF No, 64229 of 2008,

6. You shall submit the NOC from MOEF, GO & ultimate power load reguirement of
the project to the power utility against license Mo, 69 of 2013 as per
requirement notification dated 14,09. 200,

(K. Makrand Pandurang, 1AS)
Director,
Town B Country Planmnag,
Haryana, thﬂndigarn.qa}
Endst Mo:LC-50-Asstt, (RK)/ 2019/ Dated:-

A copy is forwarded to following for information and further necessary action :

Chief administrator, HSVP, Panchhkula,
Chief Engineer, HSVP, Panchkula.
Chief Accounts officer af this Directarate.
senlor Town Planner, Gurugram.
Websita Administrator with reguest to update the status on website.
District Town planner, Gurugram,
(Nomet

(Narehder Kurnar}
District Town Planmer (HG)
For :Dfrector, Town B Country Planning,
Haryana, Chandigarh.
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Directorate of Town & Country Planning, Haryana
Nagar Yojana Bhowan, Plot No. 3, Block-A, Sector 18A, Madhya Marg Chandigarch;
Phone0172-25492340; http:/ ftepharyana. gov.in
W

To
F]
DLEF Lod & Oihers,
DLF Centre, Sansad Marg,
Kew Delhi-1 10001
Memo Mo, Le-50/JES 20217 37 T5c Dated: Te-(L-Ldf
Subject: Renewal of license granted for setting up of Flotted Colony of Phase-

I, O & I Gurugram being deviloped by DLF Ltd (Formerly known as
DLF Universal Ltd].

Please refer to your application dated 26.03.2018 & 13082021 op the
matler a8 subject cited akove.
Your request for renewsl of licenses of Phase-1, I[ & 11l Guregram granted

for sctting up of setting up of Plotted Colony has been considered on the reason

gubmitted that you have applied for issuance of completion certificate, The licenses

are hereby renewed upto the date of mentioned in the table gven as under on the

terma ard condition mentioned therein.

PFHASE-1
Br. Licence Nos & Date Valid upto Ranamed
Nos. ! upte
Olof 1981 | 19.04.2001
02 of 1961 | 1G.04,1699
1 1-5 of 1981 dated 20.04.1981 03 of 1981 | 15.04.2001 | jo.04 2024
0l o 19E1 15.04 2001
05 of 1981 1905 15835
2] of 1G22 6 04108
2 | 1-3'af 1982 dated 27.04_ 1082 02 of 1982 | 26.04.1984 | 26.04.2024
03 of 1982 26 a1 G
04 ol 1982 26022013
05 of 1982 | 26.04.2011
3 | 4-8 of 1982 dated 27.04,1582 06 of 1962 | 26042013 | 26.04.7024
07 of 1982 | 26.04.1085
Ok of 1982 26,04, 2013
0% i TORZ 28 (4§00
3 g-11 of 1992 dated 29,04, 1982 10ar 1982 | 28042001 | 28.04.2004
11 of 1982 ZH O 2001
5 | 12 of 1982 dated 28.07 .82 13 ol 1982 | 27.07,1986 | 27072024
= | 16-15 of 1963 dated 23.05.1983 | 16-18 of 1980 | 22.05.1987 | 220 52009 |
T | 20 of 1983 dated 26.07 1483 30 ar 1963 | 35.07.1987 | 28.07.2004 |
3538 of 1083 dated 04 10,1983 | 25-28 of 1963 | 03.10.1987 | 03.10.2024 |
31of 1983 | 05.10.2013 5
9 |31-32 of 1983 dated 06.10.1983 — T peroee | 05.10.2024
33 of 1983 | 06.10.2011
i 5545 of 1983 daked 07, 10, 1953 34 of 1983 06. 10,1587 | o6 10 2024
36 of 1953 QR I0I0LE
11 | 34 of 1983 dated 13.10.1983 44 of 1983 | £3.10.1967 | 13.10.2024
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47 of 1983 13,10 1987
a5 of 1983 13,10.1987
) ) A0 of 1083 | [3.10.1987 |
i2 AT-53 of 1983 datad 14,10 1983 =0 ol 1983 13.10.2013 13, 10,2024
[ Blof 1983 | 12.10.1987
52 al 1983 12.10.19a7
530 1983 | 26.10.20K3
Bdar 1083 | 26.10,201]
13 | 53-56 of 1983 dated 27.10.1981 a1 55 15501 J 36.10.3024
54 af 1983 26.10.1987 |
1d 57 of 1983 daredd] . 10,1983 57 of 1983 30.10.1987 | ao.10oaod
66 af 1083 19.02.1987 |
15 | 66-68 of 1983 duted15.02. 1984 B7 af 1983 14022082 | 14022025
68 &l | Qa3 14.02.2014
T2 ol 1984 14.03. 1587
Tdof 1984 | 14.03.2012 |
16 | 73-75 of 1984 dated15.05 1984 AT 19031587 | 14.03.2025
75 af LOB4 14.03.1987 |
17 | B2 of 1984 dated 16,04, 1584 82 af 1084 15.04.2001 | 15.04.2004
18 |93 of 1984 daged 16.05.1084 03 af 1584 15.05.1987 | 15032034
a7 aff 1984 21.08.1987 |
19 G793 of 1984 dared2d (634 98 of 1954 51062013 21062034
a0 5of 1985 dared 21011985 05 al 1985 20001.2012 | 20.01.2025
21 23 af 1945 dated]S 05, 1085 23 af 1985 QB.OS 1987 | oo 00 2004
a3 4 of 1986 dated 2501, 1956 04 af 1988 23001988 | 24.01.2075
I0af 198G | ©1.13.3011
i1 of 1989 0l.12.1991
12 al 198% o1 122011
23 10-15 of 1989 deted 02,13 1989 T3 of 1060 ol 12199 Cl.12.2024
14 af Lg% oL 12,2011
15071088 | OL.12.1991
i Blaof 1096 | D5.05.1998
24 | 82-83 of 1996 dated 06.05.1905 T T99e | 05051998 05052024
FHASE-II
Licence Nos & Date Valid upto Renawad
&ir. Nos upto
14 af 1982 | 25.08.1986
15af 1082 | 25.08.1986
16 of 1082 | 25.08.2011 |
l :'!; .523 ;’;3“ dated 17of 1082 | 25.08.2011 | 25.08.2004
e 13 a7 1982 | 25.08.2008
19 of 1982 25083003
20 of 1982 25.08.2001
02 of 1983 | 02.02.1987
03 of 1983 03021987
04 off 1953 02.02. 1987
2 2-7 ol 1983 dated 03,02, 1983 TE o7 1583 NRTT 02.02.2025
| 06 of 1983 | 02.02.2012
| OF af 1983 02022012

b

915
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3 19 of 1983 dated 23,05 1967 10 of 1983 | 22.05.1987 | 29.05.2024
4 21 of 1983 dated 26,07 1987 21 of 1683 | 25072011 | 25072024
» 29-30 of 1983 dated 29 uf 1983 | 05.10.2011 -
' D6.10.1983 W ol 1583 | 0510 1947 | 9=.10.2024
0} of 1689 | 01.12.1991
02 af 1689 01.12.1991 a
0dof 1989 | 01.12 1991
o4 of 1589 | Q1,12.2008
f 1-9 of 1989 dated 02, 12,1985 05al1989 | OL12.1991 | G1.12.3024
0f of 1939 | 01,12.2013
07 of 1949 | DI1.12.2013
OB of 1989 | O1.12.2000
OO of 1050 | 01.12 1001
3 of 1993 dated 22.02. 1993 03of 1993 | 21.02.1995 | 21.02.2025
2 of 1993 dated 22.02:1993 2 of £993 21022001 | 210023028
26 of 1983 dated 14.10.1983 460l 1983 | 13100987 | 13100004
10 | 58 of 1983 dated 31.10. 1983 SBof 1943 | 30.10.201T | 30.10.2024
6D of 1944 | OL.02.20132
61 of 1984 | 01021987 |
1, | 60-65 of 1984 datea 62 of 1934 | 01022012
02.02. 1984 63of 1994 | OL0z1osy | 01022025
64 of 1944 | 01.02.1987
65 of 19584 | D1.02 1987
6ol 1024 | 14.00.1987
1 Egg?{gé:m dated 77 of 1084 14.03.2005 | 14032005
78 of 1984 14.03 2002
3 A3 of 1984 | 15.04.2000
13 fggf ?{gﬁu datec B2l 1964 | 15041987 | 15.04.2024
BSof 194 | 15.04,1987
14 | 96 of 1984 dared?22.06 1964 S6al 1984 | 21.06.1987 | 21062024
5 | 3-2 of 1985 dated 21.01, 1985 el [ ST 20.01,202%
D4 of 1985 | 20.01,2003
24 of 1985 | OB.09. 1967
16 ﬁ;:ﬁ_;&égﬂEd'w 25 of 1985 CE009, 1987 | pa oo ao0s
26 of 1985 | DB.0G.1987
41 of 1985 | 26.11.2007
PR 42 of 1965 | 26.11.1984
7 21]1.19;&5.;1”:-;& 43 of 1965 | 26.11.2007 | *9-11.2024
44 of 1985 | 26.11.1988 |
18 | 5-5 of 1986 dared 2501, 1086 ccotivhinrcll b bt 2401 2025
OB of 1986 | 24.01,1989
22071986 | 06.04.3009
230 LOBB | DB.04.1088 |
24 of 1986 | 06.04.2009
19 | 22-28 of 1986 dated(7.04.1086 | 25011086 | 06.04.2002 | 06042024
26 of |986 06,04, 2009
27 of 1986 | D6.04.1WES
| 38 of 1086 | 06.04,1088
| 20 |58-64of 1992 dated 58001992 | 18061994 | ya.06.2024

916
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19.06.1992 50 of 1992 | 18.06.1994
60 of 1992 18.06.1994
61 of 1993 18.06.2002
B2 of 1992 | 18.06.1994 a
63 of 1992 18,006 2002
A4 of 1902 | 18.06.1094
21 | 20 of 1993 dated 03.00,1993 200l 1993 | 02092011 | 02002024
75 of 1906 | 05.05.1008
7E of 1096 | 05.05.1968
T of 1986 03052003
22 E::g;_?‘gg‘ggﬁ dared T8 of 1986 | U5.05.2003 | 05.05.2024
70 of 1086 | 05.05.2003
B0 of 1996 | 05.05,1995 |
81 of 1996 05.05.2011
PHASE-III
L - Licence Nos & Date Valld upto | mepcwed
upto
36 of 1983 | 06.102011
37 of 1983 | 08,10.1087
36 of 1983 | 06.10.1087
39 of 1082 | 06.10.2011
36-43 of 1983 dated07, 10, 1983 20 ol 1083 06 103011 06, 102024
%1 of 1983 ﬂﬁ.]ﬂ.".."ﬂll_l
42 of 1983 06,10, 1987
3o 1983 | 06.10,2011
2 50 of 1984 dated02.02, 1084 o4 of 1984 DE-IC'!E 01.02.2025
a 04 of 1084 15052011
P [lessiosr U5 of 1984 | 15.06,2021 | | >0>203
00 of 1984 | 21.06.1987
* grt:ggﬂﬁi&r}q&} (00 of 1984 | 21062011 | 21062024
] 45 of 1983 dated14,10,1983 45 of 1983 13.10.1987 | 13.10.2024
10& of 1984 | 17.00.1987
o |Emisdus o 98| BT 1709202
L1Gof 1964 IT.0e.2011
117of 19684 | 02.12.2021
X Lllflixluagimaa i LB ar 1984 | 02122011 | 92122024
0l of 1985 | 20.01,0022
8 -2 ol |SES dated 31,01, 985 53 of 1985 0010033 20001 2025
27 of 1985 12092021
9 i;;gfqégﬂﬁ dated 25 of 1985 | 12092021 | 12090024
i-"EET 1985 12.09.1987
45 ol 1985 26.11,2031
1d ;.?T]r?;;gﬁﬁ dated 6 of 1985 26.11.2011 26.11.2024..|°
47 ol 1985 26.11.1948 "
O7 of 1966 | 24.01.1088
11 7-9 of 1986 dated 25.01.19864 08 of 1986 | 24.01 2002 | 24.01.2025
09 of 1986 | 24.01.1999
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7 of 1986 | 06.04 1988
L2 ﬁ?_ﬁ’fﬁfﬁ o 3071985 | D6odzoar | T0+2024
3% of 1685 | 15.04 2002
b A5 of 198 | 15.04,2002
LI e oo o 55 of 1585 | 15045005 | |B0404
A7 af 1965 1504, 2000 l
01 af IGBT | 17.03 2002
02 of 1987 | 17032000
14 | 1-4 of 1987 dated 18.03, 1987 e TG Eea| (708 A0
O of 1087 | 17.03.2000
15 | 16 of 1989 dated02.12. 1589 16 of 1983 | 01.12.1991 | 01,12.2024
IV of 1983 | O1.122011
18 of 1989 | 01.122003
19 of 1965 | 01.12.1991
i Eﬁﬂg&?mm I of 1083 | DLizgonl | Dl-122024
21 of 1383 | 01.12.2000
23 of 1989 | 01.12.198]
S5 of 1052 | 18062002
|7 ?: ;’-’lﬁ;ﬂ“ﬂ dated | 56 of 1553 18062021 | {8.06.2034
el 57 of 1952 | 18.06.2009
Rbof 1996 | 02.05 1993
IR gg';g f?;g‘-‘ﬁ dated &7 of 1996 | 0Z.05.1998 | 02.05.2024
it B8 of 1906 | 02081968
19| 6 of 2001 dated 51.08.2001 06 ol 2001 | 30.08.2021 | 30.08.2024
20 | 36 of 2004 dated 31.03.2004 36 of 2004 | 30.03.2021 | 30032004
125 of 1698 | 15.10.2002
126 of 1998 | 15.10.2003
127 of 1698 | 15.10.2003
128 of 1998 | 15.10.2002 |
T3
i e o arre T oo | 19104030
131 oL 1998 | 15.10.2011
132 of 1998 | 15.10.2011
132 of 1998 | 15.10.2003
134 of 1938 | 15.10.2002
Il ol 2003 | OL.O7.2017
12 of 2003 | 01.07.2017
12 0l 2003 | D1.07.2017
14 of 2003 | OLO7.2017 |
150l 2003 | 01.07,2017
za | Loak fﬂgﬁm dated 60/ 2003 | O107.2017 | 01.07.2024
e 17 of 3003 | 01.07.2017
16 of 2003 | 01,07.2017
Buae 10 of 2008 | DL.07.2017 |
" 2iof 2003 | D1OT.2017
21 of 2003 | O1.07.2017
37 of 2004 | 20.03.2011
23 gg-gg ;—!’ D;mq- datsd asof 2004 | 3003201 | 30032024
o 3 of 200+ | 30032011

918



1245 919

| 69 or2013 dated 25,07 2013 [ B9 0r3013 24072021 | 24.07.3024

[

Endar

[t i3 further clarified that this reneasl will not tantamount to certification of
your satisfactory performance entitdding yoo fo' renewal of license af furmher
p-:ri.ﬂ-r.l.

The comstruction of commumnity building will be completed a2 per provisions of
saction H3laiv) of Act of 8 al 1975,

That vou shall transfer the land falling in the sector rosd [res of cost o the
G

That you shall get the lomse renewed il final completion of the coleny is
granted.

The renewal of license will be void-ab-initio. if any of the conditions mentionsd

atrove are not compled with,
] HﬂhﬂLﬂliﬂmﬂ LAS)
Diirector

Town & Country Flanning
! Haryana, Chandigarh «-

nocLC-50 STE(S) 2021 ) Crintendd:
A copy is forwarded to follovdng for Information and further necessary potion ;-

Chiel Administrator. HSVP, Panchkula.

Chief Enpineer, HEVF, Panchiula.

Chief Account officer of this Directorate

Senior Town Planner, Ohamgraom.

District Tosm Planner, Gurugram.

Project Mandger [IT Cell] of this Depariment for updation on website.

(Wl

] |_-|-=r'-_ l.h-' i i)
District Towe Planmer (HQ)
For! Director, Town & Country Planning
Harvana, Chandigarh<~

=004 1 T
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TILF SEaloway Ioveer, H EIECk
ALY Tey Mo W Sy - E 02, Herpani 1ot al

It =il 124 400 BLUILD NG INDILA

DLF LIMITED 1249 DLF,#%QZ3

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE FINANCE COMMITTEE
QF THE B2ARD QF DIRECTORS OF TLF LIMITED IN {18 MEETING HELD ON 11™
SEPTEMEER, 2020

"RESOLYED THAT in partlal modificalion of The resolulion doted 7 Morch 2020 ot
the Finance Committe e of the Baard of Direclors of the Company, kr. Devinder
Slngh, Blrectar, Ms. Neslu Goel, 5. Vice President (Flonning), Mr. Lok Pal 3ingh.
ar. Vice President, (Co-ordinoiton). Mr. Deepok Bhandari, Genaral Manager
{(Co-ordinatlon]), Ms. Yondono Arora, Assistant Generol Manager [Manning],
DLF Hurme Devalopers Lirmiled and Ms. Akanksho Moudgil, General Manager,
DLF Home Revelopars Limited, be and are hereby sevenoly oulhorized to sign
and submit voriows license opplicalions including applicoYen for chonge,!
modillcation of developer company, transler of lic enses, withdraw of llcense(s),
ad[ustmenly se ek refund of Governrment lee, eharges and to sign and execute
melated lelters, documends, paopers, plons, undedakings etc.; ko deal with The
ofilce of Directar General, Town & Counlry Plonning, Haryano; Haryona 3haharl
¥ikas Prodhikaran {H5YF} Gurugram Melropoltan Developmend Aufhorlly
[GMDA)Y Haryana Stote Industrial and Infrasinucture Development Corporatlon
(HENDC), Chandigarhy Panchiula/ Gurugraom and other auhorities) offices of
Horyona Gavernment including ynder Yhe provisiong of the Haryong
Davaelnpment and Regulations of Hrbon Areas Act, 1975, the Furnjab Sche duled
Roods & Conlealied Areas Restriclions of Unregulcied Devetopment Act, 1%63
and Harvang Building Code, for and on behall of the Campany and 18 sign
und execute related ethers, documenls. papers. plans, underkakings ete. and
to deo! with tne office[s) of State Environrnen! Impoct Assessment Authorify:
Slgte Expert Apprarcol Commilee; Haryano Stote Pollvbion Confrol Boord;
Ministry of Environment, Fores! & Clirmate Change and Forest Departmenl in the
State of Horyana ond ko oblaln Environmenlal Clearance in relaflon ke the
Company's projects situated in lhe Shate of Haryoana,

RESCLVED FURTHER THAT The Cormmon Seol of the Campony oy be oflixed. I
required, on any of such documents o3 per the provisions confained in 1he
Arlicles of Associabion of Ihe Company.

RESOLYED FURTHER THAT Ihe aloresald powers entrusled to the above
execulive(s) shall be valld, efeclive and exercisable by them, so lang os they
ate b lhe employmenl of The Company or its ossociote; subsidiory companles,
wrless revaked varlier by the Board or This Cammibes.

RESGLYED FURTHER THAT all aclks. deeds aond lhings done and documents
execHed oforesaid sholl be deemed to be valid and enforceable anly, [f the
some are consiskent with this Resalulicn and that the 8oard or this Commltes
shall ngt be responsible for any illegol and invalld gcts and any other aci
bevond the scope of the ataresid powers executed by the above execulive(s)

Conb....2

Rug:l Cifllem T3 F Stvppping Mgk, 20l F owe, Aeun Marg, OLF Sl Praae- | Congrasn- 122002, Hareama pndas
S LAOI-EA SEEELOMNELRE Wnlaia wpes el e
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LM Celeway Tase, R BoGce
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fad, o1 - 24-17 50007
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DLF£D24

BUILDING INDIA

ond shdll not kind lhe Compony ogainst any thind poarylies) or before any
authority{les) In any manner and that the Board or This Committeg shall not be

answearaile in that Hehall,

RESOINED FURTHER THAT o cerified copy of lhis Rexalution be furnished to
anyone concemed or inlerested in the matter vnder the signatures of any

Hrecior or the Company 3ecretary of the Company.”

CERTIFIED TRYUE COFPY
FOR DLF LIMITED

“ .

A

P

R F. I}DMJAMI
COMPFAMNY SELCRETARY

FCs-3757
Dote: 04172023

REegd. OMlcr: G 7 Soeappdaeg fal 5o Sle, Asjun Raey, 0T Cog, Prase | Gonsgqran- 120008, g ez

B LA BN L | K1 E L PRELPIEH RS T I ru) ol [ R T
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QUALITY COUNCIL'
e OF INDIA =
= | Creatnpan Bcosystem o daakty

National Accreditation Board
4 for Education and Training

HABET

Certificate of Accreditation

Ind Tech House Consult,
Ground Floor, G-8/6, Rohini, Sector 11, Delhi-110089

The organization is accredited as Category-A under the QCI-NABET Scheme for Accreditation of EIA Consultant
Organization, Version 3: for preparing EIA-EMP reports in the following Sectors —

:o Sector Description N ABSEe-;:tor (as;vpl);g: cC Cat.
1 Mining of minerals including opencast / underground mining 1 1 (a) (i) A
2 | Offshore and onshore oil and gas exploration, development & production 2 1(b) A
3 River Valley projects 3 1(c) A
4 | Thermal power plant 4 1(d) A
5 | Coal washeries 6 2 (a) A
6 | Metallurgical industries (ferrous & non-ferrous) 8 3(a) A
7 | Cement plants 9 3 (b) A
8 | Synthetic organic chemicals industry 21 5 (f) A
9 | Oil & gas transportation pipeline 27 6 (a) A
10 | Isolated storage & handling of Hazardous chemicals 28 - B
1 Industrial estates/ parks/ complexes/areas, export processing Zones(EPZs), 31 7(0) A

Special Economic Zones(SEZs), Biotech Parks, Leather Complexes
12 | Common hazardous waste treatment, storage and disposal facilities (TSDFs) 32 7 (d) A
13 | Bio-medical waste treatment facilities 32A 7 (da) B
14 | Ports, harbours, break waters and dredging 33 7 (e) B
15 | Aerial ropeways 35 7 (g) B
16 | Common Municipal Solid Waste Management Facility (CMSWMF) 37 7 (i) B
17 | Building and construction projects 38 8 (a) B
18 | Townships and Area development projects 39 8 (b) B

Note: Names of approved EIA Coordinators and Functional Area Experts are mentioned in SAAC minutes dated December 07, 2021
and supplementary minutes dated June 03, 2022 posted on QCI-NABET website.

The Accreditation shall remain in force subject to continued compliance to the terms and conditions mentioned in QCI-NABET’s

letter of accreditation bearing no. QCI/NABET/ENV/ACO/22/2485 dated August.16, 2022. The accreditation needs to be
renewed before the expiry date by Ind Tech House Consult, Delhi following due process of assessment.

@

Sr. Director, NABET Certificate No. Valid up to
Dated: August. 16, 2022 NABET/EIA/2023/SA 0174 April 29, 2023

For the updated List of Accredited EIA Consultant Organizations with approved Sectors please refer to QCI-NABET website.

&)
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OWNER: LIMITED AND OTHERS.

DLF A [(THE SHOPPING MALL COMPLEX ,ARJUN MARG,
M\ DiF CITY,PHASE-| GURGAON — 122002 , HARYANA.)

ASSOCIATE ARCHITECTS

OTHER’S LAND

RISMS

RSMS ARCHITECTS PVT. LTD.
69,Nora Niwas Bhawani Kunj

(Behind D2), Vasant Kunj,

New Delhi=110070.
Tel.:011-26898616,26893617
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Petrol Pump near DLF Building g,ﬁ%'.yber City

Metro line passing over/ :
petrol pump
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